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LOXK SABHA
Friday, 6th September, 1957.

The Lok Sabha met at Eleven of
the Clock.

|Mr. Speaxer in the Chair.]
MEMBER SWORN
Shri T R. Neswi—Darwar South.

ORAL ANSWERS TO QUESTIONS

Report of the Committee on Delhi
Sewage Tank Accident

*1527. Shri Yajnik: Wil! the Minis-
ter of Health be pleased to state:

(a) whether the report of the Com-
mittee appointed to enquire 1n the
Sewage Tank accident that took
place m Delh: on the 25th Muay, 1957
was submitted by the Chiet Commis-
sioner with his comments on 11th July,
1957 after consulting the Joint Water
and Sewage Board;

(b) whether three officers of the
Board have been charge-sheeted by
the Board; and

(c) when a set of comprehensive
rules and regulaiions for the protec-
tion of the hves of employees work-
ing in sewers manholes etc. will be
formulated so as to prevent recur-
rence of such casuslties in future
and placed on the Table?

The Minister of Health (Shri
Karmarkar): (a) The Chief Commis-
sioner forwarded the Report with his
comments on the 11th July, 1857. As
the views of the Joint Water and
Sewage Board had not been obtained,
he was requested to do so. The Board,
cgnsidered it at their meeting held on

the 18th July, 1957. A copy of the
Report is lmid on the Table of the
House.

(b) Yes, Sir.

(c) The Regulations in question are
being formulated and will be laid on
the Table of Lok Sabha in due course.

Shri Yajnik: May I know if at least
one of the three officers who were
charge-sheeted was specially appoint-
ed by the Water and Sewage Board
to be in special charge of the sewage
operations especially 1n view of what
the Modak Committee had reported on
the contamination of water last year?

Shrf Karmarkar: I understand that
the work was entrusted to a firm of
contractors, the construction of the
tank. The Engineer referred to was
asked to supervise the operations in
general and ultimately when the con-
tractors had finished the job, before
taking over, 1t had to be certified and
inspected properly. That was why the
Engineer was there.

Shri ¥Yajnik: May I know why this
officer who was entrusted by the Water
and Sewage Board and by Govern
ment to be in special charge of the
sewage operations was not present at
the time when this incident took place
and why did he not help the con-
tractors and supervise their operations
when they were carrying out these
dangerous operations.

Shri Karmarkar: My hon. friend
misunderstands the position a little, I
thought I was adequate in my expla-
nation. The whole thing is that this
work of erecting this tank was entrust-
ed to a firm of contractors that I had
mentioned. It was wholly their job to
do and if they satisfactorily did it, it
was for the Water and Sewage Board
and their representative, may be the
Engineer or whosoever, to take it over
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after proper inspection. This Engineer
was not placed in special charge to
look after every individual operation.
The whole responsibility was that of
the firm; and this man was in charge
of the general building operations at
that time, as somebody has to be on
behalf of the Board.

Shri Tangamani: In the report of
the committee there has been a com-
prehensive reference to the evidence
adduced by one of the workers who
died in this unfortunate accident two
days before the accident. He is alleg-
ed to have told an oilman that one
should not remain in the tank for
more than 10 minutes. May I know
when such a comprehensive evidence
has been given, is it not urgent that
these rules should be laid on the Table
of the House?

Shri Karmarkar: I should like to
inform the House that under the
statute which created this Water ana
Sewage Board, I find that it is an
almost wholly autonomous body over
which either we or the Government
can exerclse very little control. What
we did was—-when the House took
such an interest in the matter—ana
what we¢ were bound to do when there
was such an incident which was
serious, to go into the matter. We
asked for a report. We advised the
Chief Commuisgioner, the Chairman of
the Scwage Board to appoint a com-
mattee. That committee went into the
matter. It took evidence and put the
evidence on record. Tt tried so far as
it could at that stage to assess the
responsibility. We asked the Water
and Sewage Board as to what they
were doing with regard to that report
The Board went into the matter and
they thought it was proper to charge-
sheet three of the officers concerned.

Mr. Speaker: 1 thought the hon.
Member wanted to know when the
rules and regulations will be placed
on the Table of the House.

Shr! Karmarkar: I tried to explain
this also; and regulations are a part
of the whole matter. So the matter is
going on and I do not want to touch
upon that aspect.

€ SEPTEMBER 1937
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Regarding the rules and regulations,
we 1-ked the Water and Sewage Board
to f-ame ruales and iczulations so as
to give adequate protection to the
workers. So far as we are concerned,
we cannot force the Water and Sewage
Board to do this within a particular
time. But we asked them to do it aa
early as possible. As I have said as
soon as we get these, we shall place
them on the Table of the House.

Shri T. K. Chaundhury: The hon.
Minister just now referred to the res-
ponsibility of the Engineer. Was it
not one of the responsibilities of the
Engineer to see that work was carried
out according to specifications quoted
by the contractors’ party? *

Shri Karmarkar: Yes. The Water
and Sewage Board would certainly
inspect it before the tank was taken
charge of. It was a sort of piece-work
and, in fact, has to comply with all
the specifications given and the repre-
sentative of the Water and Sewage
Board goes on inspecting the thing 1n
a general way. When the whole work
is complete, he sees whether it is done
according to specifications or not and
whether the quality of materials used
is good etc. and then the question
arises.

Shri Yajnik: In view of the fact that
this committec has stated that no res-
ponsible technical supervisor was
stationed at the site of the tank to
attend to the proper working of the
construction and that they have re-
gretted the absence of such a technical
officer, was it not the duty of the man
placed in charge of the sewage opera-
tions to specially remain there at the

Mr. Speaker: The hon. Member is
only arguing. He asked one question
why the Engineer was not present.
Now, he is trying to reinforce his
argument by another,

Shri ¥Yajnik: This is in the report.

Mr. Speaker: It may be; we are not
* discussing the report as a whole.
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Dr. Ram Subbag Singh: He has
referred to a statement which has
been laid on the Table of the House.

Mr. Spesker: Let it be 30; but it is
only a matter of opinion. To say that
it is his duty and that he should see......

Dr. Ram Subhag Singh: May I know
whether the hon. Minister....

Mr. Speaker: I cannot allow the hon.
Member just to get into this und put
& question. Hon, Members will kindly
refrain from introducing arguments.

Shri Yajnilk: Has any action been
teken against the persons who have
been charge-sheeted?

Shri Karmarkar: These men have
been charge-sheeted. To enable us to
know who was at fault we thought
that 1t should be enquired into, and
we so advised the Central Water and
Sewage Board.

We thought it necessary at thas stage
to know what w co.ld do We con-
sidered the legat posiuon and we found
that we were not in a position to
enforce our decisions in the matter.
And. we do hope that in view of the
swift action taken by the Water and
Sewage Board, they will do justice in
the matter. That 1s the exact posi-
tion

Mr. Speaker: All that was wanted
was whether some case has been
launched after the charge-sheet.

Shri Karmarkar: I think it is a very
serious matter Though not at pre-
sent, some time or other it is bound
to arise. Therefore, I thought I should
be frank to the House and keep them
informed of everything essential in
this particular important matter.

Mr. Speaker: I would only say that
whenever a report 1s laid on the Table
of the Lok Sabha and we do not have
an opportunity to discuss, the hon.
Minister will himself make a state-
ment if he thinks necessary.

Shri Karmarkar: I stand cornchd..

6 SEPTEMBER 1057
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Tankers

*1528. Shet D. C. Sharma: Will the
Minister of Transport and Communi-
eations be pleased to state how many
Tankers are proposed to be acquired
during the Second Five Year Plan
period?

The Minister of State in the Minis.-
try of Transport and Communications
(Shri Raj Bahadur): The Second Plan
envisages the acquisition of three
tankers of which two have already
been acquired, one in the public gector
and the other in the private sector. A
third tanker is proposed to be acquir-
ed in the public sector as soon ms
circumstances permit,

Shri D, C, Sharma: May 1 know
from where these tankers have been
acquired” With what country are we
having negotiations for the acquisition
of the third tanker?

Shri Raj Babadur: I am afrmid I
will require notice about the origin
of these tankers

Shrimati Ila Palchoudhury: Tankers
being one of the simplest form of ships
that are built, is there any plan to
build tankers in India?

The Minister of Transport and Com-
munications (Shri Lal Bahaduar
Shastri): So far no tanker has been
built 1in India

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I do not know how the lady
Member came to the conclusion that
this was very simple.

Shri D. C. Sharma: May I know the
value of the tanker that has been
acquired?

Shri Raj Bahadur: About £6,50,000
or Rs. 85 lakhs,

Colr Industry in West Bengal

*1529. Shri S. €. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the State Government
had to share any expenditure for the
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Coconut Research Stations and Nurse-
ries which have been established in

the State of West Bengal;

(b) if so, how much and for what
schemes; and

(c) the steps taken to encourage
Coir Industry in West Bengal'by the
Indian Central Coconut Commitiee?

The Minister of Co-operation (Dr,
P. 5. Deshmukh): (a) No Coconut
Research Station has been established
go far in West Bengal. Reply in res-
pect of Coconut Nurseries is in the
affirmative.

(b) and (c¢). A statement is placed
on the Table of Lok Sabha. [See
Appendix IV, annexure No. 75.]

Shri 8. C. Samanta: From the state-
ment I find the share borne by the
West Bengal Government. What is
the share of the Indian Central Coco-
nut Committee? May 1 know if trials
in the new varieties—both local and
outside varieties—are being carried on
there?

Dr. P. §. Deshmukh: The statement
gives the share of the State Govern-
ment. I do not think that there was
any contribution from the Committee.
There has been long correspcondence
between the Committee and the State
Governments with regard to the
establishment of coconut research
station but unfortunately we have not
come to any definite conclusion yet.

Shri 8. C. Samanta: The production
of coconut in West Bengal justifies the
coir industry there. May I know why
the coir board has been silent so long
and has only now come forward to
establish @ research station?

Dr. P. 8. Deshmukh: I am afraid the
coir board is contrpolled by some other
Ministry and the gquestion must be
addressed to that Ministry.

Shri Barman: There is great demand
for coconut plants in North Bengal
and the Cooch-Behar nursery is not

6 SEPTEMBER 1987
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able to meet that demand. Whet steps
are Government taking to step up
production?

Dr. P. 8. Deshmukh: We are more
anxioug to establish these nurseries.
Unfortunately, the State Government
is not in a position to contribute a
matching grant. That is where the
matter has reslly been held up and
we will try our best.

Shri A. C. Guha: The hon. Minister
has stated that the Central Coconut
Committee has not made any contri-
bution to the Bengal fund. May I know
the reason for that and also if there
is any idea on the part of the Com-
mittee to make proper contribution to
that fund?

Dr. P. §, Deshmukh: It was with
respect to what has been stated in the
statement. The Committee is anxious
to make its own contribution accord-
ing to the formula which it makes in
respect of every State and we are
anxious to give that money.

Shri N, B. Maitl: What is the ratio
between the State and Central Govern-
ment?

Dr. P. S. Deshmukh: Generally 50 :
§0. But, in the course of correspon-
dence with the State Government of
West Bengal, we had agreed to 50 : 50
in the expenditure, So far as revenue
is concerned, we were prepared to
take 40 per cent and now we have
reduced it to 33 and one-third per
cent.

Shri S. C. Samanta: Does this
amount of grant vary from year to
year-—more in the first year and less
in the subsequent years?

Dr. P. S. Deshmukh: Generally it
does. But we were prepared to con-
sider West Bengal's case. Especially,
we were prepared to pay and vary the
‘proportion a little.
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Some Hon. Members: In English
also.

Dr, P. §. Deshmukh: (a) and (b).
No time-limit as such for consohda-
tion of holdings has been fixed. The
Government of India have requested
the State Governments on 1l1th May,
1957 to draw up phased programmes.
The proposals from State Governments
are awaited.
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Mr, Speaker: These questions need
not be put; hon. Member alone does
not come from the village.

Shri C. D. Pande: May I know if
the Government will consider the ad-
visability of having uniform legisla-
tion in all the States on this question
and also whether it will be on a
voluntary basis or compulsory basis?

Shri A. P. Jain: In the first place,
consolidation falls in the State List.
Even from other considerations, it
will be highly undesirable that there
should be a uniform legislation for
the whole country. Consolidation has
to be on a compulsory basis except
when a certain amount of voluntary
co-operation may be available in cer-
tain cases.

Shri Mahanty: May we know if any
State Government other than UP has
taken up consolidation of land hold-
ings and if so whether in those States
also such allegations as were referred
to in an earlier question were made?

Dr. P. 8. Deshmukh: We have no
notice of any such allegations.

Shri Jadhav: How many States have
tried thig experiment?

Dr. P. 8. Deshmukh: Many States
have undertaken this work; there is
a long list: Bombay, M.P., Punjab,
PEPSU, UP. and so on. (Interrup-
tions.)

Shri Thimmaiah: What sieps are
taken to give relief to small holders
who are dispossessed due to the con-
solidation of holdings?
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Shri A. P. Jain: Nobody is going to
be dispossessed. Wherever there
happens to be a large number of plots
belonging to a holder, they are con-
solidated in one bloc or two or three
blocs.

Shri Mahanty: The hon. Minister
stated that a number of States had
taken 1o consolidation. What was the
purpose of the Government of India's
requesting them as late as 11ith May
1957 to take up this work?

Dr. P. S. Deshmukh: In order that
they may step up consolidation work,
we did that. We found that every
State was not paying equal attention.
Some States had done very good work.
We attach considerable importance to

this work.

Shri Venkatasubbaiah: May we
know whether this 1s a prerequisite to
co-operative farming.

Dr. P. S. Deshmukh: In a way it is;
it is much simpler for us to introduce
co-operative farming if we have con-
solidation.
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fos fo & Y ol & T2 3. T°
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BT frem &Y S0 8 )

Mr., Speaker: Hon. Mcmbers have
got passes. They can go to all these

places and find out the details instead
of asking questions here.

Dr. Ram Subhag Simgh: We know,
Sir, that we are having passes.

Mr. Speaker: Why do they not go
shemselves and see things instead of
putting. questions hypothetically and
academically?
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Animal Nutrition Scheme

*1531. 8bri Bahadur Singh: Wil
the Minister of Food and Agriounlture
be pleased to state:

(a) whether there is a proposal
under the co-ordinated animal nutri-
tion scheme to start a regional ani--
mal nutrition centre in Punjab;

(b) if so, the place selected for it;
(c) the amount earmarked; and

(d) the time by which the centre
will start functioning?

The Minister of Co-operation (Dr.
P. S. Deshmukh): (a) Yes.

(b) Palampur, District Kangra, sub-
ject to availability of sufficient
accommodation for the laboratory,
experimental animals and staff ete.

(c) Rs. 1,02,600 (round) to be borme
by the I.C.A.R. An equal amount is
to be provided by the Punjab Govern-
ment.

(d) The centre is expected to start
during 1958-59.

Shri Bahadur Singh: May I know
whether the State Government was
consulted 1n this matter, whether the
State Government has submitted any
report and whether the State Govern-
ment recommended this to the Centre?

Dr, P. 8. Deshmukh: Yes, Sir; we
cannot do anything unless the State
Government not only recommends but
approves of the scheme,

Shri Bahadur Singh: May I know
whether any other place was also
recommended in that report, especial-
ly Ludhiana where there is a big agri-
cultural college?

Dr. P. S. Deshmukh: Not to our
knowledge.

Central Health Education Burean

*1532. Pandit D. N. Tiwary: Will
the Minister of Health be pleased to
state:

(a) the results achieved by the
Central Health Education Burean
since its inception; and
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(b) whether any attempts have been
made to gauge the effect of the
various health pamphlets, booklets,
folders, magazines etc. published by
the Publicity Section of the Central
Health Education Bureau?

The Minister of Health (Shri
Karmarkar): (a) The Central Health
Education Bureau has produced 58
pamphlets, 33 Health Bulleting, 21
Posters, 15 Booklets and 6 Brochures.
Eight monthly issues of ‘Swasth Hind’
have been published. Seven Health
Films were produced and seven are
under production. Two filmstrips are
in final stages of production. The films
section has now in all 300 films and
51 filmstrips.

The Bureau has also participated in
other health activities such as exhibi-
tions, and seminars.

(b) The literature published by the
Burezau 1s popular and the knowledge
imparted by such hterature should
benefit ]?rgo sections of the public.

Pandit D. N. Tiwary: May I know
whether the Government has taken
any good to the wvillage side; if not,
any step to gauge whether 1t has done
what 1s the use of publishing these
hiteratures”

Shri Karmarkar: I could not follow
the question.

Mr. Speaker: The hon. Member
wants to know whether the hon.
Muinister has assessed the value of
these pamphlets in the good they have
resulted in so far as the public are
concerned. How 1s he to assess?

Shri Karmarkar: Therefore, I have
advisedly said in my reply that it
should benefit. Whether it has bene-
filed depends upon the capacity of the
readers and the carefulness with which
they read. In any case, I have seen
some of these pamphlets and 1 can say
that to a laymuan they are quite use-
ful.

Pandit D. N. Tiwary: May I know
whether all this propaganda......
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Mr. Speaker: What is the good of all

these? g AF:«{ &7 (There should be
some purpose.) What is the object?
Does he want the hon. Minister to
give up the pubhication of these things?

Pandit D. N. Tiwary: 1 want that
continuous steps should be taken to
distribute these pamphlets in the rural
areas and to see whether these are
followed there, whether the villagers
take to these health measures or not.

Shri Karmarkar: We publish this
literature more or less as & model
literature so that the State may take
it up. My hon. friend doubtless knows
that health is particularly a subject
for the State We come in as a co-
ordinating base. I wish the States do
translate these things in their respec-
tive languages and spread them in the
rural areas. It is beyond us to spread
all the literature in the whole of the
rural areas.

Shri Pocker Sahib: What is the
amount spent on the maintenance of
this Bureau by the Government?

Shri Karmarkar: 1t is broadly given
in the Budget 1 should like to have
notice to give particular details

Shri Biren Roy: Are all these litera-
tures which are published sent to the
recognised Associations of local self-
government institutions of the differ-
ent parts of the country State-wise?

Shrl Karmarkar: They are sent to
the representative institutions, but to
say whether they are sent to every
local self-government institution I will
have to find out. In any case the
journal is circulated to the Members
of Parhament

Shri Biren Roy: Sir, my question has
been misunderstood. I have asked
about local self-government organisa-
tinn's Associations recognised institu-
ti 'ns in the State.

Shri Karmarkar: I should think so.
If they are not sent, I shall have them
sent.

Shrimati Parvathi Krishnan: The
hon. Minister stated that it is for the
State Governments to have the liters-
ture translated into regional languagss



12245 Oral Answers

and distribute them. May I know
whether there is any scheme for the
Central Education Bureau to subsidize
such translation work and distribution
work?

Shri Karmarkar: If this Houge pro-
vides me with sufficient finance and
the Finance Ministry is also amenable,
we shall be prepared to all this. For
that we must have as great financial
resources as 13 possibie, but our pre-
sent finances do not permit us to go
so far,

Dr. Sushila Nayar: There was a pro-
posal to have Health Education Boards
for the States also. May I know if
the State Health Education Boards
have come into existence and, if so,
in how many States and to what
extent they have been successful?

Shri Karmarkar: Ours is a Health
Education Bureau, and I fancy every
State has its own agency for health
and literature dissemination. About
the Health Education Boards as such
I should like to have notice.

Community Development and N.ES.
Blocks

*1533. Raja Mahendrs Pratap: Will
the Minister of Community Develop-
ment be pleased to state:

(a) the expenditure incurred on
the establishment employed in the
Block Headquarters of the Commu-
nity  Projects/Development Blocks
and the National Extension Service
Blocks during the past two years by
the Central Government; and

(b) the expenditure incurred so
far on the equipment and material
procured under T.C.A. programme
out of the Dollar funds?

The Minister of Community Develop-
ment (Bhri 8. XK. Dey): (a) Rs. 537
crores approximately.

(b) Rs. 4-21 crores upto March, 1957,
Raja Mshendra Pratap: I just want

to know exactly how much expendi-
ture is met by Dollar funds. The hon.
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Minister has not answered that ques-
tion.

Shri 8. K. Dey: Rs. 421 crores,

Shri Jangde: May I know what is
the percentage of the cost borane in
establishment out of the total cost that
is incurred in Community Develop-
ment and National Extension Service
Blocks?

Shri 8. X. Dey: Tiil 31st March,
1957, the expenditure on staff is about
20 per cent. of the total expenditure
incurred in the programme since the
beginning.

Shri Raghubir Sahai: Are there any
members of the staff at the block
headquarters who are not paid out of
the Community Development grants
and, if so, how many are there?

Shri S. K. Dey: I am not aware of
any staft at the block headquarters not
borne by the Community Development
Fund, except an Industries Extension
Officer who is now being newly posted.

Some Hon. Members

Mr. Speaker: 8hri Gajendra Prasad
Sinha.

Raja Mahendra Pratap: I want to
know whether we are......

TOSE~—

Mr. Speaker: Order, order. Hon.
Member will kindly hear what 1 say.
He does not abide by rule; what can
I do? Hon. Member must kindly look
at me and put the question, or take
note of what is happening in the
House.

Raja Mahendra Pratap: I just want
to know......

Mr. Speaker: I have called Shrl
Gajendra Prasad Sinha. 1 shall call
him later.

Shri Gajendra Prasad Sinbha: Just
now the hon. Minister said that 20 per
cent. of the entire expenditure is for
stafff. May I know whether this
includes the cost of building structures
meant for the staff?

« Bhri 8. K. Dey: It does not include
the cost of building structure.
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Raja Mahendra Pratap: Are we
under any obligation to the United
States for their giving this money to
-our country?

Shri 8. K. Dey: There is no obliga-
tion that I know of, except thut we are
very grateful for the help.

Community Development and N.E.S.
Blocks

*1534. Shrl Venkatasubbalah: Will

the Minister of Community Develop-
ment be pleased to_state:

(a) whether greater emphasis is
being put on food production in the
National Extension Service and
Community Development Blocks; and

(b) it so, the steps Government pro-
pose to take in this direction?

The Minister of Community Deve-
lopment (Shri S. K, Dey): (a) Yes,
Sir.

(b) All steps required to increase
the food production, vz.,, use of im-
proved seeds, fertilizers, green manur-
ing and other organic manures, irriga-
tion, soil conservation, plant protection
etc. form part of the block agricul-
tural plan. Besides these measures
about 50 farm leaders drawn from the
the villages in each V.L.W'’s circle
will be trained to take upon them-
selves the task of popularizing improv-
ed agriculture practices amongst other
farmers in their villages. Xrishi
Pandits are associated with the Block
Advisory Committee to give a flilip
to agricultural production.

Shri Venkatasubbaiah: In view of
the fact that in Andhra in the N.E.S.
and Community Development areas
there are thousands of breached tanks
and if they are renovated more land
can be brought under irrigation, may
I know whether the Government pro-
pose to allocate funds in that direc-
tion?

Shri 8. K. Dey: The State Govern-
ment of Andhra has been advised to
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utilise the fund under irrigation for
renovation of Government tanks.

Shri Venkatasubbaiah: I am asking
about it in relation to the Community
Projects so as to increase the food
production.

Mr. Speaker: Then, why did not the
hon. Member put the question speci-
fically? What I want of the hon.
Member is this. Generally, when
their object is to have a particular
information regarding their own State
and to point out that the Central
Government should give them suffi-
cient money and all that, they must
put the question specifically. This is
an all-India question.

I would also request the hon. Minis-
ters to say hereafter, instead of repeat-
ing what is contained in the books,
“refer to such and such a book.”

Shri Balakrishnan: Will the Gov-
ernment consider the conversion of all
waste lands which lie throughout the
country in plenty?

Shri S. K. Dey: The Community
Development Programme visualises
the reclamation of whatever waste-
land is within the Community Deve-
lopment areas and to the extent pos-
sible it is being done.

Mr. Bpeaker: I must say that if any
hon. Member wants particularly a
point with respect to his State, then,
he may take it up and put the ques-
tion specifically. The general points
are there and the literature is there
in the Library.

Shri Venkatasubbaiah: It relates to
the Community Development Blocks
and the Community Projects.

Mr. Speaker: There is plenty of
literature available regarding the
function of the Community Blocks,
Krishi Pandits, how many have been
appointed, ete. All that is available
in the Library. The hon. Members
want one thing and put another ques-
tion.
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Rural Credit

*1535. Shri Sanganna: Will the
Minister of Food and Agriculture bhe

pleased to state:

{a) whether the State and the
Central Governments have been asked
to constitute relief and guarantee
funds as recommended by the Rural
Credit Survey Committee for writing
off irrecoverable arrears of magnitude
which threaten the stability of the co-
operative credit structure, in pursu-
ance of the Co-operative Banks Con-
ference held on the 10th May, 1957, at
New Delhi; and

(b) if so, what steps have been
taken so far in this connection?

The Minister of Co-operation (Dr.
P. S. Deshmukh): (a) Yes, Sir.

(b) (i) Andhra Pradesh, Xerala
and Bihar have already created such a
“Fund”. Madhya Pradesh, West
Bengal and Uttar Pradesh propose to
set up the fund during the current
year The matter is under considera-
tion in other States.

(i1) As regards constitution of a
simmilar fund by the Central Govern-
ment, it has been decided not to create
such a fund but to give assistance to
States from current rescurces of the
Central Government.

Shri Sanganna: May I know what
has been done regarding the difficulty
created by rural i1ndebtedness?

Dr. P. S. Deshmukh: That is not
covered directly. We want to increase
the capacity of the credit societies to
give loans, but so far as indebtedness
is concerned., i1 might indirectly be
reduced. But that is not the purpose

Shri Panigrahi: May I know
whether the hon. Minister is in a posi-
tion to give the total amount of irre-
coverable rural credit which has been
considered to be written off by the
Rural Credit Survey?

Dr. P. 8. Deshmukh: I have not got
the figures here. But probably we
will get them.
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Shri Jadav: What is the rural credit
facility in terms of per capita percent-
age at present?

Dr. P. 8. Deshmukh: As assessed by
the Survey Committee, through the
co-operative agencies, it was 3 per
cent. of the total credit requirement
of the farmers.

Shri Shree Narayan Das: May I
know the extent to which this fund
has been utilised for the purpose of
rural credit?

Dr. P. 8. Deshmukh: This fund is
just bemng created. I do not think
much utilisation has taken place so
far.

Shri Shankaralya: May I know
whether the constitution of the fund
entails that these should be instituted
at the Central Apex Societies or
whether it could be in the primary
co-operative societies and central gdis-
trict co-operative societies?

Dr. P. S. Deshmukh: These are to be
created by the State Governments.

Overseas Shipping

*1536. Shri Shivananjappa: Will the
Minister of Transpert and Communica-
tions be pleased to state:

(a) whether the Consultative Com-
mittee of Overseas Shipping Interests
met in New Delhi on the 24th July,
1957;

(b) if so, the suggestions made to
improve overseas shipping interests;
and

(¢) the
thereto?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (2) Yes, Sir.

(b) and (¢). The meeting was
called mainly to discuss ways and
means of easing the congestion at the
major ports. The Committee made
several suggestions most of which
have been accepted. 'These include
provision of increased facilities for

Government’s reaction
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overside discharge of cargo, speedier
procurement of additional mechanical
appliances, gearing up of the adminis-
tratjve and technical set-up at the
Ports, streamlining of the customs
procedure, greater use of minor ports,
reduction of free days allowed to the
importers for the clearance of the
cargo and the staggering of imports
on Government account as far as
practicable.

Mr. Speaker: Shri Shivananjappa.
Raja Mahendra Pratap rose—

Mr, Speaker: The original ques-
tioner is called first.

Shri Shivananjappa: May I know
whether it is a fact that the Second
Plan outlay of Rs. 35 crores allocated
for the development of shipping in
the country has been fully utilised
during the first vear of the Second
Five Year Plan?

Shri Raj Bahadur: That is in respect
of the purchase of new ships and add-
ing to the shipping tonnage of the
country Rs. 37 crores.

Shri Shivananjappa: What steps
have the Government taken to encour-
age overseas shipping as a means of
earning foreign exchange?

Shri Raj Bahadur: That question
pertains to the development of ship-
ping tonnage and this question refers
to the port facilities and congestion 1n
the ports.

Raja Mahendra Pratap: What com-
panics are included in these overseas
shipping interests?

Shri Raj Bahadur: Every foreign
shipping company.

Shri T. K. Chaudhuri: May I know
whether there are any suggestions for
increasing the freight rates for foreign
shipping companies on account of the
congestion in our ports and what deci-
sion have the Government taken in
that regard?

Bhri Ra) Bahadur: The suggestion
was not made for the first time. Even
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as far back as 1955, when there were
some delays in the turnround of ships,
a similar demand was made by the
foreign shipping interests for an
increase in the surcharge on freights,
and a similar demand was now raised
by them this season.

Shri T. K. Chaudhuri: One part of
my question was not answered.

Mr. Speaker: If some are not
answered, what can I do?

Shri B. XK. Gaikwad: How many
companies are there altogether?

Shri Raj Bahadur: I will not be able
to state the exact number of the
foreign companies.

Shri T. K. Chaudhurl: What was the
reaction of the Government to that
suggestion made this time by the
foreign owners?

Shri Raj Bahadur: Of course, we
opposed the suggestion in the light of
the facts that existed. But congestion
is not on account of any fall in the
capacity on output of the ports.
Among other reasons it was also due
to the fact that the freight rates had
been reduced by some of thoe compa-
nies, particularly those on charter
business and also because of the fact
that Suez was closed and ships began
pouring in from the Suez as also from
the Cape of Good Hope route. We
then met the Consultative Committee
of ship-owners.

Shri Ranga: And what did they say”

Shri Raj Bahadur: They have not
allowed. In consultation with them
certain measures and steps were
devised which we have accepted and
which are being implemented We
hope that the results that have been
obtained will convince them that there
is no case for raising the surcharge.
In this connection, I may inform the
House that whereas the maximum
number of ships waiting at Bombay
port at one time was 47, it came down
now to 15. In Madras, it was 21 or 22.
It came down to 6 the other day. In
Calcutta also, the number was 57 and
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it came down to 33. I think we are
turning the corner but fluctuations are

about to occur.

Raja Mahendra Pratap: I want the
names of the companies. If the hon.
Minister wants notice, he can say so,
if he does not know the names.

Shri Raj Bahadur rose—

Mr. Speaker: 1 am afraid we are
converting this into something which
1s not a very good Parhament. I warn
the han. Member. The hon. Member
gets up. It is really unfortunate he
iz over there behind. I will give him
a front seat. 1 have no objection. But
he does not understand what is exact-
ly going on; he butts in every time
and makes it impossible for me to go
on.

Shrl Mohluddin: There was a Qis-
pute with the labour regarding the
use of mechanised equipment for load-
ing and unloading of ships. May I
know whether the mechanical equip-
ment is now being fully utilised for
loading and unloading?

Shrt Raj Bahadur: We are not leav-
ing any stone unturned to ensure that
we make the maximum use of the
mechanical equipment we have got.

‘Drought and Flood Conditions in the
Country

.i.
Shri Shree Narayan Das:
$1537.{ Shri Liladhar Kcioki:
| Skri B. 8. Murthy:

Will the Minister of Food and Agrl-
<ulture be pleased to state:

(a) what is the overall picture of
drought, normal rain and floods
occurring in wvarious parts of the
country since June, 1957;

(b) the extent of areas in each
State affected by drought and
~floods; and

{(c) the extent to which it has
been possible to utilisg canal water in
the areas affected by drought to do
sowing and transplanting of crops?
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The Minister of Co-operation (Dr.
P. 8. Deshmukh): (a) to (c). A state-
ment is laid on the Table of Lok
Sabha. {See Appendix IV, annexure
No. 28].

Shri Shree Narayan Das: From the
statement it appears that large areas
have been affected by floods, droughts
and deficiency of rainfall 1 would
like to know whether any estimate
has been prepared of the damage
caused by floods, droughts, etc, to
the standing crops and due to non-
sowing and non-transplantation?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): Fortunately
thizs year, the 1loss by floods was
much less compared to the previous
two or three years. So far as the
estimate of losses is concerned, no
such estimate has been received by
the Central Government.

Shri Shree Narayan Das: It appears
that in the Orissa and Chota Nagpur
areas there has been deficiency of
gram. I would like to know whether
trensplantation of paddy in those
areas is being made now.

Shri A. P. Jain: There has been
very good rainfall in Chota Nagpur
during the last few days, and I hope
the agricultural tonditions  will
improve there.

Shri B. 8. Murthy: In the statement
my name has been given as one of
the three, whereas the list does not
contain my name. 1 do not know in
your list whether my name does
exist or not.

Mr. Speaker: 1 have got his name
in my list. Possibly this was added
later on. 1 will look into this mat-
ter. At the time when it went to the
press, possibly hie name was not there,
It might have been added later on,
because &l1 other questions of & simi-
lar nature are put in and the names
are added.

Shri B. 8. Murthy: If my name
could be given here, why was not tha
name supplied to you?
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Mr. Speaker: It is here; I have got
his name here. I am coming to him
next. Iz that all that he wants to ask?

Bhri B. 8. Murthy: I said, I want an
information.

Mr. Speaker: Does he not want to
put any other question?

Shri B. 8. Murthy: Of course, I will
come in the round.

Mr. Speaker: How long?

Shri A. C. Guha: In the correction
slip, his name appears,

Mr. Speaker: Mr. Murthy.

Shrli B. 8. Murthy: Is there any
estimate made of the damage done by
the floods as well as droughts?

Mer. Speaker: In the whole of India?

Shri A. P. Jain: It has been already
answered.

Shri B. K. Gaikwad: Are Govern-
ment aware that in Bombay State in
certain parts there is no rain and due
to the drought some crops are going
dry?

Dr. P. S. Deshmukh: My information
is that Bombay State is affected by
floods; there 1s no drought.

Report of the Technical Railway
Official Team

*1538. Dr. Ram Subhag Singh: Will
the Minister of Railways be pleased
to state:

(8) whether the team of the technmi-
cal railway officials which had visited
the U.S.A, Canada and some European
countries has submitted on its return
any report to Government regarding
effecting improvements in the opera-
tional efficiency of the Railways;

(b)' if s0, what are the main features
of that report; and

(c) whether Government have
taken any decision regarding the
implementation of that report?

The Deputy Minister of Rallways
(8hri Shahnawsas Khan): (a) and (b).
The Hon. Member perhaps has in
mind the team of Technical Officers
who went to Washington to participate
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in the negotiations for a locan from
the World Bank. During their stay
abroad they fook the opportunity to
vigit some of the railway installations
in America, Canada, UK, France and
West Germany. The subjects that
received their attention and the
impressions they gathered are given
in the handout that was prepared for
the Press Conference on 1st August,
1857, a copy of which has been laid on
the table of the Lok Sabha. ([See
Appendix IV, annexure No. 77.)

The observations made by the
Technical Officers are under conside-
ration.

Shri Ferore Gandhi: The Technical
Mission had under consideration a
scheme to increase the load of goods
trains by a thousand tons.. May I
know the suggestion made by the
Mission with regard to this particular
problem and to what extent it has
been 1mplemented 1in the  Bhilai,,
Rourkela and Durgapur plants?

Shri Shahnawaz Khan: The devices-
that we intend to introduce to enable
the trains to carry heavier loads are
the buffer couplers. There is a team
of American experts who are in India.
They also recommended the introduc-
tion of buffer couplers. We have ask-
ed them to refer back to their firm in
America who devised the buffer coup-
lers to give us a practical demonstra-
tion of the same. On the successful
implementation of these experiments,
we will further extend it, if necessary.

Shri Feroze Gandhi: It has also
recommended that the net load of a
wagon should be raised to about 50
tons as against the presefit load of 22
tons. May I know if any steps have
been taken in this regard?

Shri Shahnawazx KEKhan: That is
true. It will have to be done after
we have carried out the experiments,
as we have decided, with the buffer
couplers.

Shri Gajendra Prasad Sinhs: Wil
it mean remodelling of wagons?
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Shri Shahnawaz Khan: Yes.

Shri Jangde: May I know whether
this Technical Mission has suggested
the removal of the speed restrictions
and introduction of the interlocking
gsystem on the railways?

Shri Shahnawaz Khan: I think the
hon. Member is mixing up the two.
The question is about our Technical
Mission that went to U.K. That Mis-
sion has nqt recommended the remov-
al of any speed restrictions. They
have studied the central traffic control
system, which we are also thinking
of introducing on certain sections.

Shri Tangamanl: In the statement
laid on the Table, there are several
details, but I shall confine myself to
only one thing. Under “Smooth work-
ing of marshalling yards”, it is said
that we are endeavouring to develop
and modernise our marshalling yards
in the second Five Year Plan period.
May I know which are the marshal-
ling yards which are going to be
modernised during this year?

Shri Shahnawaz Khan: I shall
require separate notice for that; but,
I may tell the hon. Member that a
very big marshalling yard is being
constructed at Barauni. Moghal Sarai
will probably be another.

Shri Tangamani: Any marshalling
yards in the Southern Railway?

Mr. Speaker: He wants notice.

Shri Shree Narayan Das: The hon.
Deputy Minister said that the report
of the experts is being examined. 1
would like to know whether any com-
mittce has been set up to examine the
report?

Shri Shahnawaz Khan: It is examin-
ed by the Railway Board, a high body
of experts by themselves.

Mr. Speaker: Next question is
transferred.

Shri Dasaratha Deb: I am here,

Mr, Speaker: I know, but his ques-
tion has been transferred to the 12th.
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Plywood Factory in Andamans

Shri S. C. Samanta:

Shri Raghunath Singh:
*1541.
Sardar A. S. Saigal:

Will the Minister of Food and
Agriculture be pleased to refer to
the reply given to Unstarred Ques-
tion No. 923 on the 11th April, 1956
and state:

(a) whether a large amount of
royalty due to the Government of
India has still not been paid by

Messrs. P. C. Ray and Co. (India)
Ltd.;

€®») whether it is a fact that the
workers employed by the said

Company in the forests of Andamans
are not being paid their wages regu-
larly;
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(e) whether it is a fact that in
April, 1887 fire was resorted to by
the Police on the workers;

(d) if the answer to the above
parts be in the afirmative, the action
taken by Government in the mat-
ter; and

(e) the progress made so far in
connection with the establishment
of plywood factory in Andamans in
accordance with the agreement
entered into between the Government
of India and Messrs P. C. Ray and Co.

The Minister of Co-operative (Dr. P.
S. Deshmukh): (a) fo (c). A state.
ment is laid on the Table of the Lok

Sabha.
STATEMENT

(ay Yes, Sir. The gross amount out-
standing as on 30th July, 1957, was
about Rs. 18 lakhs but since then the
Company has made certain payments
and further royalties have also fallen
due. The actual position as at present
is being ascertained.

{(b) Yes, during the past 4 months
the fabourers were not paid their
wages regularly.

(c) Yes, Sir. Two labourers were
injured but not fatally. The District
Magistrate held a judicial enquiry
into the happenings on 26-4-1957 and
the following days, and his finding
was that the police opened fire in self-
defence, that their shooting was not
excessive and that the Police were
justified in their action. Thege find-
ings were accepted by the Chief Com-
missioner,

(d) (i) With regard to royalty, ins-
tructions have been issued to the Chiet
Conservator, Andamans, for recovery
of arrears as well as current royalty
from every shipload despatched to the
mainland. By this process the arrears
would be cleared in the course of the
next some months,

(ii) Regarding payment of
wages the Company has recently des-
patched rations to the Islands to miti-
gate the difficuities of labour as a
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result of non-payment of wages in due
time. It has since been arranged that
they should send a minimum of Rs. 2
lakhs towards wages (approximately
half the outstandings) this week.

(iii) As stated above the District
Magistrate’s finding that the Police
firing was justified as in self-defence,
has been accepted by the Andamans
Administration.

(¢) The Compdhy has not yet
established a plywood factory but
they have set up asaw mill though not
of full capacity. After examining the
facts of the case, an extension of time
upto June 1958 has been allowed for
the purpose.

ot vame foy : & AT =\
g 5 Tast @to Ao ¥ Gr FEE A
aTE § ua % fea gaedy awrgr  ?
What 1s the outstanding royalty?

Dr. P. 8, Deshmukh: 1t is already
mentioned m the statement that the
gros, amount outstanding as on 30th
July, 1957 15, was about Rs. 16 lakhs.
But since that company has made a
certain payment and further royalty
has fallen due, the actual amount is
being ascertained.

W TgAm Tag 7 ST 39 T
&) frat Tasdy 29T g7 § st TaAr
sqrer aFFEr A avey 3, ag fEAad
gy & aFy 2?7

Dr. P. 8. Deshmukh: The royalties
have been accumulating; but there
have been certain difficulties which
this company had to face Taking an
overall view, we have not yet come
to the decision that it would be ad-
visable to terminate the contract, in
spite of the fact that royalties have
fallen due.

=t v fag T A
M AT & K &0 &7 qFA
e @ owoel A W) Al ¥ o
TRIMIRIT AN HYE ?
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Dr. P. 8. Deshmukh: Yes; it is a fact.
We are drawing the attention of the
Chief Commissioner to this. The
company has certain difficulijes.

Mr. Speaker: The question is again
and again put, what iz the difficulty.
The hon. Minister must say what.
exactly is the djfficulty.

The Minister of Food and Agriogl--
ture (Shri A. P. Jain): Large quanti-
ties of timber had accumulated there.
They could not transport them. Now
we have made arrangements, and ac-
cording to that arrangement the Com-
pany will pay Rs. 2 lakhs immediate-
ly out of the shippings, snd the
balance will be paid by the first week
of September.

Shri Ranga: There is what is known
as the Payment of Wages Act. Are-
we to understand that it is not being
enforced and the workers are Lkept
without any wages for four months?

Shri A. P. Jain: There is some irre-
gularity. There ig no question about
it, and it should have been regularly
paid. As soon as it was brought to
our notice we have made arrange-
ments. There was a meeting of the
Chief Commussioner with a represen-
tative of the Company as also of the:
Forest Department, and they have now
come to an arrangement whereby out
of the shipments recoveries Wwill be
appropriated towards the payment of
the wages.

{5 Ao fgo wgna ¢ T FTRAT
argar g fr a9 i A fuwdiaw &
qarfas qg7 A, w1 FIEA @
oA 3 wvA g, atow ad oY
vy ?

Sﬁﬂo!o!‘tﬂ': fTi L |
R T € & (W raR & wifaraw
AT IT4T GEHT 4T, AR T® WU
JTTAT 0

Shri Tangamani: In the police firing

that took place in April 1857 we
understand that two workers were in-
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Jured. . May I know whether any com-
pensation has been paid to the injured
workers?

Bhri A. P. Jain: I will require
notice for that.

Shri 8. L. Saksena: Wasg not the
Company prosecuted for not paying
wages in time?

Shri A P. Jain: I have aiready said
that arrangements have been made
for payment of the wages. The Com-
pany was not prosecuted.

Shri 8. C. Samanta: May I know
why the hon. Minister is g0 unkind on
us as not to inform us what is the
actual royalty, and only the outstand-
ing has been mentioned in the state-
ment?

Dr. P. 8. Deshmukh: There is no
question of unkindness. We are pre-
pared to lay before the House every
information that is actually in our
possession. Unfortunately the actual
royalty has not been given here. It
algo varies according to the timber
felled and wvariougs other considera-
tions. It is likely to vary, it is not
a fixed amount every year.

ot g fex ;g e
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Quinine

+
»1548, Shri Balakrishaan:
Shri R. Narayanasamy:
Will the Minister ¢f Health be
pleased to state:

{a) whether Madras Government
recommended to Central Government
to impose total ban on the import
of quinine; and

12264

(b) if so, the reasons therefor?

The Minister of Health (Shri
Karmarkar): (a) Yes.

(b) There is adequate production of
quinine in the country to meet all
demands and therefore there was no
necessity for any import.

(i) it will be easier for the indi-
genous cinchona industry to
fight the bias created in the
minds of the people for
imported quinine.

(ii) Restrictions on import will
serve to raise the sale of indi-
genously manufactured cin-
chona alkaloids,

(11) There will be scope for dis-
posing of stocks of quinine
which had accumulated with
the State Government.

Shri Balakrishnan: May I know
whether the ban is imposed now or is
going to be imposed?

Shri Karmarkar:
some time back.

it was imposed

Shri 8. V. Ramaswami: A special
Cinchona Committee was appointed
some time back. May I know the
main recommendations of that Com-
mittee and how they are being imple-
mented?

Shri Karmarkar: They recommend-
ed that the ban on imports of quinine
should be continued and the imports
of paludrine, the synthetic rival of
quinine, should be restricted. We have
continued the ban on the imports of
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quinine, and regarding the import of
the other synthetic materials we have
restricted their imports.

Shri V. P. Nayar: The hon. Minis-
ter says that the import of quinine is
‘banned. I want to know whether
only ordinary quinine is banned or
whether quinine salts also are includ-
ed in the ban.

Shri Karmarkar: Subject to cor-
rection, it includes quinine salts.

Shri V. P. Nayar: Then how do the
last year’s statistics show that 150,000
rupees worth of quinine salts have
been imported?

Shri Earmarkar: I said subject to
correction. It is subject to verifica-
tion.

Shri Mansen: There are a number
of cinchona plantations in Darjeeling
in West Bengal. Just now we heard
from the hon. Minister that we are
imposing a ban on the import of qui-
nine. I may draw the attention of
Government to the fact that quite a
number of cinchona plantations there
are threatened with closure. 1 would
ijke to know what is the potential of
quinine in the present market,

Shri Karmarkar: The potential is
100,000 1bs. and we are preducing
100,000 lbs. That is why I said that
our production was adequate for our
requirements.

Shri 8. V. Ramaswami: May I know
the total requirement of quinine in
this country and how far it is being
met, and whether it includes also
synthetic quinine?

Shri Earmarkar: Quinine does not
include synthetic quinine. As I said a
moment ago—] am afraid my {friend
did not listen to the reply, though he
iz s0 near—the requirement is 100,000
1bs. and the production is 100,000 1bs.
And that is quinine proper, not synthe-
tic qui;nne.

Dr. Sushila Nayar: In view of the
threaténed closure of cinchona planta-
tions and the likely decrease in the
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nations] requirements af quinine ss »
result of National Malaria Control pro-
gramme, what steps are being taken
by Government to promote the axport
of quinine—because, before long we
should require no quinine at all in
this country?

Shri Karmarkar: In regard to the
long range steps that we shall have to
take I shall consult my bon. friend
and other hon. Members also.

Shri Tangamani: May I know
whether, as a resuit of the ban impos-
ed on the import of quinine, the cin-
chona plantations owned by the State
Government of Madras are function-
ing fully with all the retrenched work-
ers back in their joba?

Shri Karmarkar: I would like the
latter part of the question to be
repeated. I could not hear it.

Mr. Speaker: Whether the planta-
tions are working to their full capa-
city, taking back all the retrenched
workers. t

Shri Karmarkar: Taking back all
the retrenched workers on the cin-
chona plantations? I would like to
have very adequate notice for that.

Dr. Sushila Nayar: In view of the

“fact that, as my hon. colleague has

already stated, some of these cinchona
plantations in Darjeeling are on the
verge of being closed down because
of the declining market and because
there is not enough need for quinine
in India already, does not the Gove
ernment think it is time to export
quinine, so that the production does
not need to be lowered and we can
earn some foreign exchange also.

Mr. Speaker: The hon Member ix
only making a suggestion.

Shri Balakrishnan: In view of the
fact that the price of quinine varies
from State to State, may I know
whether the Governtaent will fix a
uniform rate at the loWwest level that
18 prevalent, having regard to the fact
that it is a medicine of the poor man?
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Mir, Speaker: That is also a sugges-
tion for action. We wre dealing with
the import ban here.

Suiphate of Ammonia

*1544. Shri Bali Reddy: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Starred Question No. 700 and its sup-
plementaries on the 31st May, 1857
and state whether Gowernment are
considering the reduction of the price
of Sulphate of Ammonia?

The Deputy Minister of Agriculture
(8hri M. V., Krishnappa): No Sir. The
revision will be considered by the
beginning of next year.

Shri Ball Reddy: May 1 know
whether it has come to the notice of
Government that due to delay in the
supply of sulphate of ammonia in
sufficient quantities, agriculturists
have to purchase it in the black mar-
ket at exorbitant rates?

Shri M. V. Krishnappa: No, Sir.
There is some delay in the supply of
this imported fertilizer because of the
Suez crisis and steamers arriving late,
but of whatever is available inside the
country proper distribution is being
made.

Shri Nanjappa: Is it a fact that tea
plantations in South India are not
supplhied with sufficient gquantity of
sulphate of ammonia and are sup-
plied with other fertilizers which are
not useful! and do not stand the hill
climate?

Shri M. V. Krishnappa: We are able
to meet their demands adequately
because their demands are very little,
less than four or five thousand tons.
We have met their demands,

Shrl Wodeyar: In view of its short-
age, will Government consider the
desirability of subsidising this pro-
duct in the interest of increased pro-
duction of foodgrains?
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Shri M. V. Krishnappa: The whole
scheme is run on & no«profit no-loss
basis and we are not subsidising ferti-
lizers.

Shri Ranga: When would you be
reconsidering the price schedule of
sulphate of ammonia?

Shri M. V. Krishnappa: That will
be considered in the beginning of next
year when the landed cost may cost
us less.

RE. STARRED QUESTION
NO. 1541 .

The Minister of Food and Agricul-
ture (Shri A, P. Jain): Sir, may I,
with your permisgion, supplement the
answers I gave to the supplementaries
to Question No. 1541F regarding pay-
ment of royalty by Messrs. P. C. Ray
& Company? The position was that
the Government have made an
arrangement with Messrs. P. C. Ray &
Company for the payment of royalty
of Rs. 50,000 for each shipment. When
the question of non-payment Ilater
came up it was arranged that Govern-
ment will temper its recovery of
royalty and the Company will pay
Rs. 2 lakhs out of the proceeds of the
shipping towards the wages of labour
by the end of the first week of
September and the rest of the pay-
ment will be made shortly.

WRITTEN ANSWERS TO
QUESTIONS

Mechanised Port in Hooghly

*1543. Shrl Bimal Ghose: Will the
Minister of Transport and Communi-
catlons be pleased to state whether,
and if 30, what action has been taken
on a non-official resolution adopted by
the other House on the 7th December,
198 about the feasibility of develop-
ing a fully mechanised coal and ore
port on the west bank of the lower

Hooghly?

+See cols. 12259—863
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The Minister of State in the Minis-

(8Shri Raj Bahadur): A preliminary
technical examinations has been made
to determine a suitable site for the
location of the proposed port. This
revealed the necessity for carrying
out fresh hydrological experiments
and the collection of further dats
regarding erosion effects, {frequency
and magnitude of bore tides etc. This
is being done.

Plant Protection

*1545. Shri R. Narayanasamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are aware
that the cardamom plants are dying
out in Devicolam Talug Kerala State,
in Kodaikanal Taluqg Madurai District

and other parts in the Madras State;
and

(b) 1f so, whether any steps have
been taken by the Government of
India in the matter under Plant
Protection Schemes?

The Minister for Pood and Agricul-
ture (Sbri A, P, Jain): (a) and (b).
A statement is placed on the Table of
the Lok Sabha. (See 'Appendix IV,
annexure No, 79).

Medical Delegation to U.S.S8.R.

*1546. Shrimat! Parvathi Krishnan:
Will the Minister of Health be pleas-
ed to state:

(a) whether a Medical delegation
visited the US.SR.;

(b) if so, whether the delegation
has submitted any report and made
any recommendations; and

{¢) the action taken on thsse re-
commendations?

The Minister of Health (Shrl Ear-
markar): (a) and (b). The reply is in
the affirmative.

(c) The suggestions made by the
Indian Delegation wege brought to the
notice of the State Governments.
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Rajasthan Canal

*1547. Shri Harish Chandra Mather:
Will the Minister of Trrigation and
Power be pleased to state:

(a) whether the administrative set-
up has been finalised to implement the
scheme of Rajasthan Canal; and

(b) the progress expected to be
made during the year 1857-58¢

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) No, 8ir.

(b) The project was sanctioned in
July, 1957 and the preliminaries are
in hand. It would be possible to give
a fairly accurate estimate only when
the administrative set up is finalised
and the staff is in position.

Agrarian Re-organisation

*1548. Shri S. M. Banerjee: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether high level discussions
are going to be held in Mysore on
agrarian re-organisation; and

(b) if so, whether representatives of
all political parties will be invited to
attend these talks?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) The All
India Sarva Seva Sangh has convened
a conference at Mysore on 21st and
22nd September, 1957 with a view to
discuss matters relating to the Gram-
dan movement.

(d) So far as is known, a humber of
Jeading personalities; belonging to
various parties or to none, have been
invited.

Predger at Kandla Port

¢1549. Shri Assar: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that the
dredger allotted to Kandla Port is un-
workable;

(b) if so, what is the defect;
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(c) whether Government have hired

2 dredger t0 work in Kandla " Port;
and

(d) it #o, what is the rent of that
dredger? '

The Minister of State in the Minis-
try of Transport and Communications
(Shrl Raj Bahadur): (a) and (c) No.
Sir.

(b) and (d4) Do not arise.
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West Coast Road

*1551. Shrl Achar: Will the Minister
of Transport and Commaunications be
pleased to state:

(8) whether the West Coast Road
passing through the South Canara
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Distriet will pass through Ullal and
Manjeshwar and Kumbla, or through
Penemangalore and Vittal;

(b) it it passes through Ullal—
Manjeshwar, the progress made
regarding the constrliction of the
bridges at Ullal and other places on
this portion of the road; and

(c) the time by which the bridges
are expected to be completed?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
new alignment of the portion of the
West Coast Road. in South Canara
District which was approved in July
1857 passes through Ullal Manjeshwar
& Kumbla. No bridge work between

Ullal and Manjeshwar has so far been
sanctioned.

{(c) During the early part of the
third Five-Year Plan period.

Training of Indian Physicists in
Hospital Physics

Shri Hem Barua:
Shri D. C. Sharma:

Will the Minister of Hesalth be
pleased to state:

*1552.

{a) whether any préposal has been
discussed recently when he met Dr.
I. S. Eve, Medical Officer in charge ot
health problems relating to the peace-
ful uses of atomic energy, at the
World Health Organisation Genevsa,
regarding training of Indian Medical
personnel in Hospital Physics involv-
ing the use of radio isotopes; and

(b) if so, the result of the discus-
sion?

The Minister of
Karmarkar): (a) Yes.

Health  (Shri

(b) It is hoped that the World
Health Organisation will provide:—

(1) Fellowships for training of
Indian Medical personnel in (i) hos-
pital physics, <{(ii) clinical uses of
radio isotopes, and (iii) radigtion pro-
tection.
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{2) One short-term consultant in
hospital physics in 1857; and

(3) assgistance for starting a course
of training in h;alth physics for Indian
Doctors sometime in 1858.

Assam Rallway Link

*1553. Shri Liladhar Kotoki: Will
the Minister of Railways be pleased

to state what action Government pro-.

pose to take on the recommendation
of the Assam Rail Link Stabilisation

Committee?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): The Report
of the Assam Rail Link Stabilisation
Committee has since been examined
by the Government and for the imple-
mentation of the recommendations
made by the Committee, the Board
have appownted an Engineer-in-Chief
with special staff, specially for the
stabilisation of the existing route, as
well as to carry out a preliminary
engineering survey of a new line from
a suitable point on the Mal-Domohani
branch to Alipurduar vic Maynaguri
Falakata etc., with special emphasis
on the Jaldhaka and Forsa crossings.
He will also work out financial impli-
cations of the said project.

Aerodromes at Porbander and
Keshod

*1554. Shri Nathavani: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government propose to
construct all-weather runways for
aerodromes at Porbander and \Keshod;

and

(b) if so, the steps taken or which
are being taken to implement it?

The Minister of Transport and
Caousnuuications (Shri Lal Bahadur
Shastrl): (a) and (b). It is proposed
to earry out the necessary repairs to
the existing runways and estimates
sre under preparation.
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Sene River Barrage

*1355. Sbri Kamal Singl:: Will the

Minister of Irrigatien and Power 'be
pleased to refer to the answer givem
to Starred Question No. 312 on the
28th May, 1957 regarding Sone River
Barrage and state:

{a) whether the project has sinoe
been examined by the Union Govern-

ment;

(b) whether any mecedifications have
been made;

(c) if so, the Chief features of the
project together with the revised esti-

mate; and

(d) whether the State Government
concerned have suggested target date
for starting the work?

The Deputy Miunister of Irrigation
and Power (Shrli Hathi): (a) No, Sir.
It is still under examination.

(b) to (d). Do not arise.

siimae wt ¥w dtE aew

st 9o ®1c wTETIe
Wt g fay -

#a7 afiwgn  owr d@wie gt Oy
AN T oSG F

(%) w ag g § fs A
* gw TR AT ghn fardy ot
S

() afs gr, O 3% = FTOH

*oNuY

X

Sfews® QT WeTT WAt o Tew.
wW (o qwr werge) : (%) W (W),
T Haq ¥ gur-qee 9T oF faaorsy

Wy
[See Appendix IV, Annexure No. §0]
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*1557. 8bri Banganna: Will the Min-
jster of Transpert and Communion-
tioma be pleased to refer to the reply
given to Starred Question No. 1484 on
the 16th April, 1856 in respect of the
Telegraph lines in Orissa and state:

(a) whether the decision regarding
the transfer of the administrative ser-
vice to the Orissa Circle has since
been taken; and

(b) if not, the reasons therefor?

The Minister of State in the Minis-
#ry of Transport and Communications
(8hri Raj Bahadur): (a) and (b). It
has been decided not to disturb the
status quo on  administrative and
technical grounds.

Project Administration of River
Valley Projects

*1558. Shri Shree Narayan Das: Will
¢he Minister of Irrigation and Power
be pleased to state whether any and,
if so, what decision has been taken
tegarding the pattern of Project
Administration for the big river valley
Pprojects?

The Deputy Minister of Irrigatioa
and Power (Shri Hathi): A state-
ment giving the requisite information
is laid on the Table of the Lok Sabha.
{See Appendix IV, annexure No. §1}

Water Supply at Calcutta Port

*1559. Shri 8. C. Samanta: Will the
Minister of Tramsport and Communi-
cations be pleased to state:

(a) what steps have been taken to
alleviate the longstanding serious
shortage of water for ships in the
port of Calcutta;

(b) whether it is a fact that the
supply of water rests in the hands of
the Calcutta Corporation; and

(e) if so, what steps have been
taken for the supply of water?

The Minister of Btate in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). The
supply of water to the ships visiting
the Port of Calcu is the responsi-
Bility of the Corporation. As
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the supply from the Corporation’s
sources is inadequate, the Port Com-
missioners have sunk three tubewells
at Kidderpore Docks and one at King
George’s Dock. They are also making
arrangements for sinking two more
tubewells.
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National Federation of Indiam
Railwaymen

1569, J Shri D. C. Sbarma:
7\ Shri Shree Narayan Das:

Will the Minister of EKallways be
pleased to state:

(a) whether there have been mest-
ings in New Delhi between the Rail-
way Board and the National Federa-
tion of Indian Railway-men early this
month;

(b) it so, what were the subjecta
discussed; and

(¢) the conclusions, if any, reached?

The Deputy Minister of Rafllways
(Shri Shahnawas Khan): (a) Yes, in
August.

(b) and (¢). Discussion between
the National Federajion of Indian
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'Railwaymen and the Railway Board
was continued on issues as framed by
the One-man Tribunal and included
under item I of the Terms of Refer-
ence to the Tribunal.

Laying of Coaxial Cables

*1581. Dr. RBam Snbhag Singh. Will
the Minister of Transport and Com-
munjcations be pleased to state;

{a) whether Government have
received any representation to stop
the implementation of the project of
laying dowm underground coaxial
cables; and

(b) if so, whether Government have
taken any decision in this regard?

The Minister of State in the Minia-
try of Transport and Commuulications
(Shri Raj Bahadar): (a) No.

(b) Does not arise.

Breaches on Railway Line

*1562. Shri Raghunath Singh: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that due to
rains train services between Pathankot
and Madhopur and Jogendra Nagar
have been suspended; and

(b) if so, what steps are being taken
to ensure that train services are not
interrupted due to rains?

The Deputy Minister of Rallways
(Bhrl Bhahnawaz Khan): (a) Yes.

(i) for about 5 hours on 18-8-1957
on the Pathankot-Madhopur Sectien
due to rains; and

(ii) for about 2 hours on 22-8-1857
on the Pathankot-Jogindernagar Sec-
tion due to a big boulder having fallen
on the line. The train services on the
section has again been dislocated from
3-9-1857 due to slips between Kangra
and Koparlahar and is likely to con-
tinue for about a week.

{b) On Pathankot-Madhopur Section
necessity for more waterway for
bridges in which flood passed above
danger mark is being investigated.
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Extensive patrolling is done at such -
places as are Hable to alips ete. to
safeguard working of trains and carry
out repairs so fhat detentiony to tralna
is minimised.

Moecbanisation of Country Boats

*1563. Sbri Yajnik: Will the Minis-
Communications

ter of Transport and
be pleased to state:

(a) the steps Government have
taken to speed up and mechanise the
transport of psassengers and goods
that are traditiona®y being carried hy
small boats and country crafts on the
Rastern and Western coasts of India;
and

(b) the amount that has been ear-
marked for carrying out during the
Second Plan period the necessary
measures, stating the amounts of the
money to be spent on the different
sectors of the Indian Coastal traffic?

The Minister of State in the Minis-
try of Transport and Communications -
{Shri Raj Bahadur): (a) and (b). It
is presumed that the Hon. Member is
referring to the question of mechani-
sation of sailing vessels. If so, it may
be stated that a provision of Rs. 40
lakhs has been included in the Second
Five Year Plan for the mechanisation
of about two hundred sailing vessels,
No detailed scheme for the grant of
financial assistance to sailing vessels’
owners who are desirous of mecha-
nising their vessels has, however, been
drawn up yet pending the enactment
of legislation for giving necessary
powers to Government to control the
sailing vessels industry. It is pro-
posed to incorporate suitable provi-
sions to cover the sailing vessels
industry in the consolidated Indian
Merchant Shipping (Amendment) Bill,
which is expected to be ready shortly
for introduction in Parliament.

Decentralisation on Rallways

*1564, Shril Harish Chandrs Mathur:
Will the Minister of Rallways be
pleased to state:

(a) what steps have been taken by
the Railway Boatd during the year
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3855-66 and 1956-57 to give effect to
its policy of decentralisation in the
administration;

(b) what additional powers have
beernt delegated and are proposed to be
delegated to the officers in the fleld
entrusted with the execution of works
and projects; and

(c) what paper work in returns and
reports has been cut down?

The Deputy Minister of Rallways
(Shrt Shahnawax Khban): (a) to (c).
A statement is placed on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. 82.]

Kopilli River Multipurpose Projoct

*1565. Shri Liladhar Kotoki: Will
the Minister of krrigation and Power
be pleased to state:

(a) the results of the preliminary
investigations for the Kopilli River
multi-purpose project; and

(b) whether Government propose to
take up immediately execution of the
irrigation part of the project in view
of urgency to increase foocd produc-
tion?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A tenta-
tive multi-purpose Project on Kopilli
River was outlined, which was esti-
mated to yield 1,25,000 KW of power
and irngation benefits for about 2'52
lakh acres and also flood protection.
Detailed investigations are now in
progress.

(b) The feasibility of the project
will be known only after the investi-
gations have been completed and a
project report prepared.

Porbander-Rajkot National Highway

*1568. Shri Nathavani: Will the
Minister of Transport and Communi-
eations be pleased to state:

(&) what progress has been made in
the construction of the National High-
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way No. 8-B between Porbander and
Rajkot;

(b) the approximate cost that will
be incurred in the construction of the
above section: and

(¢) how long will 1t take to con-
struct it?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). The
road already exists. A provision of
Rs. 103 lakhs has, however, been made
in the current Five Year Plan for
the ilmprovement of certain sections
to the required standards and for pro-
viding two missing bridges across the
rivers Minsar and Vadal. Estimates
totalling Rs. 42:72 lakhs for the con-
struction of the bridge across Minsar
and other works of improvement have
been sanctioned by the Government
of India. Most of these works are in
progress. Subject to availability of
funds all works are expected to be
completed during the current plan
period.

Safety of Rall Tracks

*1567. Shri Sanganna: Will the
Minister of Raillways be pleased to
state:

(a) whether the Railway Board has
proposed to all the State Govern-
ments that a Standing Committee of
Engineers should be set up in each
State to keep under constant review
matters affecting the safety of railway
track and bridges against floods and
heavy rains; and

(b) if so, what progress has been
made so far?

The Deputy Minister of Ratlways
(Shri Shahnawaz Kban): (a) Yes, Sir,

(b) The Committees have been
formed in the States of Bombay, Bibar,
Kerala, Orissa, Rajasthan and West
Bengal and in the remaining States,
the Committees are in the process of
formation.
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Unloading of Lecomotives at Calouita
Port

*1588. Shri S. C. Samanta: Will the

Minister of Transport and Communi-

<cations be pleased to state whether it
ix a fact that a large number of
locomotives imported through the
Port of Calcutta could not be dis-
charged on to the wharves and were
retained in boats for considerable
periods involving not only consider-
able expense, but also serious risk of
loss or damage and that as & result
there has been extreme shortage of

boats in the port? '

The Minister of State in the Minis-
-try of Transport and Communications
(Shri Raj Bhahadur): In the latter
half of May and the first half of June
1957 there was a congestion of lighters
loaded with imported locomotives in
the port of Calcutta. This was due
to the bunching of ships bringing this
cargo. Speedy clearance was not
possible because of the sudden increase
in the demand for the special type of
wagons required and of the break-
down of a heavy lift crane of the
port. No loss or damage occurred
during the lighterage operations. There
is now no shortage of lighters in the

port.

Development of Cambay Port

*1569. Shri Yajnik: Will the
Minister of Transport and Communi-
eations be pleased to state the
amount estimated to be spent on the
development of Cambay Port
(Bombay State) in the next financial

year?

The Minister of State in the Minls-
try of Transport and Communications
(Shrl Raj Bahasdur): The develop-
ment of munor ports is the responsi-
bility of the State Governments. The
Cenfral Government gives financial
-agsistance in the form of loans omn
-concessional terms for development
schemes included in the Five Year
Plans. A provision of Rs. 3'68 lakhs
.has been made in the Second Five
Yesr Plan for improvement schemes
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relating to the Port of Cambay.
Information regarding the 'smoumnt
estimuted to be spent on the develdp-
ment of this port has been calied for
from the Government of Bombay and
will be laid on the Table ¢f the Sabha,

Statntory Bodies under the Minisiry
of Transport and Commanications

1303. Shri Shree Narayn Das: Will
the Minister of Tramsport and Com-
munications be pleased to state:

(a) the names of statutory and
ad-hoc bodies functioning under his
Ministry giving reference to the
resolution or enactments under
which these bodies were constituted
and are functioning;

(b) the names of statutory bodies
as have ceased to function after 1865;

{c) the names of ad-hoc bodies
including Committees and Commis-
sions which were constituted by the
Ministry for specific purposes and
which have already completed their
works and submitted thelr reports
since 1855, giving #the dates of their
constitution, the dates of submission
of reports by each of them;

(d) the names of such reports
which have been considered and
decisions already taken;

(e) the names of such reports
which are still under the consider-
ation of the Government; and

() the names of such ed hoc
bodies which are still functioning
giving the dates of their appointment
and the dates on or before which
they have to submit their reports to

Government?

The Minister of State in the Minis-
try of Transport and Communi-
cations (Shri Raj Bahadur)* (a) and
(¢) to (f). Three statements giving
the requisite information are laid on
the Table of Lok Sabha. {See
Appendix IV, annexure No, 83]

(b) NilL
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Statutery Bedles under the Ministry
of Rallways

«.1304. Shri Shree Naraysn Das: Will
the Minister of Rallways be pleased
o state:

(a) the names of the statutory
and ad hoc bodies functioning under
his Ministry giving reference to the
resolutions or enactments under
which these bodies were constituted
and are functioning;

(b) the names of such statutory
bodies as have ceased to function
after 1955;

{(c) the names of ad hoc bodies
includgmg Committees and Commis-
slons which were constituted by the
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constitution, the dates of submission
of reports by each of them;

(d) the names of such reports
which have been considered and
decisions already taken;

(e) the names of such reports
which are still under the considera-
tion of the Government; and

(f) the names of such ad-hoc bodies
which are still functioning giving
the dates of their appointment and
the dates on or before which they
have to submit their reports to Gov-
ernment?

The Deputy Minister of Rallways
and Transport (Shri Shahnawas
Ehan): (a) The only statutory body
functioning under the Ministry of
Railways is the Railway Rates Tribu-
nal. This has been set up under Sec-

Ministry for specific pur and tl.l:;) 34 of the Indian Railways’' Act
which have already completed their .
works and submitted their reports (b) Nil.
since 1955, giving the dates of their (c) 1 Committees.
Name Date of Date of
constitution submission
of Report
1. Railway Equipment Committee 27-1-5§ 15-5-56
2. Railway Freight Structi re Enquiry Com:mttee 20-6-55§ 14-4-57
3. Suburban Triin Overcrowding Enquiry Committee 21-9-5§ 9-4-56
4. Assam Rail Link Stabilisation Committee 25-4-56 21-3-57
II. Commissions.
1. Commission of Enquiry into the Airyalur Accident 30-11-§6 8-1-57
2. Commission of Enquiry into the Mahboobnagar Accident 10-12-56 24-1-57

(d) Reports of the Committees at items 1, 3 and 4 under I and Commissions at items 1 and 2

under II of (c) above.

(¢) Report of the Committee at item 2 under I of (c) above.

o
*Period for
Name Date of whi
. appointment  sanction
has been
issued forthe
ttee
1. High Power Committee of Engineers . . 6-3-57 6 months
3. Committee for reviewing the channels of ptomonon of Clxss v
staff on Indian Railways . . . 15-5-87 6 months.

*Committees are expected normall
are sanctioned. ,lfduetounn
tepoa.vnhinthemion

ytomhmitthdrmpa-tl within the period for which they

mﬁvm. fmpossitle to mbmir the
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Statatory Bodies under the Ministry
ot Irrigadton and Power

1305. Shri Shree Narayzn Das: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the names of statutory and
ad hoc bodies functioning under his
Ministry giving reference to the
resolutions or enactments under
which these bodies were constituted
and are functioning;

(b) the names of such statutory
bodies as have ceased io function
after 1955;

(c) the names of ad hoc bodies in-
cluding Committees and Commussions
which were constituted by the Minis-
try for specific purposes and which
have already completed their works
and submitted thewr reports since
1955, giving the dates of their consti-
tution, the datecs of submission of
reports by each of them;

(d) the names of such reports
which have been considered and
decisions already taken;

{e) the names of such reports as
are still under the consideration of
the Government; and

(f) the names of such ad hoc bodies
which are sti'l functioning, giving
the dates of their appointment and
the dates on or before which they
have to submit their reports to the
Government?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (f).
A statement containing the requisite
information is laid on the Table of
the Lok Sabha. [See Appendix IV,
annexure No. 84.]

Statutory Bodies under the Ministry
of Health

138¢. Shri Shree Narayan Das Wil
the Minister of Health be pleased to
state:

(a) the names of statutory and
ad ‘hoc bodies functioning under his
Ministry giving reference to the
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resolutions and enactments under
which these bodies were constituted
and are functioning;

(b) the names of such statutory
bodies &s have ceagsed to function
after 1955;

(c) the names of ad hoc ‘bodies
including Committees and Commis-
sions which were constituted by tbe
Ministry for specific purposes and
which have already completed their
works and submitted their reports
since 1885, giving the dates of their
constitution and the dates of submis~
sion of reports by each of them;

(d) the names of such reports
which have been considered and
decisions already taken;

(e) the names of such reports as
are still under the consideration of
Government; and

(2) the names of such ad hoc bodies
which are still functioning, giving
the dates of their appointment and
the dates on or before which they
have to submit their reports 1o
Government?

The Minlsier of Health (Shri
Karmarkar): (a) to (f). Statements
dontaining the required information
are laid on the Table of the Lok
Sabha [See Appendix IV, annexure
No. 85.]

Statutory Bodies under the Ministry
of Food and Agriculture

1367. Shri Shree Narayan Das: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) the names of statutory and
ad hoc bodies functioning under his
Ministry  giving reference to the
resolutions or enactments under
which these bodies were constituted
and are functioning;

(b) the names of statutory bodies
as have ceased to function after
1955;

(¢) the names of ad-hoc bodies
including Committees and Commissions
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which were constituted by the
Ministry for specific purposes and
which have already completed their
works and submitted their reports
since 1088, giving the dates of their
constitution, the dates of submis-
sion of reports by each of them;

(d) names and such reports which
have been considered and decisions
already taken;

(@) names of such reports as are
stil! under the considération of Gov-
ernment; and

(f) the names of such ad- hoc
bodies which are still functioning
giving the dates of their appointment
and the dates on or before which
they have to submit their reports to
Government?

The Minister of Food and Agricul-
vure (Shri A. P, Jain): (a) to (f).
A statement is laid on the Table of
Lok Sabha. [See Appendix IV,
annexure No. 88.]

Statutory Bodies under the MNimistry
of Community Development

1308. Shri Shree Narayan Das: Wil
the Minister of Community Develop-
ment be pleased to state:

(a) the names of statutory and
ad hoc bodies functioning under his
Ministry giving reference to the
resolutions or enactments under
which these bodies were constituted
and are functioning;

(b) the names of such statutory
‘bodies as have ceased to function
after 1055;

(c) the names of ad- hoc bodies in-
cluding Committees and Commissions
which were constituted by the
‘Ministry for specific purposes and
whick have slready completed their
<works and submitted their reports
since 1988, giving the dates of thelr
constitution, the dates of submission
of reports by each of them;
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(d) .the names of such reports
which have been considered and
decisions already taken;

(e) the names of such reports as
are still under the consideration of
Government; and

(f) the names of sauch ad hoc
bodies which are still functioning
giving the dates of their appointment
and the dates on or before which
they have to submit their reports to
Government?

The Minister of Community De-
velopment (Shri 8, K Dey): (a)
There are no statutory or ad hoc
bodies functioning under this Minis-
try.

F

(b) Question does not arise.

(c) An Expert Committee to
examine the subject of training of
Project Personnel and make suitable
recommendations in  respect thereof
was appointed by the Ministry on the
16th October, 1955. Their report has
not yet been formally submitted to
the Ministry. It is expected to be
done in a fortnight's time.

(d) and (e). The report will be con-
sidered by the Ministry on receipt.

() Nil

Masulipatam Port.

1369 Shri M V. Krishna Rao: Will
the Minister of Transport and Com-
manications be pleased to state:

(a) the total amount allotted for
the Masulipatam port during the
First Five Year Plan and how much
was gpent during that peried, and

(b) the total allotment for the
Masulipatam port during the Second
Five Year Plan?

The Minister of State in the Minis-
try of Transport and Communicstions
(Shri Raj Bahadur): (a) Rs. 1'T8
lakhs and Rs. 1'53 lakhs respectively.

(b) Rs. 42 lakhs.
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Frult Experimental Statlon

1810. Shri R. Narayanasamy: Will
the Minister of Food and Agricalture

be plessed to state:

(8) whether it is a fact that Gov-
ernment propose to develop the
Fruit Experimental Garden near
Periyakulam, Madurai District into
an Experimental Station; and

(b) if so, the details of the
proposal?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Ves.

(b) A scheme for the establisment
of -a research station for the intensi-
fication of research on mango, citrus
and grapes was sanctioned in  the
Madras State during 1958-57. The
Scheme is being financed by the Gov-
ernment of India and the State Gov-
ernment on 50:50 basis. The Madras
Government have recently intimated
that all possible sites in Madurai and
Tirunelveli districts for the location
o this research station were survey-
ed and the selection of a site near
Periakulam is under consideration.
Steps for acquiring the land for the
proposed research station are being
taken by the State Government.
The Scheme has not yet started.

Water Supply to Delhd Industrial
Areas

1311. Shri Damani: Will the Minis-
ter of Health be pleased to state:

(a) the steps Government are
taking to supply water to the Delhi
Industrial jAreas, where industrial
units are experiencing much  difi-
culty due to paucity of water and it
is becoming a problem for them; and

(b) what are the difficulties in
meeting the water supply demands of
the Industrial units?

The Minister of Health (Shri
Karmarkar): (a) As far as bulk

¢ SEPTEMBER 1987

Written Answerz 13200

water supply to indusirial aresas is
conecerned, a reservoir near Ramjias
Hil and a 24" rising main to feed
the reservoir have already besn con-
structed. Water, however, cannot be
supplied because the distribution
mains have not yet been laid. This
is the responsibility of the Municipal
Committees concerned.

(b) The Delhi Municipal and Weat
Delhi Municipal Committees who
have no funds 10 meet the cost of
the pipes have requested this Minis-
try for grant of loans for the pur-
pose. The matter is under active con-
sideration.

Anglo-Indians in P. & T. Department

1312. Shri Frank Anthony: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of posts reserved
for Anglo-Indians in the P. & T.
Department in the calendar  years
1948, 1847, 1950, 1951, 1052, 1953,

1954, 1955 and 1956;

(b) the number of Anglo-Indian
applicants for the above posts in
each of the above years; and

(c) the number of the above posts
actually filled by Anglo-Indians
during the above years?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): (a) and (¢). In-
formation for the year 19846 is not
available. A statement giving the
information for the years 1947 to
1936 is placed on the Table of the
Lok Sabha,.

(b) Information for the years 1946
to 1854 is not available as the re-
cords for these years have been des-
troyed. Attempts are being made to
collect the information for the years
1955 onwards and it will be furnishe
e«‘inin due course if it becomes avail-
able.
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STATEMENT (vide parts (a) acd (c)
No. of posts No. of posts
Year rescrved for  actually filled by

Anglo-Indians  Anglo-Indians

1947 . [N . 42 2

1980 . . . . . . 72 s

1951 . ' » . . . . . 5 2

1952 . R . , . ’ 32 Nil

1953 . . . . . ’ 114 4

1954 . . . . . . . . 149 82

1958 . . . . 171 ; 8

1956 . . - . . 174 59

Rail Connection between Jaisalmer
and Northern Railway

1313. Shri Raghunath Singhji: Will
the Minister of Railways be pleased
to state: . .

(a) whether there is any proposdl
to connect Jaisalmer with any suit-
able Station on the Northern  Rail-
way; and

(b) if mo,* whether this will be
included in the Secand Five Year
Plan?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) and (b).
No such proposal is under consider-
ation at present because there is no
l¥kelthood of any new line being in-
cluded in the Second Five Year Plan.

Grants to Rajasthan from Central
Road Fund

1314. Shri Raghunath Singhji: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the amount allotted to the
erstwhile State of Jaisalmer from
the Central Road Fund during the
First Five Year Plan; and

(b) the amount allotted for
Rajesthan from the Central Road
Fund in the Second Five Year Plan?

The Minister of State in the Mints-
try of Trangport and Commumications
(8brt Raj Bahadur): (a) and (b).

Allotments from the Central! Road
Fund are made to different States and
not to individual disricts of the
States. Figures for Jaisalmer are not

* available separately but attempt will

be ‘made to obtain them from the
State Government. They will be laid

- on _ the table of the Sabha in due

course. A statement showing the
allotments made to Rajasthan during
the first plan period and so far during
the second plan period is laid on the
Table of the Lok Sabha. [See Appen-
dix IV, annexure No. 87.]

Post Offices in Madras City

1315. Shri Dharmalingam: Will the
Minister of Transport and Commauni-
cations be pleased to state:

(a) the number of post offices in
the city of Madras now functioning
in private rented buildings;

(b) the rents paid by the Govern-
ment on the above post offices from
1950 to 1956;

(c¢) whether there was any proposal
for the construction of building for-
the functioning of these post offices;
and

(d) it so, how many are under
construction and the amount so far
apent?

The Minister of State in the Minis-

try of Transport and Communications:
(Shri Ral Bahadur): (a) 69.
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{b) Rs. 4,89,600]-.

{c) Construction of two Depart-
mental buildings is under consider-
mtion.

(d) Does not arise.
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Rallway Usnions

1316, Shri 8. M. Banerjes: Will the
Minister of Railways be plessed to
state:

(a) the total number of unions im
each Railway; and

(b) the number of unions recog-
nised?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
‘The information is given below:—

. Total No. of No. of

Railway unions recognised unions
Centrail 4 2
Western . . . . . . . . . 2 2z
Southern B . . . . . . . 10 .2
South Eastern . . . . . . 3 2
North Eastern . . . . . . . . 3 2
Eastern . . . . . . . . . 4 3
Northern . . . . . . . . 3 1

‘Development of Foreats in Andaman for a period of 25 years

and Nicobar Islinds w.ef 3lst Augugt, 1851 on

. . royalty basis. This is the

1317. Shri D. C. Sharma: Will the first attempt to exploit the

Ministér of Food and Agricalture
be pleased to state the steps taken
by Government for the development
of forests in Andaman and Nicobar
Islands?

The Minister of Food and Agricul-
ture (8hri A. P. Jain): The following
.are some of the important steps taken
by the Government for the develop-
ment of forests in the Andamans,
since these islands came under our
eontrol in 1946:

1. Detailed Working Plans were
prepared for the North, South
and Middle Andaman Forests
after necessary fleld work.

2. Departmental working was re-
organised in the forests of

the South and Middle
Andamans.

8. The North Andamans forests

(about 707 sq. miles) have

been leased to a private party

large timber resources of the
North Andamans.

4. With readily available equip-
ment, a circular Saw mill was
installed first. It has gince
been supplemented by a
modern band saw mill at
Chatham. This is being fur-
ther re-orgamsed in order to
improve efficiency,

5. The Andamans forests have
been organised to provide the
bulk of the raw material for
the matchwood industry
located in Calcutta, Bombay
and ;Madras and to the ply-
w industry in Calcutta
mainly. Timber supplies to
the mainland were also
organised.

6. Effective steps were taken to
re-establish an export trads

*These two unions have decjdod to merge into cae.
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in Andamans timbers but
there has been g slowing
down on this recently to en-

sure full supplies to the
mainiand.

7. This year, production is in hand
for the supply of 1 lakh BG

units sleepers to the Indian
Railways, besides timber
supplies as previous'y, to

various Governments and pri-
vate ¥nits in the mainland.

8. Plantations of teak, canes and
softwood are undertaken re-
gularly besides developing
natural regeneration in areas
worked over for timber.

9. In the first five year plan, two
important schemes were im-
plemented—(i) land clear-
ance for colonisation and (ii)
construction of roads.

10. In the 2nd five year plan, be-
sides continuing work on the
above, 13 schemes are in
hand covering a'l important
aspects of forestry and
timber production.

'The forests of the Nicobar Islands
await development.

syamig § TR wrewr
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Telegraphic Connections to Towns

1319, 8hri 8. C. Samanta: Will the
Minister of Transport and *Communi-
cations be pleased to state:

(a) the names of the District towns
and the Sub-divisional towns whach
had no telegraphic connections as on
i1st April, 18357;

—
(b) the main, reasons for which
they could not be connected;
(c) whether during 1857-58 all

these towns and remaining Tehsil
towns would be given telegraphic
facilities; and

(d) in how many cases people of
the locality have been asked to
deposit money for opening Telegraph
offices at Tehsil towns?

The Minister of State in the Minis-
try of Transport and Conununications
(Shri Raj Bahadur): (a) District
Towns:

x. Bondilla* (in N.E.F.A.)
2. Tuensang* f g,

Sub-divisional Towns

1. Miryal * (Andhra)

2. Nagar umoo\‘ (Andhrs)
3. Baghmara (Bihar)

4. Deglur (Bombay)¥

§. Shivpur Kalan* (M. P).
6. Nnny:npm“ »

& Bxiapur‘ .

9. Surajpur* "

10. Charghoda® (M.P.)
11. Hindolgarh® (Otnu)
12. Karanjia® (Omsa

13. Kamskh * (Orissa)

14. Is’:llhhan (R:)rlsn) -

18. umbur jasthan

1%, Chura cnmdpur‘ (Manipur)
I7. Ukhrul ( J

18. Tun.elong (Manipur)

19. Jhiribam (Manipur)

* Proposals already sanctioned.
under examination).

(Schemes for the remaining € stations are
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(b) As these places are in remote
areas and required heavy outlay,
sanction has to be given only eafter
assessing the losses involved; regard-
ing sanctioned schemes, the delay is
also due to lack of availability of
materials and equipment.

(¢) During Apnl—July 1857, Tele-
graph Offices have already been
opened in 2 Sub-divisional and 12
tehsil towns. Steps have been taken
to open as many more as possible.

(@) 14" out of which the public
have agreed to accept the guarantee
only in 7 cases.

Motor Roads in Keonjhar District
of Orissa

1320. Shri P. G. Deb: Will the
Minister of Transport and Commauni-
cations be pleased to state:

(a) whether the motor roads in
the mining areas of Orissa come under
the management of the Central Public
Works Department; and

(b) if so, whether it has been
brought to the notice of Government
that no steps are being taken to im-
prove the motor roads of the mining
areas in the Keonjhar District of
Orissa?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir.

(b) Does not arise.

Railway Wagons

1321. Shri 8. C. Samanta: Will the
Minister of Rallways be pleased to
state:

{(8) how many wagons were mis-
despatched or remained unconnected
on the way during 1855-56 (Railway-
wise);

(b) how many of them were found
out and after what interval; and

(¢) in how many cases compensa-
tion hed to be paid?
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The Depuly Minister of Rallways
(Shri Shahnawas Kkan): (a) to {c). A
statement giving the information s
laid on the Table of Lok Sabhe. [See
Appendix IV, annexure No. 88.]
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Sugar

1324, Shri Venkatasubbalah: Will

the Minister of Food and Agriculture
be pleased to state:

(a) the quantity.of sugar produced

in 1956-57 in the various sugar miils.

in the State of Madras, Andhra Pra-
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desh, Mysore and Kersla; and

{b) the quantity released for con-
sumption during the above period
from these factories?

The Minister of Food and Agricul-
ture (8hri A. P. Jain): (a) and (b).
The required information is given
below:—

Name of factory

Madras

Nellikuppam
Pugalur*
Madura*
Thiru

W N

Andhra Pradesh

Samalkot
Angkapalle
Dariapudi
Secthanagaram
Vuyyuru
Bobbili
Kirlempudi
Andhra . .
Nizam (I Plant)
Nizam (II Plant)
Vijaya Lakshmi

SO murnEw N

- b
-

Mysors
1. Mandya**
2. Hospet .
3. Munirabad
4. Ugsr Khurd

Kerala -
1. Tiruvalla

Quantity of Quantity released
sugar produced  for consump
during 1956-57 tion from

scason 1-x1-86to 31-8-57

(Tens) &‘om)

33,410 21,367
15,401 10,003
3,800 2,207
5,620 3;6Q\9‘
10,821 4,037
7s102 4,615
9,019 $:857
3,100 2,018
26,718 17,318
6,538 4,246
12,814 8,322
11,460 7,483
23,096 14,999
30,967 30,110
238 238
21,651 21,633
7,942 6,006
. 3,259 2,133
9,597 6,233
11,926 9,764

. ;]ur and Madura factories have generally ﬁo crushing seasons i.e. (i)

from ember to May and (ii)
?ven above are in r

Tespectively

August to October. The production
of firat season. The production of
actories in the second season this year is estimated at about §,

alur and Madura
and 1,000 tons

i ason in case of Mandya factory is reckoned from July to June
4 uﬁh&sﬁmﬁer to October in cse of other factories.
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Training Facilities for .Offcers of
Burma Raillway Accounts Department

1325. Shri Shivananjappa: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Government of India have agreed to
provide facilities to the officers of the
Burma Railway Accounts Department
for training in Indian Railway
accounts procedure; and

(b) it so, how many Burmese offl-
cers are receiving training at present
in Indian railways?

The Deputy Minister of Railways
(Shri Shaknawas Kbhan): (a) Yes.

(b) One.
Training Abroad

15%6. Shrl Sanganna: Will the Min-
ister of Community Development be
pleased to state:

(a) whether there is any scheme
under which selected Project Workers
are sent abroad to gain experience of
the countries engaged in the field of
Community Development;

(b) if so, the number of workers
sent abroad so far for the purpose;
and

(c) the foreign countries which are
also engaged in the Communmity De-
velopment work as in India?

The Minister of Community De-
velopment (Shri 8. K. Dey): (a) Yes,
Sir.

(b) 11.

(c) Most of the countries have
adopted extension techniques in de-
velopment works. The under-develop-
ed countries have, however laid
greater emphasls on Community De-
velopment work of the type under-
teken in India subject to adjustment
according to local conditions. Work

¢ SEPTEMBER 1937
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on this line is in progress in the

following countries:

(1) Egypt.

(2) Gold Coast.
(3) Indonesia.
(4) Iran.

(58) Iraq.

(6) Nepal.

(7) Pakistan.
(8) Phillipines.

Universities and Community
Development Work.

1327. Shri SBanganna: Will the Min-
ister of Community Development be
pleased to state:

(a) whether it is a fact that Univer-
sities and other educational institu-
tions have been requested to include
a subject on Commumty Development
in their syllabi;

(b) it so, what progress has been
achieved in thig direction; and

(c) whether any financial assistance
1s given for the purpose?

The Minister of Community De-
velopment (Shri 8. K. Dey): (a) Yes.

(b) The matter will take some time
to finalise as decisions have to be
taken by the Universities and details
will have to be worked out.

(¢) The question will be consjder-
ed if the Universities ask for it

Public Call Offices in Punjab

1828. Shri Hem Raj: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) the names of the pﬁm in
Punjab where Public Call Offices,
though sanctioned during the period
1985-56 and 1956-57 have not been
opened so far; and

(b) the reasons for the delay?
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The Minjster of State in the Minis-
try of Transport and Communications
(Bhri Raj} Bahadur):
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fa Sanctioned during:

1955-56
1. Sandbhy
2, Mustafabad

1956-57
1. Surajpur V.C.W. p.O.
2. Amb,
3. Garget

(b) The delay has been due to non-
availability of stores. Public Call
Offices at Sandhu and Mustatabad
are expected to be opened this month.

Potato Production in Manipur

1329. Shri L. Achaw Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the estimated quantity of pro-
duction of potatoes. in the years 1955-
568 and 1858-57 in the Union territory
of Manipur; and

(b) whether any steps are taken to
step up the production of potatoes in
that territory?

The Minister of Food and Agricul-
ture (Shri A, P. Jailn): (a) In the
absence of village records indicating
the area sown under various crops, it
is not possible to furnish any reliable
estimate of the production of potatoes,

(b) Yes, Last year the Manipur
Administration obtained a s&mall
quantity of improved potato seeds
from Uttar Pradesh known as “UP-
TO-DATE VARIETY” which are
now under trial in the Government
Farm. Efforts are being made to
obtain more of the improved seeds
for distribution through the NES
Blocks at 50% subsidized rates. The
cultivators have also been advised to
apply manure mixture to potato crops
to step up the yield. The manure is
being’ seld to the cultivators @ 50%
subsidized rates.

Comimunity Development Schemes in
Madras

1880. Bhrl Balakrishnan: Will the
Minister of Community Development
be pleased to state:

(a) the total area and population
covared under the Community Dave-

lopment and National \Extenxion Ser-
vice Schemes in Madras state at the
end of the First Five <Year Plan
period;

(b) the total amount spent by the
Central Government thereon during
the above period; and

{¢) the extent o area and popula-
tion which will be covered at the end
of the Second Five Year Plan period?

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) Area
—12,838 sq. miles.

Population —78 lakhs,
(b) Rs. 288 lakhs.
(¢) Entire State,
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Derajlment of Wagons

1338. Shri Raghunath Singh: Will
the Minister of Rallways be pleased
to state whether it is a fact that 15
wagons of a goods train were derailed

between Sambhupura and Chittorgarh
on the Ajmer.Khandwa metre gauge
section of the Western Railway on

the 18th August, 1987¢
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The Deputy Minister of Rallways
(S8hri Bhahnawaz Xhan): At about
1630 hours on 18/8/57 when No. 1362
Dn. Shunting Goods train from
Neemuch to Ajmer was running bet.
ween Sambhupura and Chittorgarh,
12 wagons 10th to 13th and 14th to
21st from the engine derailed and
capsized at mile 118/1. The brake-
van &lso derailed.

Nadiad-Dholka Rafl Link

1334. Shri Patehsinh Ghodasar: Will
the Minister of Rallways be pleased to
state:

(a) whether Government have con-
sidered any scheme to construct a
Railway line between Nadiad and
Dholka on the Western Railway; and

(b) it so, when the construction
work is likely.to be taken in hand?

The Deputy Minister of Railways
(Shri Sbhahnawaz Khan): (a) and
(b). There is no proposal to con-
struct a direct rail line from Nadiad
to Dholka. A proposal is, however,
under survey for a railway line
between Sojitra and Dholka forming
rail link Nadiad-Sojitra-Dholka.

This proposal is not included in
the 842 miles of new lines the con-
struction of which has been approv-
ed by the Planning Commission
during the Second Plan period.

Railway Employees Opting for
Pakistan

1385, Shri Panna Lal: Will the Min-
ister of Rallways be pleased to state:

(a) how many railway employees
opted for Pakistan at the time of Par-
tition, provisionally and finally;

(b) how many of such employees
have actually gone to Pakistan;

(c) how many of' such employees
again applied to the Government of
India for their re-employment on the
Railways ai they did not go to Pakis-
tan; and

{(d) what steps Government are
taking to re-absorb them?

6 SEPTEMBER 1967

Writien Answers 13310

The Deputy Minister of , Railways
(8hri Shahmawas Xhan): {a) Pro-

visionally 21,891; Finally 51,864

(b) The number of such employeess
who have actually gone to Pakistan
is not known.

(c) 4088.

(d) They are considered for re-
employment on railways.

Service Rules in Rallways

1336. Shri,Panna Lal: Will the Min-
ister of Rallways be pleased to state
to what extent the Ministry of Rail-
ways is bound to adopt the Central
Secretariat Service Rules framed by
the Ministry of Home Affairs with re-
gard to recruitment and promoticn to
the grades of Section Officers grade
III and Assistants in Railway Board's
office?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): The Cen-
tral Secretariat Service Rules do not
apply to the Ministry of Railways.
The staff in’ this Ministry is governed
by the Railway Board Secretariat
Service (Reorganisation and Rein-
forcement) Scheme.

Hindi Translators and Instructors om
Rallways

1337. Shri Panna Lal: Will the Min-
ister of Railways be pleased to state:

(a) the qualifications and scales of
pay prescribed for -the Hindi Trans-
lators and Instructors teaching Hindi
in Non-Hindi Speaking areas on the
Zonal Railways;

(b) the number of such Translators
and Instructors on each Railway; and

(c) if there is any disparity whether
Government propose to remove such
anomalies?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
Information is being collected and
will be placed on the Table of the
Lok Sabha in due course.
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Scheduled Castes Candidates

1340, Bhri Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of vacancies reserv-
ed for the Schednled Castes in postal
and telephone departments in 1956 and
1957 so far; and

(b) the actual number of vacancies
filled by the Scheduled Castes candi-
dates in each department during the
same period?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
required information is being collect-
ed from all Heads of P&T Circles and
will be placed on the Table of the
Lok Sabha.

Tarapore-Bhavnagar Line

1341. Shri Fatehsinh Ghodasar: Will
the Minister of Railways be pleased
to state:

(a) whether the plans and estimates
to construct a Railway line between
Tarapore and Bhavnagar on the Wesnt-
ern Railway have been completed;
and

(b) it so, when the construction
work is likely to be taken in hand?

The Deputy Minister of Rallways
(Shri Shahnawazs Khan): (a) The
Engineering Survey Report has been
received, but the Traffic report is
still awaited.

(b) This project is not included in
842 miles of new lines approved by
the Planning Commission for cons-
truction during the 2nd Five Year
Plan Period
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Re-omployment of Ordnamce Factory
Personnel in Rallways

1342. Shri S. M. Banerjoe: Will the
Minister of Rallways be pleased to
state:

(a) whether orders have since been
issued granting continuity of service
to those employees who were absorb-
ed in Railways after retrenchment
from Ordnance Factories; and

(b) if so, whether these orders will
only apply to those who were absorb-
ed during the discharge notice period?

The Depnty Minister of Raillways
(Shri Shahnawaz Xhan): (a) No.
They are treated as fresh entrants.

{b) Does not arise.

Delhi-Howrah  Alr-Conditioned
Vestibuled Train

1343. Shri 8. M. Banerjee: Will the
Minister of Railways be pleased to
state:

{(a) the number of passengers who
travelled in air conditioned vestibuled
Train from Delhi to Howrah during
the period from the 1st January, 1857
to the 1st August, 1857; and

(b) the total number of seats in this
train?

The Deputy Minister of Railways
(Skxri Shahnawaz Khan): (a) 23,103
passengers, both ways taken together
and including also the passengers who
travelled between the intermediate
points.

(b) 20 berths in air conditioned
class and 240 seats in air conditioned
III class.

WAt pe-firAia agw
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Miraj-Latar Railway Line

1345. Shri Naldurgker: Will the
Minister of Rallways be pleased to
state:

(a) whether the whole narrow
gauge line from Miraj to Latur or any
part thereof is proposed to be con-
verted into a broad gauge line;

(b) it so, whether the proposed
work is under construction; and

(c) whether this new line is to be
connected with the broad gauge line
of Vikarabad-Purli section of the Cen-

tral Railway?
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The Deputy Minister of Raltways
(8hrl Shahnawas Khan): (a) and
(b). The conversion of Kurudwadi
Miraj—Kolhapur line into B.G. is
included as a proposal in the Second
Five Year Plan. Ptreliminary Engi-
neering and Final Location surveys
for the portion from Kurudwadi-to
Miraj are in progress. The Poona-
Miraj-Kolhapur conversion is also
being . simultaneously surveyed in
this context.

(¢) No, Sir.

Parvatipuram-Gunupuram Rail Link

1846, Shri Dora: Will the Minister
of Railways be pleased to state:

(a) whether Government are aware
of the need for a line from Parvati-
puram town to Gunupuram on South-
Kastern Railway; and

(b) if so, what action has so far
been taken?

The Deputy Minister of Railways
(Shri Shahnawazx Khan): (a) Pre-
sumably the Honourable Member is
referring to Parvatipuram-Gunupur
rail link. Gunupur is already link-
ed by rail with Parvatipuram via
Naupada.

(b) Does not arise.

Nadiad-Kapadvanj Line

1347. Shri Fatehsinh Ghodasar: Will

the Minister of Rallways be pleased
{0 state:

(a) whether there is any scheme to
convert the narrow gauge line from
Nadiad to Kapadvan] on Western Rail-
way into a broad gauge line; and

(b) it so, when the conversion work
is proposed to be undertaken?

The Deputy Minister of Railways
(8hri Shahnawax Khan): (a) No, Sir.

(b) Does not arise.

Wagon Supply at Mettupalayam

1348. 8hri Nanjappa: Will the Min-
ister of Rallways be pleased to refer
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to the reply given to Unstarred Ques-
tion No. 589 on the 12th August, 1957
and state:

(a) whether on the 20th and 21st
August, 1957, a very large quantity of
potatoes were deteriorating in sun
and rain in Mettupalayam (Southern
Railway) goods-shed open yard for
want of empty wagons, as the con-
cerned authorities were unsable to
provide wagons in spite of repeated
requests; and

(b) if so, the action taken to clear
the potatoes?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and
(b). Government is not aware of
large quantities of potatoes deteriorat-
ing in the goods shed and yard at
Mettupalayam for want of wagons.
On the 20th August 35 wagons and
on the 21st August 28 wagons were
loaded with potatoes from Mettupa-
layam. The outstanding registrations
at Mettupalayam were only 27 wagons
on 20th and 36 wagons on 2lst
August, from which it will be seen

that clearance of this traffic is satis-
factory.

P. & T. Offices and Public Call Offices

1349, Shri Suboedh Hasda: Will the
Minister of Transport and Communi-
cations be pleased to state:

(2) how many new Post-Offices,
Telegraph Offices and Public Call
Offices have been opened by Govern-
ment since the inception of the Second
Five Year Plan and how many persons
have been provided with job; and

(b) whether these jobs are tetnpo-
rary or permanent?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Opened from
1.4.56 to 31.7.57.

Post Offices .. 8,778
Telegraph Offices .. 472
Public Call

Offices. 31€
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Information regarding “the 2 number
of persons who have been provided
with jobs so far in connection with
the Second Five Year Plan is being
collected and will be placed on the
Table of the Lok Sabha.

(b) These posts at present are
temporary.

Employment of Scheduled Castes in
Rallway Restaurants

135¢. Shri Xumbhar: Will the
Minister of Railways be pleased to
state the number of Scheduied Caste
personnel so far engaged in Railway
Restaurants, which are managed and
are under the supervision of the
Railway Department from New Delhi
to Bombay and Calcutta-Howrah at
Railway Stations?

The Deputy Minister of Rallways
(Shrl Shahnawas Khan): (i)
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Written Answers 12318

(i) ,
New Delhi
to Howrah 20

Scheduled Castes and Scheduled
Tribes Candidates

1351 Shri EKumbhar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the Scheduled Castes
and Scheduled Tribes persons appoint-
ed during the years 1955-56 and 1887
(8o far) in Post and Telegraph Ser-
vices in Sambalpur Postal Division
are according to their reserved quots;
and

(b) if not, the reasons thereof?

The Minister of State in the Minis-
try of Transport and Communications

New Delhi (Shri Raj Bahadur): (a) The posi-
to Bomby 8 tion is as shown below:—
Total No. of
vacancics vcancies Shortage
reserved filled up
Scheduled Castes . . . 37 36 1
. 33 23 1o

Scheduled Tribes . .

y 3

(b) Due to non-availability of suffi-
clent number of candidates and non-
acceptance of appointment by all
approved candidates.

Wagon Shortage on Kacheguda-
Manwad Line

1352. Shri Pangarkar: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that several
hundred maunds of foodgrains are
lying at Parbhani, Manwath Road
and Sajlu Stations on Xacheguda-
Manwad line for want of supply of
wagons; and

(b) if so, the steps Goverament
propose to take in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
771 wagons of foodgrains were book-
ed from Parbhani, Manwath Road
and Sailu stations during May, June,
July and August, upto 25th, of this
year. On 25.8.1957, outstanding de-
mands at all the three stations were
only 27 wagons and these were re-
gistered after 15.8.1957. Supply of
wagons for clearance of foodgrains
from these stations is considered
satisfactory.

Agmark Ghee

1858. Shri B. 8. Murthy: Will the
Minister of Food and Agriculiture bde
pleased to state:

(a) the qQuantity of ghee agmarked
in India during 1958-57;
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(b) the steps taken to increase
agmazking of Ghee; and N

(c) whether any attempt is made
to export the same?

The Minigter of Food and Agrionl-
ture (Shri A, P. Jaln): (a) 1,46,762
mds. of ghee was graded under
Agmark during the year 1956-57.

(b) The following steps have been
taken to increase agmarking of ghee:

(1) Publicity.

(ii) Opening of grading labora-
tories by State Governments to
enable producers aid small
dealers to grade ghee.

(iil) Prescription of Regional
specifications wherever necessary.

(iv) Requesting Government
Departments, public institutions
and large organisations, etc. to
patronise Agmark ghee.

(c) Exports of ghee from India are
banned.

Sinking of Cargo Boat in Bombay Port

1354, Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(&) whether it is a fact that a
cargo boat carrying goods worth
Rs. 30,000 sank in Bombay port; and

(b) if so, what are the causes of
the accident?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, *Sir.

(b) Enquiry into the accident is
being held by the Bombay Port
officials and is still incomplete. The
results of the enquiry will be Iaid
before the Lok Sabha in due course.

Poona-Sholapar Road

1855. Shri Sonavane: Will the
Minister of Transport and Communi-
cations be pleased %o gtate:

(a) whether Government are aware
that the Poona-Sholapur section of
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National Highway No. 9 is fiooded
during the monsoon near Bala
village, Sholapur, cutting off Sholapur
city and causing inconvenience to
the traffic;

(b) whether complaints have been
received in this behalf; and

(c) the steps Government have
taken in the matter?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (¢). Yes.
It is proposed to construct a bridge in
place of the existing causeway across
the nalla near Balla village. An es-
timate for the work is under prepara-
tion.

Foodgrains Supply to Punjab

1356 Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be
pleased to state:

(a) the quantity of foodgrains
(wheat and rice) given to Punjab
Government during 1956; and

(b) the quantity that the Punjab
CGovernment had asked for during
the same period?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) and (b).
Effective demand of the Punjab Gov-
ernment wag the same as the quantity
actually supplied which was as

follows:—
(In thousand
tons)
Rice .. 0.1
Wheat . 365
Total .. 3888

Prevention of Food Aduilteration Act

1357. Shri Hem Raj: Will the Minis-
ter of Hesalth be pleased to state:

(a) the number of cases registered
and convicted under the Prevention
of Food Adulteration Act in the
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to Starred Question No. 1169

different States from 1855 to thegmd
of March 1957, year-wise and state-
wise; )

(b) the number of cases which
dailed and the general reasons for
such failure year-wise and state-
wise; and

(c¢) the number of cases which were
acquitted year-wise and state-wise?

The Minister of Health (Shri
Karmarkar): (a) to (c). The requir-
ed information is not available with
the Government of India. The col-
lection of the information called for
will involve time and expenditure not
commensurate with the results to be
achieved.

Milk and Ghee

1358. Shri Hem Raj: Will the Minis-
ter of Health be pleased to state:

(a) whether it is a fact that differ-
ent standards have been fixed for
the purity of milk and ghee for the
different Stateg in India; and

(b) it so, what are their details
and the reasons for such differentia-
tion?

The Minister of Health (Shri
Karmarkar): (a) Yes.

(b) The required information is laid
on the Table of Lok Sabha. {See
Appendix IV, annexure No. 88].

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 1168.

The Deputy Minister of Rallways
(Shri Shahnawagz Khan): In the course
of supplementaries to S.@ No. 1169
in the Lok Sabha on 26th August 1857,
Shri Punnoose asked whether it was
not a fact that the Cochin Express
does not require any air-conditioned
coaches because of the climatic con-
ditions and, as such, it was not need-
ed. Under the impression that he
was referring to the Nilgiri Express, 1
replied that the air-conditioned coach-
es are very well patronised. The
actual position is that there is no air-
conditioned cocach provided in the
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Cochin Express. The supplamentary

and my reply thereto may, according-

ly, be taken to apply to the Nilgirl

Express.

SITTING OF LOK SABHA ON
14-9-57

The Minister of Parliamentary
Affairs (Shri SBatya Narayan Sinha):
Sir, in view of the amount of im-
portant unflnished Billg that the Gov-
ernment would like to put through in
this session, may I request you to
extend the session of this House by
one day? The House may sit on
Saturday, the 14th September.

Mr. Speaker: I think the Minister of
Parliamentary Affairs made thig sug-
gestion some time ago and the House
agreed to sit on the 14th. 15th is
Sunday. We will be dispersing on the
evening of 14th, after finishing the
work.

LEGISLATIVE COUNCILS BILL,
1857— contd. -

Mr. Speaker: The House will now
resume further discussion of the Legis-
lative Councils Bill, 1857. Out of the
nine hours allotted for all the stages
of the Bill, 5 hours and 58 minutes
have already been availed of and 8
hours and 4 minutes now remain.
Yesterday clause 8 was under con-
sideration. Now Shri Mohamed Imam
will continue his speech.

Shri Mohamed Imam (Chitaldrug):
Yesterday I move an amendment to
the amendment of the Law Minister.
The amendment moved by the Law
Minister has taken me rather by sur-
prise. His amendment was tabled as
late as yesterday morning and he
seems to have thought of tabling this
amendment overnight.

By this amendment he wants to
change the entire provisions contained
not only in the present Bill but also
in the States Re-organisation Act. As
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it is, it is vovided in the States Re-
organisation Act that after the re-

aticn of States the entire
Lagislative Council should be re-
coastituted. We were of the view, the
Mysore Government were of the view
and the entire State was of the view
that atter the approval of Parliament
the entire Council iz going to be re-
constituted. But, by this unexpected
amendment, the Minister for Law
wants to undo what was done by the
States Reorganisation Act and to per-
petuate the existence of the present
members of the Legislative Council.
By thigs amendment he provides that
all the sitting members of the Legis-
lative Council shall ipso facto conti-
nue. Thus, the provision made in the
States Reorganisation Act that the
entire Legislative Council be re-
constituted is torpedoed.

To re-constitute the Legislative
Council was not a sudden thought.
We arrived at that decision after a
careful and deep deliberation. 1
was a member of the Legislative
Assembly and I was associated with
the various stages of the passing of
the States re-organisation Act. 1
played a prominent part also. When
the States Re-organisation Bill was
presented before the Legislature of
the Mysore State in the year 1956,
there was a provision that the Legis-
lative Council shall be re-constituted.
There was lengthy discussion and then
the Legislative Assembly approved in
toto that the Legislative Council
should be re-constituted. Conse-
quently, after consulting the Legisla-
ture of the State of Mysore, that pro-
vision was made in the States Re-
organisation Act. It was not merely

the Legislative Assembly that approv- '

ed it, but the Legislative Council also
approved unanimously that the entire
Legislative Council should be re-
constituted. After the State Re-
organisation Act was passed, this
question came up again before the
Legislative Assembly of the State of
Mysore in the month of December,
19868. Again, it approved this and it
never suggested any change in the
provigion in the States Re-organisa-
tion Act. The only change it sug-

¢ SEPTEMBER 19057

Councils Bill 1957 12324

gested to Parliament was that the
strength must be increased from 82 to
69. Thus, there is the approval of
two Legislative Assemblies and the
Legislative Council also, because the
second resolution was also approved
by the Legislative Council, that there
should be re-constitution of the Legis-
lative Council. In pursuance of that,
the Legislative Councils Bill, which is
before us, contains the provision to re-
constitute it.

Now the Minister for Law wants to
give a go by to the unanimous deci-
sion of the State Legislature. Under
article 169 of the Conastitution Parlia-
ment may order the constitution of
a Legislative Council on the resolu-
tion of the State Legislature. The
resolution of the State Legislature
was to re-constitute the Legislative
Council; the resolution was for the
constitution of the Legislative Council,
provided it was re-constituted.
So, I submit that this amendment
will be against the spirit of the reso-
lution passed by the State Legislature.
1 may even say that if you push
through this amendment, you will be
insulting the State Legislature and
all those members who are interested
in the good working of the Legisla-
ture.

Shri Thimmaiah (Kolar—Reserved—
Sch. Castes): Does the resolution say
that it should be reconstituted wholly?

Shri Shankariaya (Mysore): The re-
solution was for the continuance of
this House.

Shri Mochamed Imam: It is the
resolution of the Legislative Assembly
that is nedeed, not the resolution of
the Legislative Council which ig an
appendage of the House that is need-
ed. Shri Shankaraiya was a Member
of the Legislative Council last time
when this question came up. I
wonder. ...

Mr. Smke':r: The hon. Member need
not resume hig speech. I thought he
wag concluding.

Shri Mohamed Imam: It was his
duty to bring an amendment to this
effect before the Legislative Council
and get it passed.
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Shri Thimmatah: Does the resolu-
tion say that it should be reconstitut-
ed wholly?

Shrl Mohamed Imam: Yes, accord-
ing to the States Re-organisation
Act. It wag approved by the Legisla-
tive Assembly. It was the Legislative
Assembly that approved the continu-
ation of the Legislative Coucil pro-
vided it was reconstituted, and that
has been incorporated in the States
,Re-organisation Act, and that States
Re-organisation Act ig still in force.
The Legislative Assembly never
thought of continuing the present
Members of the Coucil, and its inten-
tion was to reconstitute it. So, it
would not be fair to the State Legis-
lature if the Law Minister and some
other Members are very anxious to
have thig drastic change which was
never contemplated, and thig should
be referred back to the State Legis-
lature. Get their opinion on this
matter and if they approve that there
should not be any reconstitution, that
the existing Members may continue,
then 1 have no objection. Otherwise,
it will be in uttter disregard of their
wishes and the wishes of the present
Legislative Assembly also I can tell
you. The Government will be acting
in a dictatorial way and treating
the State legislature with scant
courtesy.

I know this move originated in
Delhi, and T am gorry the Law Minis-
ter has yielded to persuasion and in-
fluence without considering.

Shri Shankaralya: The matter was
discussed and amendments were mov-
ed there at the time of the States
Reorganisation Act.

Shri Mohamed Imam: So, I am
afraid the Law Minister has not con-
sidered the implication of his amend-
ment. What does the amendment
provide? 1 will just read the relevant
portiong which are important.

Mr. Speaker: The hon. Member
must have an idea of time,

13325

Shri Mohamed Imam: “Every sit-
ting member of the said Council
representing immediately before such
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commencement a council constituency
specified In column 1 of the Table
below shall be deemed to have been
elected to the gaid Council by the
council constituency specified against

that constituency in column 2 of ths
said Table:—"

“every sitting member of the
said Council elected by the mem-
bers of the Legislative Assembly
of the former State of Mysore,
every sitting member of the said
Council chosen in pursuance of
clause (b) of sub-section (2) of
section 36 of the States Reorgani-
sation Act, 1856, and the sitting
members of the said Council
specified by the Chairman of the
Legislative Council of Madras
under sub-rule (7) of rule 4 of
the States Reorganisation (Elec-
tion to Provisional State Legisla-
tures) Rules, 1956, shall be deem-
ed to have been duly elected...,

—though it is a gift by the Law
Minister—
“,...by the members of the

Legislative Assembly of the pre-
sent State of Mysore; and

(c) every sitting member of the
said Council nominated by the
Rajpramukh of the former State
of Mysore shall be deemed to have
been nominated to the said
Council by the Governor of the
present State of Mysore.”

So, evenn the nominated Memberg are
continued.

Why I am particular is this. You
must know the background. 1t is not
the old State of Mysore now. If it
were the old State of Mysore alone
it would be quite different, and I
would have readily agreed to the con-
tinuance of the existing Council. It
is a new State now which comprises
nine to ten districts of integrated
area. The present grea is nearly
twice that of the old State of Mysore,
and the population iz also nearly
double. The present population is
20 million against 10 million before,
and a new Legislative Assembly has
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.been formed. It is quite necessary
that the pecple who have joined us
are treated properly and fairly.

I am a person coming from the old
State of Mysore and not from the
newly integrated area, but I am anx-
jous, having been associated with the
administration of Mysore, with the
Legislature of Mysore for over a
quarter of a century that the ad-
manistration should go on smoothly
there and that the people who have
joined us must have a fair deal.

Mr., Speaker: The hon. Member
must conclude now.

Shri Jiohamed Imam: 1 will take
five minutes, Sir.

What will be the effect if the old
Members are continued? Forty Mem-
bers belong to the old State of Mysore.
So, ull these 40 Members will be
continued in the ncw Council.

Shri Basappa (Tiptur): Not nceces-
sarnly.

Shri Mohamed Imam: Thev will
be. If the number is  raised to 63,
then the Council will conwast of 40
Members from  the old State  of
My<ore and only 23 scatxs will go to
the new pottion of Mysore.

Shri Achar (Mangalore): The 40
Members include also Members from
the other portion.

Shri Mohamed Imam: 1 know the
entire composition.

At present the strength of the
Council is 52, out of which 40 come
from old Mysore and 12 from the new
areas. So, the result will be that
out of 63, 40 will go to old Mysore,
and only 23 will be allotted to the new
part of Mysore State which is as big
as the old Mysore State and whose
population is as much as that of the
old Mysore State.

Secondly, the provision for the
delimitation of constituencies has also
been taken away. The States Re-
organisation Act provided under sec-
tion 34 that as soon as possible the
President must order the Election
Commission to demarcate the entire
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State into new constituencies and allot
the seats. Under the present Bill
even that power has been taken away.
What 1s worse is that under this
amendment the 1951 constituencies
shall be cotinued. This is what it
says:

“As soon as may be after the
commencement of this Act, elec-
tions shall be held to fill such of
the seats allotted to the several
council constituencies by the De-
limitation of Councit Constituen-
cies (Mysore) Order, 1951.. ...”

Thig is directly against the provisions
made in the States Reorganisation
Act. Under the order of 1951 most of
the constituencies are itn old Mysore
and the new Mpysore is much Dbigger
and there will be unfair discrimina-
tion Why should there be delimita-
tion under the 1951 Order? Why not
new constrituencies be formed under
section 34 of the States Reorganisa-
tion Act. That power has been taken
away He wants the old constituen-
cies to continue. How can the old
constititencies continue in a new State
which iz newborn and twice as big as
the old State? How can justice be
done under that arrangement?

Shri Shankaraiya: It 15 not as big
as twice

Shri Mohamed Imam: The area of
the old State was 29,000 square
males, and that of the new State is
72.000 square miles. My hon. friend.
I am sorry for vour ignorance.

Shri Achar: From Madras and from
Bombay there are already Council
Members there.

Shri Mohamed Imam: There are
12 Members from the new areas, and
40 from the old areas. My hon. friend
has not studied it. So, I say....

Shri Ranga (Tenali): What about
the population?

Shri Mohamed Imam: The popula-
tion is equally big. The old State had
9 million, the new State has nearly
20 million.

Shri Shankaralya: If my hon. friend
were to yield and give me an oppor-
tunity, I will explain to him the in-
correctness of his statement.
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Shri Mohamed Imam: Not neces-
sary. I gtand on my own ground.

Mr. Speaker: I think the hon. Mem-
ber hag said all that he wants re-
garding the resolution and delimita~
tion under the States Reorganisation
Act.

Shri Mohamed Imam: Only one
thing. So, in all fairnesg I think 1t is
but proper that the Minister refers
this vital change back to the State
Legislature. I can tell you it will
create a lot reaction in the State of
Mysore.

We are going to have trouble in the
new Legislative Assembly. It will
create a lot of reaction. This move
comes only from a definite section, to
which 1 also belong. So in all fair-
ness, I appeal not to proceed with it
in this manner. I am deeply interest-
ed in the internal affairs of Mysore.
So please refer this back to the State.
Please ascertain the views of the pre-
sent Legislative Assembly which is
meeting on the 16th and after that,
you can proceed with this. Other-
wise, 1 give the warning that if Gov-
ernment push 1t further, there may be
further trouble and complications.

i GRYT (A1) : weqe wg)-
zg, fafy it wgey T Gz afafea
wifaer &7 o =7 9% fear & S 39S
forg Y I <A AW W &, § I
AT AET § WX § I WTEAT HE
fragsg afa s =)

wizw § ot SN 07 & SR AR
¥ F AL T3 L ) TR BT W -
e gus Ay # w gk, afeataa gt
I FEr ¢ wOE § SR IO AR
w HrwwET L wOT §, Wy 9gd ¢ WO
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N Tl £ & fAT Yo waew W
FER L WA W praeeh w6 ¥ R
fad t3 v, ag Wit S ama AT
T Y | X ARF R WA W gy
¥ wrdar FE fir ag wF M F O
T Fr qOIT ¥ % arfe g A oy
W A wwr ghwfan g & Swwy
gaea wfafafemr s 2y @ )

% w3 e f5 SR afrfer
wifee & ¥o e A fs quT gz §
W (R W 79 T &, 399 & fas 3 s
Foae s ¥ @ S A
TR ®3F AT fas 3 a0 § Jafe
Yo ¥IER ¢ fasi & pra=t ®T @
g swiq 0w fad & g agi ax ¥ &
nfaw qgeg g I & JAfF g aw
& faet & fog fas &9 aewr & fomer
f& qasa 9z oot f& oF fad & fau
UF | 9% Y ¥ g7y Ao f@res & 7
B ST W/ 9 ¥ faw
FAA WA AT A wrAr wEm
ag #1§ ou7 " fAee arfE gw AR
FE wTH

gy sfeesfea s1faw 1 adqm
geeg Heqr ot fd w? @ SEEr %3
FA FY 1 sgATAT XY I @EF § 9]
g WY {Y Y ARG AR AGH, IAEF
foq ag *Y a8 #z oo ¥ & @
aTg & afrafaa gu wr F g9t g%
7y qEr @y gFar ? fEogue aR &
TATaR fHT I HT WY &% § |

w § A W AgRa & afy s
Femr f& wsd ofae W A1 WIT
fodem e A gar E M g v &
foa ok yma foddaw faam &
fad SR gRTE @ # Wi urEw
Teiw FX @fn wwd ofare & Sy
' qg AR § W e W T
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N JE ¥ A7 AT GO A g
¥ gwk T fl ww W oW
s I aTE A S
AW ¥ o wrew § o Ao ¥ qUR
AR s T T AT & )

I R & A owm owod gy §
¥ & W7 4z AT T I & fe
TH Y am A @ w g A
Faw Ifam wfafafua a8 e v
¥ ok W= 7 gitehz fowwy fe Sy
qEEy 3w ot @ o =9 § w9 oy
T A q "Egw w9 R AR § a5
TR & AT g IY N @ W&
t, W G qrmr R AW g ar
&9 W 99 I 5W & fod s A
28 ) @ I 7 fafy i) Agem
& WA FT E R & S omr ader
g aR arawgs aoiw &R arfs
g WTAAT 9A% faor 7 & faes I )

Shri Sugandhi (Bijapur North): Mr,
Speaker, Sir, already by colleague,
Shri Mohamed Imam, has propound-
ed our cause—‘our cause’ means the
cause of the merging areas of the new
Mysore State—most ably. Without
further going into that matter, 1 only
wish to point out what 1njustice
would be done to these merging areas
if the present Bill, as amended, is
adopted by this House.

This Bill was circulated nearly a
month ago. But uptil yesterday, it
never struck the imagination of the
Minister of Law that it was against
the Constitution. I do not know whe-
ther it is due to a hurdle as per
article 172 of the Constitution or whe-
ther it is due to any pressure brought
to bear on the party, that these
amendments have been proposed to
the original Bill. The old Mysoreans
have already 40 seats in the Legisla-
tive Council, and due to this expan-
sion, probably the old Mysoreans will
be bagging another half a dozen seats.
So the strength of the old Mysoreans
in the Legislative Council would come
to nearly 45 to 48 in a House of 63.
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Here 1 have a suggestion to make,.
As far as the constitutional hurdle is
concerned, till Aprii 1958 the old
Councils should be allowed to func-
tion. After that, there ig provision
under article 189(1) for the Legisla-
tive Assembly to pass a resolution to
abolish the old Council and create a
new one. If directives are issued to
these legislatures, not only to the
Mysore legislature but also to the
Bombay Legislature, who wish to have
enlarged Councils, to pass a resolu-
tion under article 169 for abolishing
the old Councils and creating new
expanded Councils, 1 think the hurdle
under article 192 can be got over.

Already one injustice has been done
to the merging areas and that is in
naming the whole Karnatak area as
‘Mysore State’. If the present Bill,
with the government amendments, is
adopted, it would be a second injus-
tice. In the name of democracy, in
the name of democratic principles
oft-repeated by the ruling Party, I
request the Minister of Law to with-
draw the Bill or postpone it till April,
1958. In the meanwhile, direct the
Legislature which wants an enlarged
Council to pass a resolution under
article 169(1).

Shri Shankaraiya: Sir, I have al-
ready moved my amendment and I
would request the special permission
of the Chair to explain the facts.

Mr. Speaker: No; 1 cannot allow.
Once the hon. Member has spoken 1
am not gowing to allow him again.

Any hon. Member who wants to say
something more may look to another
hon. friend and tell him what he
wants to say.

Dr. Melkote (Raichur): I come from
the Mysore area and that part of
Mysore which belonged to Hyderabad
where there was no Legislative Coun-
cil as such. This area and some
other areas went without any repre-
sentation in the Mysore Council when
it existed. It is sought to expand
the present Council to 63 but it is
said that the old Members who are
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[Dr. Mclkote]

already there would continue. I per-
sonally feel that this is going to effect
our position in the new Council.

Suppose Mysore has a particular
guota and if new elections do not take
place the members that would get
elected from the new area would
hardly be sufficient to justify the
area and the population of these new
arcas. I therefore feel that new elec-
tion altogether should take place for
the Legislative Council in Mysore and
the present members who are already
there should not be allowed to con-
tinue. I am onc of those who would
support new eclections taking place.

This is all T have to say. With re-
gard to other aspects my hon. friend
from Gulbarga has spoken and I sup-
port him

Mr. Speaker: Docs Shri Neswi desire
tu speak.

Shri T. R Neswi (Dharwar South):
Yes, S,

Mr. Speaker: [ will give him a fow
muaules. He 3s an old Member but he
came here only today. He is a new
comer to thiy Parliament

Shri T, R. Neswi: Sir, I thank vou
for the opportunity given to me. 1 do
not want to make u long speech be-
caust the matter is very clear. 1 only
say that the number should bec in-
creased becau:ze if you look at the
number, you will see that, if it is to
continue, we will be doing great in-
justice to the cause of represcntation
gince representation is very important.
Less represcntation means less voice,
So, 1 shall have to support my hon.
friends Shri Rampure and others who
have very ably put the matter be-
fore the House.

As I do not know what proceedings
had taken place all these days, I do
not want to add anything more and I
simply say that the number should be
reised to @9.
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The Minister of Law (Shrl A. K.
Ben): I explained yesterday t{o the
hon. Members the reasons for the
amendment we have proposed. I
may recall that again, there seems to
be some misunderstanding on the part
of several hon. Members who have
come here from the newly added
areas. I am glad that Shri Imam,
though he professes to belong to the
old part of Mysore, has such concern
for the newly added territories.

As 1 said, the States Reorganisation
Act had provided for the addition of
12 members from the newly added
territories. We find that later on,
next year, there will be one-third of
the House retiring and that will be
from the old members numbering 40
That meang that 20 out of the old 40
will be retiring next year. There are
already 7 vacancies in the House it-
solif—the Conncil of Mysore.

Taking all the.c facts into considers-
tion, we thought it advisable that
instead of having a new election
altogether in the face of these hard
facts, one-third retiring next year, it
will be better to have the present
Council  mainta.ned. The present
Council was ~tarted only after the in-
tegration of the new  territorieg of
Mysore. I  find no reason to think
that the rcpresentatives of the new
territones w nld not make their voice
felt in the eclections that would be
coming next wear for filhng up 20
vacancies which would occur.

Shri M. Rampure: Where js the
guarantee that these 20 seats will be
given to the new areas?

Shri A. K. Sen: 1f there is a new
election, there is no guarantee either.
I took pains to e¢xplain that. It
they cannot get proper representa-
tion even one-third, they cannot expect
representation for the whole,

Dr. Melkote: Even if this s
guaranteed, according to the new area
and the new population, the number
of seats they would get in spite of
the vacancieg oceuring in view of new
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members being added would not come

up to the number we expect that we
should get.

Shri A. K. Sen: We will be asked
to hold elections for nearly 30.
Twenty would be retiring about the
middle of next year and there are
already 7 vacancies. Out of 40, only
13 would remain.

Shri{ M, Rampure: What about the
members from Hyderabad Karnataka?

Shri A. K. Sen: That is an internal
quarrel. I will forward the appeal to
the local Legislature. We would
convey the apprehensions voiced on the
flcor of this House to the proper
authorities so that in the matter of
their own domestic affairs they may
pay due attention to the newly added
territories. I think that is all that
we can do under the circumstances
and I am sure Dr. Melkote and others
had appreciated this when I told them
outside the fioor of the House. For 13
mombers only and for six months, we
do not want to hold a new election
siraightaway.

These are the things that I want
to say in reply and I submit that the
hon. Members would be good enough
to pass the clause with amendment
proposed by me.

Shri Shivananjappa
Regarding the extra
from 60 to 697

Shri A. K. Sen: After mature con-
sideration the decision has been
taken.

(Mandeja):
representation,

Shri Basappa: The hon. Minister
will consider that amendment for
increasing the number from 60 to 69.

shrli A. K. Sen: It is not for me to
consider that. This is & measure
moved on behalf of the entire Govern-
ment; and after taking into account
all the facts, these figures were arriv-
-ed at. 1 do not think it is possible
to agree to any increase here.

Mr. Speaker: I will now put
amendment No. 138 to the House.
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Shri Mohamed Imam: I have given
an amendment to amendment No. 133
to delete some sub-clauses.

Mr. Speaker: What is the number?
Shri Mohamed Imam: No. 144, Sir
Mr. Speaker: The question is:

“That in the amendment pro-
posed by Shri Asoka K. Sen print-

ed as No. 133 in List No. 22 of
amcendments,—

Omit sub-clauses 3 and 4."
Those in favour will please say ‘Aye’.
Some Hon. Members: ‘Aye’.

Mr. Speaker: Those against will
please say ‘No'.

Some Hon. Members: No.

Mr. Speaker: 1 think the ‘Noes
have it.

Shri Mohamed Imam: The ‘Ayes’
have it; I want a division, Sir

Mr. Speaker: Let the lobbies be
cleared.

Order, order. The hon. Member
has tabled an amendment that sub-
clauses 3 and 4 of the Government
amendment No. 133 be omtted. The
House will divide on this amend-
ment

The Lok Sabha divided.

Shri Naushir Bharucha (East Khan-
desh): Sir, there are two lights
shown. There is something wrong
with the apparatus.

Mr. Speaker: We are concerned
with green, red and yellow light., I
shall call for a division again. An hon.
Member, came and complained to
me that another hon. Member,
when he was absent, came to his
seat and voted while he had gone
away to Bombay. So, the hon. Mem-
bers may kindly resume their own
seats and press the buttons if they
are inclined to do so or keep quiet.
they should not press other’s buttons.
I{ necessary, whatever may happen
the old lobbies are still there.
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The Prime Minister and Minister of
Exteriz]l Affalry (8hri
Nehru): I believe that 30 far as we
are concerned, the white light was
ignored in the results and 80 we may

accept it.

Division No. 34).

Banerjee, Shri S. M.
Bhaduirs, Shri

Bharucha, Shri Naushir
Chskravartty, Shrimsti Renu
Chandramsnl Kalo, Shri
Chaudhuri, Shri T. K.
Dasaratha Deb, Shri
Dasgupta, Shri B. G.
Daults, Ch. P.S.
Dharmalingam, Shri

Dige, Shri

Drohar, Shri

Dwivedy, Shri  Surcndransth
Blias, Shri M.

Gaikwad, Shrs B. K.
Ghodasar, Shri Fatchsinh.
Ghoal, Shri

Ghose, Shri S.

Gorwy, Shri

Abdul Lateef, Shri

Achar, Shn

Ambalam, Shei  Subbish.
Arumughsm, Shri R. S.
Asumugham, Shn S. R.
Ashanna, Shrs

Bahadur Singh, Shri
Bajaj, Shri Kamalnaysn
Banerji, ShriP. B.
Bangshi Thekus, Shri
Basumatsri, Shri

Bhak: Darshan, Shri
Bhogji Bhsi, Shri

Bldari, Shri

Bose, Shri P. C.
Besjeshwar Prasad, Shri
Chandra Shanker, Shei
Cheturvedi, Shri

Chuni Lal, Shri

Dasappa, Shri

Das, Shri Ramdhani
Das, Shri Shree Narayan
Deo, Shei Shankar
Desai, Shri Morarij)
Dindod, Shri

Dublish, Shri

Dwivedi, Shei M. L.
Blyaperumal, Shri
Gackwad, Shri Fatesinghrso

Jawaharial
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Mr. fipeaker: Yes. So, 1 shall deo-
lare the results accordingly. ! am
putting amendment No. 144 to the
vote of the House once again,
The Lok Sabha divided: Ayes 55;
Noes 158.

{12° 45 Ars.

AYES

Gupts, Shri Sadhan
Imem, Shri Mobammed
Jadhay, Shri

Ratei, Shri D.A.
Kodiyan, Shri

Kunhsn, Shri

Mahanty, Shri

Manay, Shri

Maters, Shri

More, Shri

Mukerjee, Shri H. N.
Nair Shri, Vasudevan
Nath Pai, Shri

Nayar, Shrijv. P.
Neswi, Shri

Parulckar, Sthri
Parvathi Krishnan, Shrimati
Patel, ShriP. R.

NOES

Ganapathy, Shri
Gandhi, Shri Feroze
Gandhi, Shri M. M.
Ghosh, Shri M. K.
Gounder, Shti D
Guha, Shri A, C.
Harvani, Shri Ansar
Hasda, Shri Subodh
Hathi, Shri

Hem Raj, Shri
Hukam Singh, Sardar
Jogendra Sen, Shri
Joehl, ShriA, C.
Jyotishi, Pandit J. P,
Kanakesabai, Shri
Kanungo, Stri
Rashwal, Shei

Kayal, Shei P. N.
Khedkar, Dr. G. B.
Khwaja, Shri Jamat
Kistaiys, Shri
Kottukapally, Shri
Kripalani, Shrimati Suchets
Krishospps, Shri M. V.
Laskar, ShriN. C,
Maid, ShriN. B.
Maensen, Shri
Maniyangsdan, Shri
Mchta, Shri J. R.

Patil, Shri Balssaheb
Patil, Shri Nana
Pocker Sahib, Shri
Prodhan, ShriB. C.
Punnoose, Shri

Raf, Shri Khushwaqt
Raman, Shri
Ramaswamy, Shri P
Raso, ShriD. V.
Reddy, Shri Nagi
Sekesena, ShriS. L.
Sharma, Shri H. C.
Singh, Shri L. Achaw
Siva Raj, Shri
Sugandhi, Shri
Tangamani, Shri
Valvi, Shri

Yajnik, Shei

Menon, Shri Krishna
Mishre, Shri L. N.
Mishrs, Shri M. P.
Mishrs, ShriR. D.
Mohiuddin, Shri
Morarka, Shri

Murmu, Shri Paike
Murthy, Shrl B, S.
Musafir, Gisni G. S,
Naidu, Shri Govindarsjalu
Nair, Shri C. K.

Nair, Shri Kuttikrishnan
Naldargker, Shri
Nallakoys, Shei
Nanjsppa, Shri
Nernaindin, Shri
Nathawani, Shri

Nehru, Shei Jawaharlal
Nehru, Shrimati Uma
Nek Ram, Shri

Oza, Shri

Padam Daev, Shri.
Palcboudhuri, Shrimati s
Parmar, Shri Deen Bandhu
Parmar, Shrl Y. 8.

Patel, Sheimti, Maniben
Patel, Shei Rejeshwar
Pillal, Thri Thanu
Prabhaker, Shei Nawal
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Radha Raman, Shri
Raghunath Singh, Shri
Raju, Shei D. 8.
Bakhmaii, Shri

Raman, Shel C. R, Pattabhi
R da Tirthe, S i
Ramaswami, Shri S, V.,
Ramaswsmy, Shri K. S,
Rameshwar Rao, Shri
Ram Krishan, Shri

Ram Subhag Singh, Dr.
Ranbir Singh, Ch.
Rane, Shri

Rangs, Shri

Rangarso, Shri

Raso, Shri Hanmanth
Raeo, Shri Jaganaths
Reddy, Shri Bali

Reddy, Shri Narapa
Reddy, Shei Rami

Roy, Shri Bishwanath
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Rup Narain, Shri
Sad¢hu Ram, Shri
Sabodrabai, Shrimsti
Sahu, Shri Rameahwar
Saigal, Sardar, A. S.
Samants, Shri 8. C.
Sanganna, Shri
Sachadi, Ajit Singh
Selku, Shri

Sen, Shri A. K.

San, Shri P. G.

Shsh, Shri Manabendrs
Shakuntals Devi, Shrimati
Shankaraiys, Shri
Sharma, Shri D. C,
Shastri, Shri Lal Bahadur
Shivananjappa, Shri
Siddananjsppa, Shei
Singh, Shri Babunath
Singh, Shri D. N.
Singh. Shri D. P.
Singh, Shri M. N.
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Singh, Shel T. N.
Sinha, Shri Gajendra Prasad
Sinhe, Shri K. P.

Sinhs, Shri Setyendra Narsyan

Sinha, Shri Satys Narsyaa
Sonawane, Shri

Sultan, Shrimari Maimoons
Sunder Lal, Shri
Suryanarsyan Murthy, Shri
Tuhir, Shri Mohammaed
‘Tewari, Shri Dwarikanath
Thimmsish, Shri

‘Thirumals Rao, Shri
Thomas, Shri A, M.

Tiwuri, Shri Babu Lai
Tiwary, Pandit D. N.

Tula Ram, Shri

Ulke, Shri

Upadhyays, Shri Shiva Dant
Varma, Shri B. B.
Venkatasubbaiah, Shri

Vyas, Shei Radhell
Wodeyar, Shri

12340

The motion was negatived

Mr. Speaker: I am putting amend-
ment No. 133 moved by the Govern-
ment to the vote of the House.

The question is:
Page 5,—
for clause 8 substitute—

“8. Increase in the strength of the
Mysore Legisiative Council.— (1) The
tota]l number of seats in the Legisla-
tive Council of Mysore shall be in-
creased to 83 and of those seats—

{a) the numbers to be filled by
persons elected by electorates
referred to in sub-clauses (a),
(b) and (c) of clause (3) of
article 171 shall be 21, 6 and
8 respectively;

(b) the number to be filled by
persons elected by the mem-
bers of the Legislative Assem-
bly of Mysore in accordance
with the provisions of sub-
clause (d) of the said clause
shall be 21; and

(c) the number to be filled by
persons nominated by the
Governor of Mysore in
accordance with the provi-
sions of sub-clause (e) of
that clause shall be 9.

(2) As from the commencement of
this Act, the Delimitation of Council
Constituencies (Mysore) Order,
1951, shall, until other provision is
made by law, have effect subject to
the modifications directed by the
Fourth Schedule, and in the said
Order as so modified, a reference to
the State of Mysore shall be construed
as a reference to that State as formed
by section 7 of the States Reorgani-
sation Act, 1958.

(3) As from the commencement of
this Act,—

(a) every sitting member of the
gaid Council representing
immediately before such com-
mencement a council consti-
tuency specified in column 1
of the Table below shall be
deemed to have been elected
to the said Council by the
council constituency



12341 Legislative 8 SEPTEMBER 1957 Councils Bill, 1957 12342
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against that constituency in column 2 of the said Table:—
b 2

Mysore (Graduates) constituency Mysore South (Graduates) constituency
Mysore (Teachers) constituen Mysore South (Teachers) constituency
Kolar (Local Authorities) constituency "
Tumkur (Local Authorities) constituency Mysore South East (Local Authorities) con-
Bangalore (Local Authorities) constituency stituency. . .
Hassan (Local Authorities) constituency Mysore South (Local Authorities) censti-
Mandya (Local Authorities) constiiuency mency. ‘

Mysore (Local Authorities) constituency
Chickmagalur (Local Authorities) constituency

Shimoga (Local Authorities) constituency Mysore South West (Local Authoritics)

Chitaldrug-cum-Bellary ( Authorities) constituency.

(b) every sitting member of the said shall be held to fill such of the
Council elected by the members of the seats allotted to the several coun-
Legislative Assembly of the former cil constituencies by the Delimi-
State of Mysore, every sitting member tation of Council Constituencies
of the said Council chosen in pursu- (Mysore) Order, 1951, as modified
ance of clause (b) of sub-section (2) by this Act and such of the seats
of section 36 of the States Reorganisa- to be filled by persons referred to in
tion Act, 1956, and the sitting member clause (b) of sub-section (1) as are
of the said Council specified by the then vacant, as if those seats had
Chairman of the Legislative Council become vacant.
of Madras under sub-rule (7) of rule
4 of the States Reorganisation (Elec- (6) As soon as may be .afte? such
tion to Provisional State Legislatures) commencement, the vacancies in the
Rules, 1956, shall be deemed to have seats allotted under clause (c¢) of gub-
been duly elected by the members of s.ection (1) shall be filled by nomina-
the Legslative Assembly of the pre- tion by the Governor.

sent State of Mysore; and (7) The said Council shall be deem-

caes . ed to have been first constituted on
Cowu;csvirg;;;:z%mix;bi;:t g’:.;:ﬁ the date on which the Legisiative
mukh of the former State of M;vsore Council of the former State of Mysore
shall be deemed to have been nominat- was first constituted.

ed to the said Council by the Gover-~

nor of the present State of Mysore. (8) In order that, as nearly as may

be, one-third of the members of the

(4) The three members who, imme- said Council may retire on the 26th
diately before the 1st November, April, 1858 and on the expiration of
1956, were members of the Legislative every second year thereafter, the Gov-
Council of Bombay and became on ernor of Mysore shall, after consulta-
that date members of the Legislative tion v;ith tdhe Ele;ction pgmmissio}:l,
Council of Mysore by virtue of sub- m&_lke y order such provisions as he
rule (7) of rlfle 4 of the States Reor- tl;;;nks tﬁ:hm .l;(te'gard to tt).he t:hrms ;’;

isation (Election to Provisional office o e sitting members chosen
ganisa islat ) Rules, 1956, shall pursuance of clause (b) of sub-section
Sta;e Le%ls t: g;?e been eiected'to the (2) of section 38 of the States Reor-
bLi gi:Ie:tliie Council of Mysore by the ganisation Act, 1956, and of the mem-
Mysore North West (I 1 Authori- bers to be elected and nominated under
ﬁ;) constituency. sub-section (5) and (6) of this section.
(5) As scon as may be after the (9) Section 36 of the States Reor-

commencement of this Act, election ganisation Act, 1956 shall be amended,
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and shall be deemed always to have
been amended, as follows;—

(a) in sub-section
words, brackets and figures ‘Until the
said Council has been reconstituted in
accordance with the provisions of sub-
sections (3) and (4) of this section
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(b) sub-sections (3) and (4) shall
be omitted.

for the (10) In this section, the expressiaon

and summoned to meet for the flrst

time', the words ‘Until otherwise pro-
vided by law’ shall be substituted; and

Division No. 35}

Abdul Lateef, Shri
Achart, Shri

Achint Rem, Lala
Ambalam, Shri Subbiah
Arumugham, ShriR. S.
Azumugham, ShriS. R,
Ashanna, Shri

Bahsdur Singh, Shri
Baneriji, Shri P, B,
Bngshi Thakur, Shri
Beaumastari, Shei
Bzhakt Dyrshan, Shri
Bhog)i Bhai, Shri
Bidari, Shri

Bose, ShriP. (.,
Brajeshwar Pragad, Shri
Chendra Shanker, Shri
Chaturved), Shri
Chuni Lal, Shri
Dasappa, Shri

Das, Shri Remdhani
Das. Shrj Shree Nargyan
Dco, Shri dhanker
Deaai, Shri Morarji
Dindod, Shri

Dube, Shri Mulchand
Dubiish, Shri
Dwivedi, SheiM, L.
Bluyaperumal, Shri
Gackwad, Shri Fatemngrao
Gangpathy, Shri
Gandhi, Shri Perore
Gondhi, Shri M, M
Ganga Devl, shrimuts
Ghosh, Shri M. K.
Gounder, Shri Dorsawami
Govind Das, Scth
Guha, Shri A. C,
Harvani, Shrei Angar
Hasdg, Shri Subodh
Hathi, Shri

Hem Raj, Shri

Hukem Singh, Serder
Toipal Singh, Shri
Jangde, Shri

Jane, ShriK .C.

AYES

Jogendra Sren, Shei
Joahi, Shri A. C.
Joshi, Shrimati Subhadrs
Jyotishi, Pendit J. p.
Kenakeasabe, Shri
Kanungo, Shri
Kasliwgl, Shri

Kayal, Shri P. N.
Khedkar, Dr. G. B,
Khwaja, Shri Jamal
Kistaiys, Shri
Koratkar, Shri
Kottukapslly, Shri
Kripalan:, Shrimati Suchets
Laskar, ShriN. C,
Laxmi Bai, Shrimati
Maiu, Shrt N. B,
Manaen, Shri

Maney, Shri
Maniyangsdan, Shri
Mchta, Shri J. R,
Menon, Shr Rrishna
Mishra, Shri Bibhut
Mishry, Shry L. N,
Mishra, Shrs M. P.
Misra, Shri R, D,
Mohiuddin, Shri
Morurks, Shri
Murmu, Shri Pajka
Murthy, Shn B, S.
Mus..fir, Gieni G. S,
Naidu, Shry Govindrajalu
Nair, Shri C. K,

Nair, Shri Kuttikrighnan
Naldurgker, Shri
Nallgkoys, shri
Namappa, Shei
Narnaindin, Shri
Narasimban, Shei
Nathawani, Shri
Nchru, Shri Jawaharlal
Nehru, Shrimati Uma
Nek Ram, Shri

Oxg, Shel

Padalu, Shri K. V.
Fadam Dev, Shri

‘the former State of Mysore' means the
State of Mysore as it existed imme-
diately before the 1st day of Novem-
ber, 1856.”

The Lok Sabha divided.
Ayes

174; Noes : 88,

[12.53 hrs-

Palchoudhrti, Shrimati Ils
Parmar, Shri Deen Bandhu
Parmar, Shri Y. S,

Patel, Shrimati Maniben
Patc¢l, Shri Rayeshwar
Pillai, Shri Thanu
Prabhakar, Shri Navsj
Radha Raman, Shyi
Raghubir Sahay, Shri
Raghunath Singh, Shri
Raju, Shri D. S.
Rakhmaj, Shri

Raman, Shri C. R, Pattabhi
Ramananda Tirthg, Swemi
Ramaswami, Shr; §, v,
Ramaswamy, Shn K. §.
Rameswamy, Shri P.
Ramgawshwar Rao, Shri
Ram Krighan, Shri
Rampure, Shri M,

Rgm Subhag Singh, Dr.
Ranbir Singh, Ch,

Rane, Shri

Ranga, Shri

Rangarao, Shrj

Rao, Shri Hanmunth

Rseo, Shri Jagsnath,
Reddy, Shri Baii

Reddy, Shri Narapa
Reddy, Skri Ramj

RoYy, Shri Bishwanath

Rup Narain, Shn

Sedhu Ram, Shri
Sahodrabai, Shrimati
Sahu, Shri Rameshwar
Saigal, Sazdsr A, S,
Satam, Shri Abdul
Samante, Shri S. C.
Senganna, Shri
Sarhadi, Shri Ajit Singh
Satyunsrgyana, Shri
Selku, Shri

Sen, Shri A. K,

Sen, Shri P. G,

Shah, Shri Mangbendra
Shakuntela Devi, Shrimatl,
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Shankaraiya, Shri
Sherma, Shri D, C.
Shastr{, Shri 1.2} Bahadur
“Shivanajepps, Shri
Siddangnjapps, Shri
Singh, Shri Bebunath
Singh, Shri D. N.

Singh, Shri D. P.

Singh, Shri K. N.

Singh, Shri M. N.

Singh, Shri T. N.

Stnha, Shri Gajendra Prasad

Awasthi, Shri

Badan Singh, Ch.

Banerjee, Shri S. M.
RBhadauria, Shn

Bharucha, Shri Naushit
Chakravartty, Shrimeti R¢nu
Chandramam Kalo, Shn
Chavan, Shri D. R,
Dasatthe Deb, Shty
Dasgupts, Shi B.
Dharmalinggm, Shri

Dige, Shri

Drohsr, Shri

Dwivedy, Shn Surendrapath
Elias, Shri M.

Gaikwsd, Shri B. K
Ghodasar, Shri Fatehsinh
Ghoasl, Shri

Ghose, Shri S.

- drawn.

The amendments were, by leave,
withdrawn.

Mr. Speaker: I shall now put the
clause to the vote of the Houseés

The question is:

‘“That clause 8, as amended,
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Sinba, Shri K. P.

Sinha, Shri Setyendra Narayan
Sinba, Shri Setya Nateyan
Sonawgne, Shri
Subbarayan, Dr. P,

Sultanr, Shrimatli Maimoons
Sunder Lai, Shri
Suryanaryyanamurthi, Shri
‘Tahbir, Shri Maobammed
Tewari, Shri Dwarikanath
‘Thimmaiah, Shri
Thirumsis Reo, Shr

NOES

Goray, Shri

Gupta, Shri Sadban
Imgm, Shti Mohamed
Jadhav, Shri

Katti, Shri D. A,
Kodiyan, Shri
Krishnapps, Shri M. V.
Kunbaun, Shr;
Mghanty, Shri

Matera, Shri

Matn, Shn

Menon, Shrt Narayanankutty
Moxe, Shn

Mukerjee, Stiri H. N.
Nair, Shri Vasudevan
Nath Pai, Shri

Nayar, Shri V. P.
Parmar, Shn K. U,
Parulekar, Shri

The motion was adopted.

Mr. Speaker: The other amendments
to this clause are all treated as with-
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‘Thomms, Shri A. M.
Thwsari, Shri Babu Lal
Tiwary, Pandit D. N.
Tuts Ram, Shri

Ulike, Shri -
Umrso Singh, Shri
Upadhyysya, Shri Shiva Datt
Varma, Shri B. B,
Venkatasu bbaiah, Shri
Vishwanath Prasad, Sthri
Vyns, Shri Radhelal
Wodeyar, Shri

Parvathi Krishnan, Shrimat
Ppatel, Shri N. N.
Patel, ShriP. R.
Patil, Shri Balaaghab
Pocker Sahib, Shri
Prodhen, Shr: B. C.
Punnowmse, Shri

Rai, Shri Khushwaqt.
Ramam, Shri

Rao, Shn1 D. V.
Reddy, Shri Nag!
Saksens, Shn S. L.
Sharma, Shaa H. C,
Singh, Shn L. Achew
Singh, Shn Rayendra
Sive Ray, Shri
Sugandh:, Shet
Tangumsns, Shn
Valvi, Shn

Yajnik, Shet

Mr. Spesker: Has the Law Minister
moved his amendment?

Shri A. K. Sen: Yes, Sir, I have

day.

moved my amendment No. 132 yester-

Shri Nathwani (Sorath): Sir, I want
to move my amendments, four amend-

ments Nos. 154, 156, ‘157 and 158,

Shri A. K. Sen: I am accepting the

stand part of the Bill.”
The motion was adopted.

Clause 8, as amended, was added to
the Bill.

Mr. Speaker: Then we go to clause
8.

Shri Nausbir Bharucha: What about
clause 5, Sir? Clause 5 has been held
OVET.

amendments moved by Shri Nathwanj.

Shri Naushir Bbharucha: Are all the
amendments of Shri Nathwani accept-
ed?

Shri A, K. Sen: | am accepting Shri
Nathwani's amendments Nos. 158, 187
and 158. I am not accepting his
amendment No. 154.

Shri P. R. Patel (Mehsana): I want
to move my amendment No. 55.
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Mr, Speaker: So, amendments Nos.
55, 154, 186, 187 and 158 have been
indicated by the members to be
moved.

Shri P. R. Patel: Sir, I beg to move:
Page 3,—

omit line 29.
Shri Nathwani: 1 beg to move:

(1) That in the smendment propos-
-ed by Shri Asoke K. Sen printed as
No. 132 in List No. 22 of amend-
ments,—

after sub-clause (38), insert—

“(3A). Notwithstanding any-~
thing in this section or section 48
of the States Reorganisation Act,
1958 every sitting member of the
said Council who immediately
before the 1st November, 1956 was
a member of the Legislative Coun-
cil of the former State of Bombay
shall on the commencement of this
Act cease to be a member of the
Legislative Council of the present
State of Bombay if immediately
before such cornmencement he was
not an elector for an Assembly
constituency in the present Stale
of Bombay or in the case of a
member nominated by the Gover-
nor, was not ordinarily resident in
that State.”

(2) That in the amendment propos-
ed by Shri Asoke K. Sen, printed as
No. 132 in List No. 22 of amcnd-
ments,—

in the proposed sub-clause (3)(a),
after “column 2 of the said Table”
insert—

“if immediately before such
commencement, he is an elector
for an assembly constituency 1in
the State of Bombay”.

(8) That in the amendment propos-
ed by Shri Asoke K. Sen, printed as
No. 132 in List No. 22 of amend-
ments,—

in the proposed sub-clause (3)(b),
add at the end——

¢ SEPTEMBER 1957

Councils Bill, 1957 12348

“if immediately before such
commencement he is an elector for
an assembly constituency in the
State of Bombay™.

(4) That in the amendments pro-
posed by Shri Asoka K. Sen, printed
as No. 132 in List No. 22 of amend-
ments,—

after the proposed sub-clause (8),
insert—

“(3A) Every sitting elected
member of the said Council who
is not deemed to have been elecied
thereto by wirtu qf clause (a) of
clause (b) of sub-settion (3) shall,
as from the commencement of this
Act cease to be a member of the
said Council.”

Shri Naushir Bharucha: Sir, I desire
to speak on ciause 5.

Mr. Speaker: Clause § and the
amendments also. If any hon. Mem-
ber wants to make any submissions
regarding clause 5 let him make his
submissions regarding the amend-
ments also.

Shri Naushir Bharucha: Sir, clause
5 relates to Bombay. In the first
place, it increases the number from
72 to 108. It provides for re-distribu-
tion of the 108 seats amongst various
constituencies. It also provides that
the sitting members shall be deemed
as elected and conflrms the sitting
members already elected by the Legis-
lative Assembly. It also provides for
election to casual vacancies as may
have occurred and reserves power to
the Governor to prescribe the terms of
office of the 25 members chosen in
pursuance of clause (b) of sub-section
(2) of section 34 of the States Reorga-
nisation Act, 1856 and the members to
be elected under sub-section (4) of
this secticn.

Sir, there are consequential amend-
ments to section 34 of the States Reor~
ganisation Act.

In the firat place, we have not been
able to understand why there should
be an automatic increase in the num-
ber. This House has already accepted
in the first reading the principle that
there ghould be legislative councils, so



12349 Legisiative

[Shri Naushir Bharucha]

I will not speak on that point. But
the fact remains that we can still
argue that the mischief should be
minimised and the number should be
confined to 72, the number which still
constitutes the Council. There is no
need to increase this number and this
number could have been well distri-
buted among the Greater State of
Bombay.

I for one fail to understand what
the hon. Minister for Law urged in the
course of his speech while moving for
consideration of this Bill, namely, that
a second chamber is for mature con-
sideration. 1 fail to see how because
one increascs the number from 72 to
108 there will be maturer considera-
tion, If that is so, then why not
increase it to 200 or 300 so that the
consideration will be still maturer?
The fact remains that by a mere
increase in number we cannot have
a mature consideration, nor zan you
have any check on the much regretteq,
hasty legislation.

My experience in the Bombay Legis-
lative Assembly for the last five years
showed me that the Assembly rusned
through legislation at a break-neck
speed. Even the much experienced
legislators were not at all able to keep
abreast of legislation and the amend-
ments that were tabled. My experience
in this House also has shown me how
hastily legislation is enacted, as evi-
denced by the fact that the hon. Law
Minister has tabled practically a new
Bill in the shape of amendments and
the whole thing is being rushed
through.

Therefore, what is the sense in say-
ing that a second chamber, and a
better and bigger one, is likely to be
a curb on hasty legislation when we
fail to impose that curb upon oursel-
ves by seeing that the amendments are
duly considered and time given to
consider them. I fail to see how the
bigger Legislative Councils are going
to be better controlling agencies,
because it has been my experience in
the Bombay Legislative Assembly that
the whip which is issued in the
Assembly is the same as that is issued
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to the members of the Legislative
Council. Therefore, in view of these
valid reasons, duplicating and enlarg-
ing the Legislative Councils means
nothing whatsoever, and whatever
arguments may have been urged in
favour of the second chamber, have no
relation to the existing facts, where
whips can be issued and all voting is
regimented and controlled.

13 hrs.

It wijll also be seen that so far as
clauss 5 is concerned the distribution
has taken place in a manner which T
oppose. 1 do accuse this Government
that in making the distribut'on
amongst the various Legislative Coun-
til constituencies, there is something
discriminatory. Out of the 108 seats,
as this House knows, 42 are to be
elected by the Assembly and 36 are to
bo elected by municipalities. May we
ask, when the Constitution provides
that as nearly as possible, one-third
should be elected by the Legislative
Assembly, why is this that election of
Legislative Assemblies is given a
greater quota? 1 will tell you the
reason. It is because, the Congress
Party has got a majority in the
Assembly which it has not got in the
municipalities. It does not have a
majority in the Bombay Corporation
which is today governed by the
Samyukta Maharashtra Samiti. Every-
where, where the Congress Party stood
in the State of Bombay and particular-
ly in Maharashtra and in parts of Maha
Gujarat, the Congress got defeated in
election, so much so that the Bombay
Legislative Assembly passed an Act
suspending elections to municipalities
and to Corporations, something unpre-
cedented and unheard of. Why?
Because the Congress Party appre-
hended that the municipalities -wvere
going to be captured by the Opposition
and today, the same fear lurks that if
more seats are given to municipalities,
greater representation would be given
to the Opposition in the Legislative
Councils. Therefore, 42 seats have
been deliberately given to the
Assembly and only 36 to the munici-
palities. I ask the hon. Minister, why
is it that the tables are not turned the
other way. Why is it that 42 are not
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given to municipalities and 38 to the
Legislative Assembly? There is mno
clear answer, nor can he say that the
Assembly must have 42, because what
is the particular charm between
baving the Assembly as electorate and
the municipality as electorate. fhere
is no difference between the two
Surely, the hon. Minister does not
contend that because the Assembly is
given a greater quota, that is, 42, hc
Council is gomng to be some Super-
House. 1 ask, why the nomination of
12 has been maintained as it is? Six
out of the 12 could have been given
to the municipalitics so that at least
both would be on a par. Why is it
not done? It is no use saying that we
are not having an increased nomina-
tion quota beyond 12, 1 say that under
the Constitution this House is a sove-
reign body and it can alter the com-
positinn of the Legislative Councils.
But this is not being altered simply
because the Congress Party wants the
Opposition Party to be at a lisad-
vantage The Opposition Party is at
a dicadvantage

Then the argument was advanced by
my hon. {riend Shri P, R. Patel, name-
ly, why is it that the sitting membcrs
are confirmed Does not the Law Min-
ister know that 25 pceople have been
chosen and not elected by the people?
What 15 the use of saying that why
should we, just for the sake of -ix
months alter this thing? What does
it matter? If the Constitution provides
that 11 a democracy people are o be
clected and not nominated, surely, it
is the duty of this House to sce :hat
the seats of those who are chosen are
subject to’ the vote of the people. I
submit that clause 5 is replete -with
doubts and suspicions. There is no
doubt that the Congress is maintain-
ing a disproportionate representation
between Assembly and municipalities
with a view to benefit itself. There is
no doubt that it is afraid of subject-
ing Council members to the vote of
the people, because it knows what Lhe
result will be.

I submit that this clause 5 does
great injustice to Bombay, a second
injustice over the one that has bpeen
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already done to it. After all this
avoidable, costly and unnecessary trap-
pings of the Legislative Councils have
been suggested, who is going to believe
in the appeal of this House for
austerity and economy? 1 for one will
not, and I know the public wili not.
Without exception, I say that this is
avoidable. We are wasting money. 1
think, therefore, it has also psycholo-
gically a bad effect and 1 oppose
clause 5 of the Bill.

Shri Nathwani: Before 1 speak on
my amendment No. 154, I would like
to refer to the argument adduced by
my friend, Shri Naushir Bharucha. My
friend, Shri P. R. Patel, yesterday and
Shri Naushir Bharucha today suggest~
ed that the new amendment proposed
by the heon. Minister regarding the
constitution of Legislative Councils
was put forward with ulterior motives;
that there was a shift in the pubhlic
opminion in the State and if fresh elcce-
tions were to be held, the Congress
Members will not be in a majority.
The hon. Minister has recounted just
now the reasons why it is not possible
or practicable to hold fresh elections
for the Legislative Councils. But
2ven apart from these practical con-
sideratsons, there is one consideration
which <eems to be over-riding. A
Logislative Couneil is a continuing
chamber. If the suggestion of the
Members who ask for holding fresh
clections is accepted, it would be
tantamount to dissolving the present
Legiclative Councils. And this is what,
according to me, is prohibited by the
Constitution itself.

If you refer to article 172 of the
Constitution, you will find that it deals
with the duration of State legislatures.
Sub-section (2) of article 172 is as
follows:

“The Legislative Council of a
State shall not be subject to disso-
lution, but as nearly as possible
one-third of the members thereof
shall retire as soon as may be on
the expiration of every second
vear....”

and so. This means that the Legisla«
tive Council is a continuing chamber.
It cannot be dissolved. If their sug-
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gestion is to be accepted, it would be
tantamount to dissolving the present
Councils and holding fresh elections
That amounts to a contravention of
the Constitution. Apart from other
difficulties, this is my argument which
clinches the issue.

Now, I come to amendment No. 154.
The scope of my amendment No. 156,
157 and 158 1s practically the same
as the scope of my amendment No. 154
except in one respect. Amendment
154 deals with elected members as well
as nominated members. Those elected
members who are sitting at present
will be affected by the amendments
moved by me to the extent that all
members of the Legislative Councils
who are sitting members and who hail
from territories which have been
transferred to the neighbouring State,
namely, Mysore, are likely to lost their
seats. They may be affected, because
the condition which we are seeking to
impose by my amendments is this. At
the commencement of this Act, they
should be electors of the State
Assembly of the present State. If they
reside in territories, in this instance,
ocutside the Bombay State, it is likely
that their names will not appear in the
.electoral roll of the new State. In
incorporating this amendment, we are
only seeking to conform to the spirt
of the provisions in the Representation
of the People Act. 1 shall read sec-
tion 6(1) which prescribes the quali-
fications for membership of a Legisla-
tive Council:

(1) A person shall not be qua-
lified to be chosen to fill a seat in
the Legislative Council of a State
to be filled by election unless he is
an elector for any Assembily con-
stituency in that State”.

By my three amendments, we are
seeking to achieve this. If the sitting
members are not electors for any
Assembly constituency in the State,
they shall cease to be the members.
8o far so good. It is in consonance
with sub-gection (1). But when I go
to clause (2), this is what is provided
as regards the qualifications for nomi-
usted members. In the present State
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of Bombay, there are 12 members who
are nominated by the Gavernor.
According to my information, there are
two Members who come from terri-
tories outside the Bambay State, Sub-
section (2) of section 6 requires that—

“a person shall not be qualified
to be chosen for a seat in the
Legislative Council of a State to
be filled by nomination by the
Governor as the case may be,
unless he is ordinarily resident in
the State.”

According to my information, there ave-
two sitting members in the Legislative
Council of Bombay who are not ordi-
narily residing in the State. If my
amendment No. 154 is accepted, they
may be affected by it. My submission
is, when you are adopting a particular
criterion in respect of elected mem-
bers, you should also accept the same
criterion provided in section 6 of this
Act as regards nominated members
also.

Of course, it appears that it is futile
to press this amendment No. 154. But
I think it would be in conformity with
the spirit of section 6 if we had the
samc¢ provision for both elected and
nominated members.

Shri P. R. Patel:
amendment No. 55.

I have moved

I will not go into arguments, because
justice won’t prevail; I know very
well. But I would like to put certain
questions to the hon. Law Minister, so
that he may reply to them at the time
of his reply.

In the States Reorganisation Act,
sub-clauses (a) and (b) in sub-clause
(2) of section 34 were put in. Sub-
clause (b) says:

“25 members to represext the
territories specified in clauses (b).
(c), (d) and (e) of sub-section
(1) of section 8 who sghall be
chosen in such manner as may be
prescribed.”

Now, these representativesa were
chosen and not elected by the mem-
bers of the Assembly. They are now
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sitting members. I want to kunow
whether these members are going to
continue or not? If you look to the
spirit of section 84, this was a tem-
porary arrangement. After the gene-
ral electlons, this temporary arrange-
ment was to come to an end.

However, by the amendment pro-
posed by the Law Minister, he desires
to do something which nullifies the
very spirit of section 34. Section 34
is only for minor matters—increasing
the number in the Council, whether
the sitting members should be allowed
to continue or not, whether there
should be re-election of the Council
or not, etc. These are, the things
under section 34 and the House decid-
ed that there should be re-election,
that the sitting members would not
continue and that the number should
be only 72. Now he wants to make
certain changes. So, I ask him most
humbly that if he is prepared to
change section 34 in a year dealing
with minor matters, why does he not
agree to consider a bigger thing,
namely, the bi-lingual State of
Bombay, for which everybody in
Gujerat and Maharashtra is against?
This clearly shows that in a democracy
nothing is final, as is said very many
times by our Prime Minister and the
collective wisdom of the House ~ould
be questioned at any time.

He has come out to question the
collective wisdom of the House. I only
ask whether it is proper for the
healthy growth of democracy that the
party in power, with the strength of
majority, should try to have certain
changes in the law at any time the
party likes. Would it not retard the
progress of democracy? Today the
Congress is in power, tomorrow some
other party may be in power. After
all the precedent that is being put,
will be followed and I do not think
we put a very good precedent. I
humbly request him to reconsider the
matter.

1316 hrs.
[Surr C. R. PATTABET RAMAN in the
Chair)
Shrl A. K. Sen: Mr. Chairman, Sir,
Mr. Bharucha has stated that the re-
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presentation given to the Assembly as
compared to the local authorities dis-
closes a malignant design on our part,
namely, that the Congress are in a
minority so far as the constituencies
in the local authorities are concerned
whereas they are in a majority in the
Assembly. For his information, I may
say that these figures have been
arrived at after the recommendation
of the Chief Election Commissioner
had reached us.

We never had the desire nor do we
ever have the desire in future to
prescribe any flgures or delimit cons-
tituencies contrary to the recommen-
dationg of the Chief Election Com-
missioner. He is independent. He
certainly cannot be accused of the
designs to which Mr Bharucha has
given expression. The reason is
obvious. The Chief Election Commis-
sioner has certain principles on which
he delimits constituency and allots
representation for each. The newly
added areas have brought in more
population than local authorities, so
far as the State of Bombay is concer-
ned. As a result, the increase in the
size of the State Assembly is much
more than in the size of the local
authorities as a result of the integra-
tion of the various areas and as a
result of the taking away ot certain
areas for other States. That is a very
simple reason.

If population has growen at a
higher rate and if the State Legisla-
ture has increased at a higher rate
than the increase in the number
of local authorities, it is only fit and
proper—I support the Election Com-
mission in this—that the State Legis-
lature should be given a slightly
better representation than the
local authorities, instead of divid-
ing it mathematically, one-third, one-
third and so on. I do not think there
is any flaw in that recommendation.

Shri Nagi Reddy (Anantapur): Is
the same principle adopted -in all the
States?

Shri A. K. 8en: I am sure about it.
We have really followed the instruc-
tions of the Election Commission in
this matter. I meay say that even frome
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the Congress benches, Members came
to me yesterday and this morning for
changes in figures, a higher figure for
one constituency rather than for
another and so on. 1 have told them
plainly that these figures have been
arrived at on the recommendations of
the Election Commission and we can-
not do anything about these figures
unless we are better informed in the
matter. Therefore, these charges of
malignant motives are easily hurled
but difficult to sustain, specially when
all the facts behind the intiation of
the measure and all the facts which
have gone towards thé makingent the
measure are examined and impartially
considered 1 have great respect for
the hon Member, Mr. Bharucha, for
the sobriety that he displays in his
speeches But 1 am sorry that he has
indulged in an accusation this mor-
ning which is really far from truth

About Mr Patel, frankly speaking,
T think it 15 the  distance which
separates me from him which 15 res-
pon-ible for my not following him. I
could not follow him yesterday and
I could not follow him  wvery well
today also 1 am very sorry for it, but
as far as 1 can see, he has mixed up
all sorts of questions in this very
simple matter According to him, the
bi-lingual State of Bombay which has
been created is an injustice. Maybe
or may not be, but it is highly irrele-
vant, so far as the present discussion
is concerned According to him
nothing is final 1n democracy. Well,
nothing is final in this world. It is all
a Heraclitan flux. Nothing 1s final,
-except the sun and the stars. But 1
hope there are certain principles
which are constant which have to be
followed, guiding every democratic
government. I had taken pains to
expound these basic principles which
we have followed in framing this
measure and recommending it for the
«consideration of the House,

The most important of these guid-
ing principles Is the constitutional
provision which requires that the
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Upper House must reflect, by a ecer-
tain percentage relationship, the com-
position of the State Legislature and
also the local authorities and other
constituencies mentioned in article 171
of the Constitution.

Shri D. R. Chavan (Karad): Was
not all this before the House when the
States  Reorganisation  Act was
passed?

Shri A. K, Sen: They were not con-
sidering the composition of the State
Legislatures after the Stateg were re-
organised, because the number has
come after the reorganisation and
after the general elections. I am sure
even if they had thought about it, it
would have been premature.

Shri D. R. Chavan: Surcly they
would have considered all this.

Shri A. K. Sen: I have not got the
records, and 1 was not here then un-
fortunately But neveriheless, the
principle 15 there. Whether they
have heen considered or not, the
principles are there to lead us and en-
light us on our path.

The second guiding principle has
been, as I have said, that we mus.
accept 1t as a guiding  principle  so
long as the Constitution remains un-
amended, that we must have Second
Chambers in those States which have
been granted Second Chambers by
the Constitution itself, Bombay being
one of these. The size of Bombay has
increased after the integration of the
two areas, the Marathi and Gujerati
speaking areas. If the original State
of Bombay was thought fit to be
granted a Second Chamber, it is all
the more reason that the bigger State
should be enjoying it with corres-
ponding increased representation.
(Interruption). As to who does and
what, we are not concerned with any-
one indulging in something without
jurisdiction.
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These are the principles which, as I
ve tried to explain, have guided us
freming this messure, And 1 have-
not the slightast doubt that they are
songtitutional principles embedied in
qur Constitution, and 50 long as our
Constitution remains unamended in
this respect we must pay respect to
thess principles, It is pot fit or pro-
per for any of us  here to indulge
lightly In attacking principles enshrin-
ed in our Constitution, J feel it Ix one
of the greatest achievements of our
nation, this Constitution of ours, and
for generations to come it will shed
its light on our thoughts, deliberations
and actions.

Shri Balasaled Patl (Miraj): It
tas been slashed, amended.

Sbrt A. K, Sen: The power of
amendment itself was given by the
Constitution. It would have been a
poor Constitution if it was not flexi-
ble. It would have been a very poor
Constitution if it did not contain in
itself the seed for future changes.

Shri Balasaheb Patil: Does it say
that the number must be increased?

shri A, K, Sen: Let us not indulge
i high principles about framing the
Constitution. It has been framed,
and we shall pay respect to it, how-
ever much others may oppose it.

These, Sir, are the arguments which
I could gather from the speech of the
hon. Member, Mr, Patel. I have not
been able to read anything relevant in
his speech so far as the present dis-
cussion is concerned, and I am sorry
{#f 1 have missed anything. As I have
said already, it is the distance which
separates us which is responsible for
that.

With these observations I submit
that the amendment of the Govern-
ment should be accepted, with the
smendments of my hon. friend
Mr. Nathwani, that is Nos. 158, 187
and 158. And 1 oppase the other
amendments.

Shrl P. R. Patel: In the States Re-
Wﬁmm&.wﬂmﬁmw
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Sbri A. K. Sen: I had not heard that
part of it. 1 had answered it in con-
nection with all those States, that 1s,
the Punjab, Mysore, Andhra and
Bombay. I had lumped them together
in my discussion. I had not certainly
dealt with Bombay separately. But
that general discussion applies to al
of them. I had said that the States
Reorganisation Act had the effect of
constituting the Bombay Legislative
Council after the reorganisation. One-
third of the total membership is going
to retire very soon. ‘That will take
away a good part of the old Members.
The new Members who have come im
after the States Reorganisation Agt
have come through the process of
election. Somebody has drawn a dis-
tinction between “choosing” and
“electing”. If & Legislature chooses
it also elects. There is hardly a
difference, it is a distinction withoud
a difference. If that is the positiom,
only for electing a few odd represen-
tatives we have not thought it #it to
g0 to the extent of holding a fresh
election altogether for the entire
Council, undertaking all the trouble
and expenses which it will involve.

Apart from that, as I had explain-
ed—and I am obliged to my friend
Mr. Nathwani for pointing out—there
is another difficulty that we have felt
A new election altogether replacing
the old Council would at once bring
us face to face with the constitutional
diffculty of bringing about a dissglu-
tion of the existing Council indirectly,
which we cannot do directly. I have
told the hon. Members yesterday that
it would amount to dissolution, and
we have not thought it it that we can
do it either constitutionally or practi-
cally. These are the aspects of ths
question which evaded us and we de
not think that it will take away from
the representative character of the
Council which Bombay enjoys today,
with the triennial elections which %
onjoys every thres years.
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Sir, these are the answexs I have,

and I humbly submit that the Houpe

sccepts my amendment, with the
amendments of Mr. Nathwani to

which I have referred—that iz,
Nos. 156, 156, 157 and 158—except
No. 154, ,

8hri D. R, Chavan: May 1 ask the
hon. Minister a question? When did
he get the information from the Elec-
tion Commission concerning the
change?

Shri A, K. Sen: ] do not remember
the date, but we have been in constant
touch with them even before drafting
the Bill and afterwards. The Deputy
Chiet Election Commissioner is here.

S8hri D. R. Chavan: When the origi-
nal Bill was drafted, was he not in
possession of the Election Commis-
sion’s recommendations? Because, the
number has been mentioned in the
original Bill as 39, 8, 8 and 39 and it
is to be changed now to 36, 9, 9 and
42,

Mr. Chatrman: I think they will be
published in due course.
-

There will not be any voting on
this clause till 2-30 because it is
Lunch time now. We will go to the
next clause.

Shri A, K, Sen: If a division is not
going to be pressed, we might as
well. ...

Mr. Chairman: Not till 2-30, becauss
no voting takes place at this time.

Shri A. K. Sen: Yes, I understand.

Mr. Chairman: So we will now go
to clause 9. What are the amend-
ments that are proposed to be moved?

Shrl Hem Raj- (Kangra): I want to
move my amendment No. 104 as also
another amendment of mine.

Mr. Ohafrman: What is the number
of that amendment?
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Shr] Hem RBaj: There is no
But I have given it. Thst is Tegards
ing the deletion of the Scheduls,

Mr. Chalrman: I will enquire into
that. 1 will see whether the papers
are there,

Shri Ajit Singh Sarhadi (Ludhiana):
I want to move my amendmeonis
Nas. 87 and 88.

Shri Hem Raj: I beg to move:
Page § to 7,—
for clause 9, substitute—

“9, (1) The total number of seats
in the Legislative Council for the
State of Punjab to be reconstituted
under section 37 of the States Reor-
ganisation Act, 1856 shall be increas-
ed from 40 as fixed by sub-section (3)
ot that section to 51.

{2) Sub-section (3) of the said
section shall be amended as fol-
lows: —

(a) for the -figures “40" the
the figure “51”, shall be substitut-
ed;

(b) in clause (a) for the
figures and word “18, 3 and 3"
the figures and word “17, 4 and
4" sghall be substituted; and

(c) in clause (b) for the
figures “13”, the figures -“I8"
shall be substituted.

Shri Ajit Singh Sarhadi: I beg to
move:

(1) Page 6,~
for lines 8 to 32, subsiitute—

“(3). As soon as may be after
such commencement, steps shall
be taken to constitute the said
Council in accordence with the
provisions of this section and the
provisions of the Representation
of the Peoples Act, 1850 and the
Representation of the Peoples Act
10517,
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(2) Pages 8 and 7—

omit lines 33 to 40 and 1 to 24
respectively.

8ir, my two amendments to this
glause propose that the . Legislative
Council of Punjab should be veconsti-
tuted. I am afraid, from the stand
the bon. Minister has taken, how far
I will be able to persuade him to
accept my amendments. I am not sure.
But this much I can say. My reasons
for the reconstitution of the Punjab
Legislative Council are very much
cogent and more convincing.

The first day when I found that in
the case of Mysore and Bombay the
original proposal had been for the
re-constitution, I thought that I might
possibly persuade the Law Minister
to agree to the re-constitution of the
Legislative Council in the case of
Punjab also. But for the several
reasons, known to him, he brought in
amendments for the continuation of
the Councils in the case of Mysore
and Bombay.

I have got three very convincing
reasons for my arguments. In the case
of Punjab, you will appreciate, the
Punjab Legislative Assembly has not
asked for the continuation of the
Legislative Council, as it was done in
the case of Mysore. The resolution
which has been passed by the Legis-
lative Assembly implicitly conveys
that it is not for continuation but it
wants re-constitution of the House in
the light of the changes and the
integration of new areas to Punjab.
On democratic principles also, there
is no reason why there should not be
fresh election. But, that is not the
only reason—the resolution which
implicitly conveys that there should
be re-election and re-constitution.

I have got a second point and I
will draw the attention of the bon.
Member, who is deputising for the
Law Minister, to this. Now you will
find from the table that the number
allotted to Punjab in the case of local
bodies has been increased from 13 to
17. In the case of graduates it has
been increased from 3 to 4 In the
case of teachers it has been increased
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from 3 to 4 In the oase of
Assembly members it has been
raised from 13 to 18. Now, we hava
got four electoral colleges and the
number has been increased from 40
to 51—one for teachers, one for
graduates, four for local bodies and
five to the Assembly members.

Now I will draw your attention to
the proposal for re-election. Accord-
ing to clause 4 on page 6 of the pro-
posed Bill 11 additional seats are tb be
filled up. How are these 11 seats to
be filled up? In clause 4 it is stated:

“As soon as may be after the
commencement of this Act, elec-
tions shall be held to fill—

(a) the additional seats allotted
to the several council caonsti-
tuencies by the said Order as
modified by this Act, ...... hid

The number of seats allotted to the
local bodies has been increased from
13 to 17.; 18 seats are already existing
and four additional seats are to be
filled. But now the electoral college
has been changed entirely. The pre-
vious electoral college was, as page
29 would show, as follows:

2 seats: Ambala and Karnal Dis~
tricts

4 seats: Gurgaon, Rghtak, Hissar,
and Simla Districts

3 seats: Hoshiarpur, Kangra and
Gurdaspur Districts

4 seats: Jullundur, Ferozepur,
Amritsar and Ludhiana

Districts.
These were the divisions of the
electoral college previously. Now this
has been amended, as given on page
14. Instead of four electoral colleges,
three electoral colleges have been
created. They are: Punjab North
(Local Authorities), Punjab <Central
(Local Authorities) and Punjab
South (Local Autoritjes). Now, the
division of 17 has been made in
accordance with the three new
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{Shri Ajit Singh Sarhadi)
elactoral colleges that have been
created. For each electorasl colisge a

specified nurnber of seats have been
glven.

Now, four additional seats are to be
filled up in accordance with the pro-
posed provigion of clause 4(a), as
modified by this amendment. It is
not stated how these four seats of the
electoral college are going to be fillled
up. The present provigion in the Bill
does not clarify how that additional
soats are to be fliled up. In the case of
graduates, of course, the number has
been increased from three to four. So,
naturally, all the graduates of the
electoral college will be able to select
one. So far as the changes in respect
of other seats are concerned, they
have been provided. But, in the case
of local bodies, the number has been
increased by four. Now, how are the
four seats going to be filled up? It is
not clearly praovided in the Bill. The
pasition is obviously very odd.

Shri Shankaraiya: On page 14, it is
provided in the Table.

Shri Ajit Sipgh Sarhadi: That
table gives only the total. It only
indicates the present sitting members
representing these electoral colleges.
Now, in accordance with the modified
Bill now before the House, the num-
ber of electoral colleges has been
changed from four to three by bring-
Ing in certain integrated areas of the
PEPSU and the number of seats has
been increased from 13 to 17. Now,
these four additional seats of the local
bodies are to be filled in accordance
with the modified Bill, as provided in
clause 4(a). Clause 4 provides for
the election by the electoral colleges.
But there it has not been made clear
as to how the elections are going to
be held. This is an anomalous posi-
tion. Out of these 46 Members, 40
were from the previous Punjab
Assembly and six from the integrat-
eod area of PEPSU,......

Shri RBiren Roy: (Calcutta—South
West): Please look into the schedule
ot page 20,
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not clear how they are to be elected.
It is an anomalous position. My study
of the present provisions deflnitely
shows that there is no cut and dry
way of holding the elections for the
additional seats allotted to local bodies
as postulated in part (a) of article 171
(3) of the Constitution. This is my
second point. This very fact that the
electoral colleges have been changed,
fresh areas have been integrated,
fortifies my argument that the House
should be reconstituted.

There is also a third point for consi-
deration. Out of the new House of
51, 19 are sitting members (13
plus 8) to represent the Assemblies
which have been dissolved. I beg the
House to consider that the old Houses
have been dissolved, fresh Members
have come in. Ewvery party had put
up its own candidates. The Congress
Party had put up 30 per cent
of its old Members, and there
are several new entrants. There
is a fresh viewpoint, a fresh mani.
festo. The object of the Constitution
is this, that a portion of the Upper
House should represent the viewpoint
of the Assembly. But you are conti-
nuing the present Members who
represent the old dissolved Assembly.
How far iz this justified by constitu~
tional and democratic principles. You
are not bringing in the viewpoint of
the lower House before the Council,
and thus not observing the basic and
underlying principle of the Constitu-
tion. As for the number 19 you have
got there, you have also provlded that
additional Members also should

4
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taken. Therefore, this is an addttional
argument why there should be re-
constituion of the House.

Then, I have got another argument.
S0 tar as the gradustes of the entire
State are concerned, we have got one
electoral college to elect four Mem-
bers. So far as the teachers are
concerned, there is one electoral c¢ol-
lege to elect four Members. Having
one electoral college to elect four
Members gives a sort of proper repre-
sentation. Every viewpaint is given
an equal opportunity to be represent-
ed when we have only one electoral
college to elect all the four Members,
It is a very healthy principle. 1 dis~
agree with my hon. friend Shri D. C.
Sharma, who is not in his seat now,
in his argument that there should
have been a territorial division for
the graduates and for the teachers
also. That would be wrong in prin-
ciple on two grounds. Firstly it will
bring in disparity in numbers in the
electoral colleges, and secondly it
would not bring in the viewpoints of
different sections in that electoral
college. ‘Therefore the present posi-
tion is good. But you have given one
additional seat to the entire electoral
college. That is again a mistake and
against the basic, fundamental princi-
ple. Because of this point too, there
should be re-election.

Here again I would draw your
attention to the fact that the Consti-
tution does provide and the Bill
before the House does provide that
there should be retirement, every two
years, of one-third of the House, but
it does not give any direction as to
how it should be done. In the case of
the electoral colleges of teachers and
graduates, if retirement is done one
by one, it would be a mistake. When
you are amending the original Act,
you ghould have brought in a provi-
sion that the representatives of each
electoral college shall retire collec-
tively. That wowld be a very heslthy
convention. If all the four teschery
Members retired collectively and s
frezh election iz held, each section of
the electoral college of teachers shall
have an opportunity to put forward
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its viewpaint. However, 1 still believe
that can casily be done since this
option is with the Governmor. Direo~
tions can be issued to the Governor
that it should be kept in view that
the representatives of graduates and
teachers should be made to retire
collectively to enable the electoral
colleges of the teachers and the
graduates to elect all the new Mem-
bers simultaneously.

So, in the case of Punjab parti-
cularly, the reasons for the reconsti~
tution of the House are very cogent
and convincing, because of the
integration of fresh territories, the
anomalous position that exists there
now and also the difficulties that will
be found in the election of Members
in the place of those who are dead or
in the election of new additional
Members that is to be provided for.
In view of all these grounds I
hope the hon. Law Minister will give
sympathetic consideration to my
amendments 87 and 88.

Mr. Chalrman: Shri Hem Raj. I
suggest that he may briefly refer to
amendment 106 also so that at the
proper time when the schedule is
taken up it will have some reference.
He may devote himself to amendments
104 and 106.

St gworw ;. awafr W, wsr
A wifea o= v ofay fag &
"R g g & € fis dae &y
Afareifen #liifawr w1 Qg e @
wwd § | & Y ©7 T g & s
W s w9} 5 fra e
wigar § 1 fow s uoq glza e
TR ¥ ¥ & R 91, 39 anw W
ag wwen dxr gk @ ) offe 3w o
oy W % Wt OF %X figy war -,
wufag dw ¥ Afadfer sifaw
dog & ST W fodder W o
W g #§ gr 2o atwnlz s
frar mv Wit & T Wt ¥ | fag
g, Rfewr aw § wgt 9 7y W mf-
o far war fe w & ae Juaw
& Wt sWwr wift, wy Qwiehey
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[s7 &)
it 1 @ At nEeT e @
warE 9 (2) ¥ ag wgr w™wr—
“After such reconstitution as

aforesaid, there shall be 40 seats
in the said Council....”’

e duw wAfer wfaa
¥o #1zH o, fort Ff dg At ¢ dew
g & faar mar 1 ag Wnfaww o
o fear mar fo ga dered=guT &
AR IJT A ¥o drZW T 1 Vew D-
WRHATEITA TR W e 3e(¥) ®
Tg ¥ THT—

“The provisions of sub-sections
{4) and (5) of section 34 shall
apply 1in relation to the said
Council as they apply in relation
to the Legislative Council for the
new State of Bombay.”

TR 91 fafre & I =RA 489
&7 AT 2% g T i ag Jed=ma
afr g1 gwar & | /AT & w9 wET
e § e i gt e e & fe for
g a4 faq @ wAia 99 & I
qy, I AT §EET G9f¥F ST
ATE | qg Wiz Isar ar fF -
QA FT GIHEHT (0() T A EAT-
T T ¥, T W F Az w
wAATg a5 } ag daen fean 91 fw
du o dfocfzr #ifga s Hara
wstersqe  foar w1 & G Gww
T fe e e M gw frg a0 &
e @ § JafF 39 R W 9" gy
ot O% |Te g geT & ) i A ark
et wiud fag A wod v g oge
wn ¢ fr dfvxfer wifas Ak
fer wirasy & 3 w1 rT-g-frmg
¥ g1 Wifgd AR ag JR-g-frng
I T w1 AT Tfgg, 9 fr ey
A T wT u . Wi R A
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hrefear wdmet & (e T @,
afies domr Wk g & fred ¥ A
TR v g A Y
T Ty IW Ay & o ww g
# qnar § fir oz 993 9w ¥ AR
w1 7aew aEt & s v & o g
¥ o T geEr AN 9 WY aTy, o qg
x4y & f o & 99X FTIW Hi—
dfasifr sifor M—asiwisgz
fgT o

AT O FATIY § ¥H q W
Wt aafe fisar wor & e eww war-
& & wrdoediy WY 9
qTg §r feaqr T @I & 1 99 K Tg

T R—

1t 1s further proposed in sub-clause
(2) and the Third Schedule to reduce
the number of local authorities’ cons-
tituencies to 3 and to delimat them
afresh so as to give fair representa-
tion to all the areag now forming the
State of Punjab.

wre ar ag o e ge W e
X X sffas & foaeaT fae am,
dfew g foafed & doma & g
wr g ? # w1 Fafaeex avew w1 sqA

gt & W< o B fo=RuT T8
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w7 o ot ag wvrr fF v agt & s
oY T o | awd fF 3 w1 dfy-
wifer o & fold=y e
AT ¥4 CHTHT & o6 Qa7 oxg Feqrr
st & ¢ /e s o @ reme
N Afyfer wfew § N5 For-

fas gq fawfad d forgr or vy €10
F swwar § & W woww wfafoy
FATC T § WH AT &, 3 756
a8 ¥, &w A 9 99 @ # wafw
MR &F IYA B " @ g v
Fea¥ vfeare #r o A ¥ foEms
fear g 1 ® g A AT w3 stTgan
# B o o feraa wRw ¥ faoge
Faerar € W1 99 1 ) ©w 7€y &, A
sq fr g9 oo A F wAR
foideam faan ar @ o 9% & w9
¥ agt 9T E W A §, R TR
¥ faw < QA E, W W9 ¥ I
wr TeET gy v ¥ v fagg g
W ) garfas o & fok=a
fear wrar anfgw, A 9g Edra & fr
AT ¥ qFTE FETHT w Svw foldwnw
fear smg, oif®s F s W TEAOT-O-
Mz T FIT & A EHTHT )

% WY 919 F "9k sqE § A
RUCGUIE S S O S
gIR wwg ¥ w0« dwww
Punjab Legislative Assembly
(T Afredfeg wiel ) H AT &
Jarfas ag "rgEma & fe g sT A w0
1 @rm 9w grow d faee wifgd
o Ay fafrey siga aux wafw
w< fe g7 Qo & wraTe o dAfaeifer
gifary & w feew w1 o srfw
€Y W< v, [feT F 36T s e
et ¢ e fedt Wik aew qoe W
fax wa@ gu SR wowmr ot i for
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waw F gw fieew & Araaedfirer gy
qi¢ I § IW ¥ e AW TN
mmm&aﬁﬂli‘m
T g § R g Ue ST
a% gy WAy qgarg e /At
wifex w¥faw & frg? g agrer woret
» aw R ¥ fodewm  fawer
fag |

AT 7§ g wiaw fag & wr
o W s ¥ fag o § wiww
wifa Tgar =nfeq « @ s¥@w | qq
TG ATAT & 1 TAwT wyT E F
T ag So¥ fewiz quizg wt%
WX ey ® foeees faw g g,
sfer 3T s § 5 A aordfiw o
Aogatr A @t fF g g &
dwr dme W fagre | S Wi
fHad ¢ Fiedrqrag Ofafae
wE &, WX =@ swavdT ouTe W o @
g, at A AT EFN I WA &
T F G F AT i TR @t
" W T UF o7 §Y%7 fAw g fr
7 v Oy ey F IAE | =
AR |

TAN § W IF T I WAl 1w
&= T e faar amar F qwwer g
fe goeTe & arad o 9 o A
2 ferg ¥ s o1 oo o @fx-
wifer srefe &, v gara foshe-
Zge fear g |

) & ar & xw faw o awdw
T § AfeT wak @ f a9 ¥ o
TR FE AT g 1f W 33 0% fig
o faer &Y ® ¥ durw &y gw g% W firx
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o1 § s TuwT F ave W e g
wfier & o wv W g o st
# eifyy feg o @ ¢, <ot 8 Uw
# v wrwwwar o & L e wag
ug & fr o o Afrdifer QY
&, I wwar & sfafafe e & agt
AU ¥ T 97 ARt g €I o
RuEEETE & gEy 4wy & 0 feow-
wf ey &, W oty A feur
oraAT wTfEe | & wrawt ag Y TeRT g
fFrmaRiammIHag oo @ e
Mg Sgu I sgr s s g T
fooraet foreft #7 @ o¥, Sodft &
® ary WK §g ghw § ¥ df
g Ffaaes & &

Shri M, C. Jaln (Kaithal): Sir, 1
have also to speak a few words on this
amendment to clause 9.

Mr. Chatrman: As briefly as he can.
1 suppose the hon. Member is speak-
ing on clause 10.

Shri M. C. Jain: 1 belong to Punjab
and 1 want to speak on this clause 9,

8ir. Clause 9 is under discussion.

s Ho Wo WA : I ATHT ATEX
# oY gede A S wiw fag a<edy
wgw & 4@ §, SN qarfoes w3 &
forg = guT § | R WA aoim &
i afmA O

et s Rt f g e

fiear wTT A YT AEEW I EO
wx vt W Ay wdAwE ar daw
oiwig gur &6 @t @8 & wrd
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wrdfew wY Ay fa & widgge wor
Tt fag wfas Y wr w0 L Ww
IGH WY 7 gD wieegee & sediw
fear § ot 1 fy fae® aTw o feord-
AT QW AT 91, S f amehw
forr mar 1 & WY awern wew
fs ot T T £ & aw ow fank
AR fer ) § ik fm w feme
€ &, ST o e e § wg
TRAG fom g o g g W
feafadare & feme 8 & | xo R
# are 7 s @ g A e T
vl N g gw ol Qar § e
% fagre dw< ferae &, s Wy
A & fog af wdwEly qraw W
™ %1 | ag T dae e qT fy
Y TR §), A W vk 9 wEgt A
I FIATGE QA &, 7Y AF] A
g1 e it & B o e agm ¥
Foiw A &Y § o) Wy & fe g
FSE T A0 @ g WK g XY
W I @A iR W A
I L@ qEST AW A qW W AW
WA A g ¢

T ramag A v ¢ e
dgz aar o ¥ wdwafeadf & Oy
weaTa qre fwar § 6F agr o dfrfey
wrEfare ) au fa} & wamT WM
wifgg afea donwr } @ Fa & ey
feer o w1 g Ay 1 § ) X WY
o feern wgar g fi dom & W
@ fieeq w1 WY ey arw W fear &
NI I gIm A M
faX & warm w1y 1 &% Wy wrfae ey
% 3g A wEEr wgar § e 2w
AU TR & TR Tww & A9
qifemriz & fay ¥ ug @ wg g &
fir x@ gregwt et & steggs e
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fat wig Wi WY T A7 fafrec
gy # wnfoay WY om@ET v @ g
fowr g, mgedrarm gy

Bhri Ajt Singh Barhadi: Question

ﬁ‘!oioiﬂiﬂ'mﬁfﬁ#
I AR X G99 FT Frax T 97 )
@ awy dog & WY dwoT a9 ¥
I AT ¥ WA yufae gt off
Wi g aay dog & S wifga &
o ¥ w1 gfawew ug 78 & 99
% | @ fod ag foamiargeerm oo a4y
0% ¥ @ ) 8fFT 99 ag fal § aum
9" %Y HIETYE FET W7 AT 3T
£ ) 87 teus ¥ e gy WK s
AT N aE Y, Ayd N ey
wur I W ATE ¥ 3y TR [
T AX T ) VT G qEW AEH &
fr I auTH F=OH A g fEmET w7
g ik T AR ¥ @ @ 7 s
THT w8 T a9 g wWigEra
IT AR Y SHY gl § g oawd
WX AT qZ @RT FWR I AHGL &,
®) fis ow v # gwT war § aan
ITHY A LT IS Y {AGR FE
wY qXETHY OF TR & OW § ST
oY & 1 F 1§ A B qwx 9@ s
f o Ay & wgan g fe o aoriw
w fawr & & sawr o @@ ¥ war
w7g |

% o g IR A W 2
T Awd B e & a4,
® shd & A F Ak

w a3 § fr ¥iww andre W ot 7R
o wehzmdy of qu Hi7 v € T
€ oy ITY Y g o STt wEe faar
gy § | AT ST a7 fe 6 o
O, sitc o Ay g T ¢ ey
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aTs IR sy Wiwr & ) F oo e
VT ST S VAT & ¥ G- §
o A< fewr W g faed sy
mar g —

“As from the cornmencement of
this Act,—

(a) every sitting member of tha
said Council representing imme-
diately before such commence-
ment any local authorities’ cons-
tituency specifled in column 1 of
the Table below shall be deemed
to have been elected to the said
Council by the local authorities’
constituency specified against that
constituency in column 2 of the
said Table:—"

XHHT AW g JUT F A H1RprT
TR gy gigw & fewmr & § ag
uew § 1 O T g @ fe gd
feamt & 7 § fe ogd A wg=ey wv
forem 91 ag & 471 Wik 3§ W W
arfas %3 famr mar § fedy oix & |y
WX wa wmr g, few g @
T, T W R

Shri Ajit Bingh Sarhadl: 1 said
that it has not been provided for as
to how the four additional seats which
the Bill provides will be allocated to
the different electoral colleges of local
bodies when the election is to be done
according to the modified Act.

oY o wo WA : CEWT YANK TY
gt fF e oY g% o a1 IEeY
A arfue & fam § o< qu ag sawd
¢ s ey A gt W oy wwre
R,
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[5fr 7o wo ]

v T ¥ e gufea v
N A aw & ag e i} & sawt
£ Y fog ag & feme st @
& Y gEt xfawmia § o few A
¥ w0 ¢, T8 W Y w1 dEEr w
%3 ¢ ) &9 aRd § guwar g fF g9
g A oS aar Tl & 1 o e &
smaar g fw w5 @ fafae
AREE A Tt ¥ s | a9y AR &
S | gy q7 fe faerdzaes @=r
g1 ok Au fax ¥ wF foeedegmm
® T v e fear a1, Sfew o oNeET
WL & qg g grefew & & awa]
@ @ E T oA ¥ ona & gUA
I ¥ Y I §ETL @AT gL

14.07 hrs
[MrR DrerPuTY-SPEAKER n the Chair]

w fawfas & & 37 oft 7 &t
wHEE MAT Q0§ dT &, IuAT Avix
war AR X o1 fafaex @ee @
arAT wTar g f Ay swwr am & |
waE 75 I A a7y ) § 1 5EY aga
¥ FEET AE T gH 0§ @Y
wiEy qiie A FEEqUE ¥y
FE Y 7 af ¢ S Ao ag e
fis 7 ofeny oY fy dwag & Ay
fax fis o St A fear &, STHY
ffid=aw faear aer Aqfersr &
ATENT | KW AR I A qHERE &
ot fam fgeft ofer & =R
far four @ W wm ¥y ag W@
2, o § ardx w@v g Wi & aawar
g fr fafree spa Y Y A s@ &
»k touy W & wifgg 1 g 7y
wfigy qfaeft g fie oY dwad g
€ 37wy g¥ M W & O] g TR
ou¥ o gofar § ) g7 fow Fofefes
$=d wie @yt N aw w3 §
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Fuy s dwed gy oY aft et
faedt wifig | vl fely dar WY
Qaere AR AT TfRY @ IR woel
gidz & awdfra farar & for wpcavayy,
ST, gifvage & O frelr fadt &
I s OF FT faar o Ay 9w
ofcary w1 qaeed fawr ol Sfer
TR I WA, Arwe, Aform,
wYaHT wearfy faet & @ S fay
797 ot 3% AE ERI ) TR T WY AT
HTTT &, qE & A< 7 Frey o awg
¥ & 21 e g Forent & e e faet
®) Aoy $ T T qA9w @ I fE XYy
UF e & FTY W HY v famy o §
1T qg AT AT 2 | T AL TIEY
Wi TaTTT Ay faw @@

g wtma fag aedy @ qgaw

& B

o Wo wo WA ghamar et
HTT IR TH ¥ AEEA B §, W AR
ug wreT & | W1y g Ty &, faore &,
wfafag & aargant 2 "R gl
% gd & 7 Frf mrey AE v 1 -
8T, wRaEy, qfagm, oI aw
TR 7% g 78 3 § vafoq wwar ¢

wafaw & qufor s g fe dw-
RAfas NN feqe i ag o §
W Iaw 7 & & & Fafaee
wrgE ® fF feer o wwfa a6
Y fgm O F wr w7 § fr ag
I GO Y JET JIT T A |

agrar A agNwas wx g for
Ffrar A TN T gRRAI F g®
# ) g wafir oy @<t g & Wi ITeT
w1 SRt A far | 2T agwt W
gy gee i fs
foarr % & N ww W2 I Rl
TR ¥ a7 fargw Argell T Iw A
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@* ¥ werw Wit ¥R9 W §ET
we A Qo O Wl sww W
e wgey Y gy 1 /o ww A oy
fas sy § oY% SEd woa waear @
o1 IFF gure wR & fad 4] a7 o™
fadrd

8hri A. K. Sen: Mr. Deputy-Spea-
ker, I am sorry that I cannot accept
eny of the amendments. So far as
the objections taken, regarding the
delimitation of the constituencies as
prescribed in clause 9 are concerned,
I have had further instructions from
the Chief Election Commissioner. At
page 6 the hon. Members will find the
local authorities divided into four con-
stituencies. The amendment of Shri
Hem Raj seeks to subdivide this into
flve including one single member con-
stituency. The whole purpose and
procedure had been to allow represen-
tatives to comeé through a system of
proportional representation by single
transferable vote so that each group
in a particular constituency can have
its representation proportionately. It
is impossible to have single member
constituencies for the purpose of hav-
ing elections under the proportional
system of representation.

Shri Hem Raj: That only concerns
a small area.

Shri A. K. Sen: In every area we
have to break the constituency accord-
ing to the population so that each con-
stituency has a  sizable population
comparable with the others. Within
that constituency, each group whether
it is backward or forward, developed
or undeveloped, educated or not, may
have its own representation through
a system of proportional representa-
tion. I cannot see how any class or
community can be left out if there is
proportional representation by single
transferable vote.

With regard to the objections taken
by Shri Ajit Singh Sarhadi and Shri
Jain that the old assembly which
elected representatives to the council

§ SEPTEMBER 1987
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had gone and so how cmn those re-
presentatives function, I have to say
that this argument flows from a con-
fusion of thought. One-third of the
members of the Council retire every
two years leaving the other two-thirds
intact; again one-third retire after two
years and so on. It 1is the system
prescribed by the Constitution. That
necessarily implies that the old assem-
bly elects certain representatives and
they will remain and will not go
away with the exit of the old assem-
bly. They will retire one-third every
two years. So, it is no use trying to
support that argument because it con-
flicts with the very Dbasic principle
of the constitutional provisions.

The next argument is about the
number of seats and so on and so
forth. Sardar Ajit Singh wants his-
amendments—87 and 88—to be passed.
He wants to leave this section com-
pletely out; he wants elections to be
held under the Representation of the
People Acts 1950 and 1951. That will
lead to various difficulties and that
1s why we have laid down a clear cut
procedure for having elect ons with
the constituencies as modified by
clause 9 of the Bill

Shri Ajit Singh Sarhadi: Sir, the
Law Minister was not present when I
put forth my views. My contention is
that the number of seats of the repre-
sentatives of the local bodies had been
increased from 18 to 17 in accordance
with sub-clause (a) of cluase 9(3).
In accordance with clause 9(8) (a),
the sitting members of these four elec-
toral colleges would continue and four
additional seats are to be filled up. It
has been provided in sub-clause (4)
(a) that for the additional seats allot-
ted to several council constituencies
by the Delimitations of Council Con-
stituencies (Punjab) Order, 1951 as
modifled by this Act, elections shall be
held. That is for the election of four
additional seats from the electoral
collegeg of the local bodies. There
were four electoral colleges, as given
on page 29, in the old Act. It has been
amended to three as given on page 14.
Previously the seats were 2, 4, 3 and
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[Shri Ajit Singh Sarhadi])

4 snd now it has been changed t0 8, 8
and 6, If the additional four seats
are to be filled in accordance with this
modified Bill, how are they to be
elected? The old election cannot be
there because it is changed by the
modified Bill. That is my point.

Shri A. K. Sen: I apologise, Sir;
that has nothing to do with the exist-
ing members. Four additional szeats
will have to be filled by fresh elec-
tion. I have not, frankly, followed
the difficulty expenenced by the hon.
Member For these reasons, 1 submut
that these amendments are not accep-
table and that this clause 9 may be
passed as it is.

Mr. Deputy-Speaker: Shall I put the
amendments to the vote of the House?

Shri Ajit Singh Sarhadi: I with-
draw my amendments.

Shri Hem Raj: I also withdraw my
amendment.

Mr. Deputy-Speaker: Have the hon.
Members leave of the House to with~
draw their amendments?

The amendments were, by leave,
twithdrawn.

Mr. Deputy-Speaker: The question
is:

“That clause 9 stand part of the
Bin.>

The motion was adopted.
Clause 9 was added to the Bill
Clause 10— (Increase in the strength

of the Uttar Pradesh Legislative Coun~
cil).

Mr. Deputy-Speaker: We shall now
go to clause 10.

oft Wt Wt : (ngETe) : SoTeqw

APRT, T Lo qT AT 23= Wi 2%,
e & wewe § o fs & 3 wonr

g !
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ot wwew Taw (Redamame) o
WY 2o T iy T Rww grew s ofY
orwx awt & o swvwer €10

ITETW WL 2 W QT O
W ¢ ?

ft worcrw fay : o s &
Mr. Deputy-Speaker: He hag no

right to move them. Shri Bhakta
Darshan,

sit wen vt ;. IuTSE W, A
W 3% WK Lo AR & FEIW g%
STy

128. Page 7, line 29,—

for “89, 9 and 9" substitute “51,
10 and 10"

130 Page 7, line 33,—

for “39” substitute “25”.

2 77wz & fe faamr ofeg &
fog Y 20 g A ST ¥ AT G
¢, T faaw faspw & wdwmfas
WK qaawSAw § | 4% # ag wgAr
wign g 5 ow fagr€ & feewr & o
TR Ol ¥ s F 3o waww
@ faur qfeg & a3 # dwr gy
T ¥y ¥ ait wfgg €Y, dfewr
4 fw g wIw K wwEHE W Los
#1977 7 &, geferg & ATy wefr oy
% w1 e Al  gwav, @fix {
IAG NG WU R & § T Yos
gy ¥ farcm & wfes Swifn
WX fsvmar w7 ofewrg &

WY aw A sqweqy § X oW Ao
¥ & fv v wsxww ot e
WY &, § TATWY ¥, §  ereqryey
T, Vo o WX F T@
fraffer @3 & W 1R vemte
mm:rfcﬁmt | T8 guw
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ot g wAR fedms WO war g,
Jad ay wevew frnv AT § fs 3e
ity e & ara, & wme WAt
¥ g, YT I e di e e
o ¥ RN ¥ U Frifer el
w1 Wi G qRwE § T wAOA
ot ord 1 A gwrw oy & i afx
wF fror WY gy wies dwfw
a9 fear R @ v el
& gfr ot Rk 3w & fad ag saaw
=gt 1 # A N daT v
¢ SuwT IR ax R fr wrim dearst
TMQ U, AqT TSTg] W SATawl
T Lo—2o wfafrfw g7 w1 T Wi gwo
o (& GIEAH ¥ ITT X 639
wd ¢ A A AT weer i
ag § fv o fadaw & fgge ¥ & wwwita
A Aoz Wik Hadg & Frafamy
FARTE ¥ Y, YR Y, LTI K
fag g 1 | 9w w19 w4 SR

o & QA7 Y fawrar or Wy §; A
o 3N forx it gy fag wni-favaarg
¥ frarh § o e Qi ey
&1 gvaeg 1 & wifgd, afe dfeww
g & afy w7 3@ O ww w TEw
€ fe Qo R ¥ T werwer @
Wy o Tt & fad Wi SefRETd
¥ fod wft qeA oy f6 e syt
¥wgiarr g @dag R Q)
wwar § fie ara Wifad fie < wiawfal
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¥ & grwy 4 AR § O o oY wiedy
¥ uxr T W O W gy qiey

W oQ% ¥ ¥ ] vt deTay
¥ A 4 g ok §, I O I

s

-.wev-:vgg
334
Ao
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3
|

aeg 2 5 A feor & ot aF s
s2a ¥ frum afeeg # oF 0 sw=
agy sy g 1 oy wow Bl sy
femr mar G S foldm far,
Ao i ek @
al% § s firay wav, et afdfeaf
g % fis agt ¥ Wk wfafafe off o
qrar |

dur s A fafe i off @
wrEbwce Afwdrad & ke F
A gug vg vy 97 e A7 = F Tl
w1 wfaffier £ & fad oo aar
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[sh W 2]

ar wffew wiw 2w W Fwiy fegy
war ¢, 0 @ fat wr wfafaes v
® fod Toat & e ot w2 ¥ v
ag fawrr afeed o o o & W
g frgm ofewd W W w1 wga
T8 qU FEN § | I IW A W A
FIH T § 917 ¢ 78 WO T
gt § f6 3 wewt dzara oW AW
dxiats sk wraT G A o

H Hear a3 & aw F 98 g Af
# 'St @'y F v wweT aqfaa
@ ¥ W dAaE w7 JTAT g
# 1 7 wfaF wrrwr a%g §97 A€ Fvgav
# weea fafw af off & a8 wqaw
ser, fE & sl A o
faeqerar 1 o gAY wE X T
g Wi ot q€ FrEar ¥ A@w wEEr
faqas d9rom $T W@ E, § W s
g 'ead g ™™ & sfa =~
Wik frsTear #1 aafy F & gleewr
¥ ¥ dwEAT F &NFR FA AT TV
w47 |
Mr. Deputy-Speaker: The hon.
Minijster.

Shri Braj Raj Singh: Sir, I would
also lixe to gpeak on this clause.

Mr. Deputy-Speaker: We are al-
ready behind schedule. If the hon.
Member is so anxious he may take a
minute or two.

Shri Braj Raj Singh: I don’t want.

Shri A. K Sen: I am very sorry,
Sir, that I cannot accept the amend-
ments suggested by the hon, Member
Shri, Bhakt Darshan. I am very
obliged to him for the nice words he
has said about the way I have been
conducting this Bil I am very
thankful to him. I wish I could reci-
procate those kind words by accommo-
dating him in the matter of his
amendments,

8 dxPTHMBER T
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1 am afraid the strength of »seats
and the distribution thereof have been
fixed by the Government. I am only
one of them and it iz impossible for
me to accept any amendment to the
number which has been fixed by the
Government after very careful con-
sideration ¢f the rival claims of every
congtituency, every State and so on.

I am sure that whatever objections
have been expressed by the hon. Mem-
ber, Shim Bhakt Darshan today will
meet very receptive grounds if he ad-
dressed them to the local State autho~
rities, and I have not the least doubt
that they wall try to rectify such of
the grievances as gppear to be genuine
and reasonable. More than that, we
have worthy representatives both in
the Government and also in the House
from U P, and if such grievances ae
addressed to them I have no doubt
that they will be attended to. But, 1
am afraid, the structure of the Bill
cannot be altered in the way suggest-
ed by the hon. Member. I, therefore,
suggest that clause 10 may be passed
as 1t 1s

= WeT TR IITSq "eRd,
& ¥ 38} TEFIO AEAT § AEAAE
fafiy =i s & foF w7 9 2@
T TR FY ATH qF TR 7 F
& oW ¥ H & A FFA FiF g
g 7 ¥ @ fFErd # ggew
& afy wa faafer-ant w1 wf=w
fro @ Y e X fra i an ?

Shri A. K. Sen: I can assure the hon.
Member that if he gives to me in writ-
ing the various grievances that he has
mentioned, I will see that they are
addressed to the proper quarters and
steps are talten,

Mr. Deputy-Speaker: Shall I puat
the amendments to the vote of the
House?

Shri Bhakt Darshan: Sir I do not

press them.
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The amendments iwere, by leagve,
withdrawn.

Mr. Deputy-Speaker: The guestion
is: 4

‘“That clause 10 stand part of the
Bl

The motion was adopted.
Clause 10 was added to the Bill.

Clause 11-—- (Increase in the strength

of the West Bengul Legislative Coun-

cil).

Mr. Deputy-Speaker: We Will now

take up clause 11. What are the
amendments to this clause?

Shri 8. Ghose (Burdwan): Sir, 1
want to oppose the clause.

Mr. Deputy-Speaker: That will be
after the amendments are moved

Shri Biren Roy (Calcutta-South
West): Sir, 1 want to speak on my
amendments Nos. 4, 5 and 6 which
practically refer to the Fifth Schedule
coming under section 11(2) of this. I
have been directed to place them
before this House by the West Bengal
Municipal Association which after
careful consideration of the Schedule,
has found out that the increase in the
number of seats as allotted to the
Bengal local authorities’ constituencies
from 17 to 27 is not justifiable. The
Minister of Law should see that jus-
tice is done in this respect.

The total of all these constituencies
of Bengal is now divided into four.
The first part comprising of Darjee-
ling, Jalpaiguri and Cooch-Behar dis-
tricts contains.only seven municipali-
ties. The second part comprising of
West Dinajpur, Malda, Murshidabad
and Nadia districts contains 16 muni-
cipalities. In both these parts there
is increase of members from 1 to 8 and
1 to 5 respectively. In the third part
comprising of Burdwan Division
where there are 23 municipalities the

8 SEPTEMBER 1057
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number of seats has been increased
from 5 to 7—of course, we" do not
object to that, In Howrah and
Hooghly districty where there are
only 14 municipalities the number of
seats has been increased from 3 to §.
There also we do not object.

But, in the fourth part comprising of
24 Parganas district including Calcutta
where there are 28 municipalities and
the Corporation, there were previous-
ly six seats and the number has been
increased only to 7. We have propos-
ed the number to be 9 by reduction
from other parts. The section of Dar-
jeeling, Jalpaiguri and Cooch-Behar
districts contains only 7 municipalities
and, therefore, we suggest that it

. should have only 2 members, that is

the number be raised from 1 to 2 only.
In the other section of West Dinaj-
pur, Malda, Murshidabad and Nadia
district where an increase from 1 to
5 have been proposed, we suggest that
as there are only 16 municipalities the
number need only be raised to 4
Taking these two seats we have tacked
on to the 24 Parganas—Calcutta con-
stituency raising the number there to
9. This is the amendment that we
have proposed.

But, there are certain other aspects
which I would like to bring to the
notice of the hon. Minister. The hon.
Minister has already stated in reply to
other hon. Members that he would
like to maintain proportional repre-
sentation. Here that system prevails
in none of the cases except the case
of 24 Parganas and Calcutta districts
where we have got today 6 seats. It
may be 7T or 9 if he accepts our
amendment. In no other constituency
the proportional representation will
continue, because for rotational elec-
tion the seats have to be divided into
three parts—one-third, one-third and
one-third. It comes to 1 seal every
time the re-election comes, and there-
by it becomes just a majority vote
and not a proportional system. In
North Burdwan divigion, 7 seats come
in. We shall have next time, thanks
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[Shri Biren Roy]

to him,* proportional election coming
into being. Today, we have not got it
In Howrah and Hooghly districts also,
we will have a proportional election
next time because the seats are being
increased from: 8 to 8. But both in
the Darjeeling and West Dinajpur
districts, unless they are tacked
together 4 and 2 {.e., 8 which we have
proposed, we will not be having pro-
portional representation. Now One-
third of the number will be obtained
and the three will come in next time
a0 that it will be 1, 1 and 1 respec-
tively. So, in the northern areas, in
no time, we will have proportional
election except a majority election.
That is why the suggestions made by
the West Bengal Municipal Association
through us was made. It is the only
Government-recognised body, It is
very simple. We have only suggested
that the local bodies' constituencies
in the north be reduced from three to
two and the other be reduced from 5§
to 4, the two thus obtained be added
to the South where there are 28
municipalities. This is only fair and
2rom the point of view of justice, this
should be accepted.

Shri 8. Ghose: Mr. Deputy-Speaker,
8ir, I shall be very brief. But I do
not know how far I will be able to
convince the hon. Minister about the

points.

Mr. Deputy-Speaker: He need not
worry about that.

Shri 8. Ghose: That is by foregone
conclusion. I oppose this clause. It
is not necessary. If I say that I am
very much against the principle of
bicameral legislature, I would be con-
fronted with the Constitution and it
is not a profitable game to cry over
this spiit milk. As to the increase in
numbers, it might be said that the
Constitution empowers it. It has been
further said that some of the legisla~
tures have recommended the increase
of members. At least we get one
legislature, that is, the Bombay Legis-
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lative Assembiy, which recommended
as far back as 1853 for the abolition
of the Upper House. But it hes been
said on the floor of this House thas
the collective wisdom in 1988 has been
negatived by the collective wialan
exhibited in enacting the BStates
Reorganisation Act, and that there-
fore, there rust be this augmentation.

Coming to my home State of West
Bengal, there is neither any recom-
mendation for the abolition of the
upper House nor any recommendation
for this increase. With the States
Reorganisation Act being brought inte
existence, I submit, there has been
only an increase in number to the
extent of 12 in the Legislative Assem-
bly, that is, one from Chandernagore
and 11 from Purulia, but now it is
proposed to increase this number to
double its size, namely, 24. Perhaps
this is done most probably on the prin-
ciple that the more the marrier. I sub-
mit that there is absolutely no justi-
fication for this increase, when the
West Bengal Government has not
wanted it

Further, what I want to know is,
the Constitution does not draw a dead-~
line that after this there cannot be
any increase of numbers. Then, why
is this indecent haste? The country is
crying for a morsel of food; it is
anxious to implement the Five Year
Plan and there is taxation on poor.
The Second Five Year Plan has almoat
become a nightmare with wus. But
where is the harm if the Governpment
wait for some years? But that has not
beeen done. We cannot see through
the game, namely, as to why with
indecent haste this has been brought
in.

Now, in West Bengal, by this in-
crease in numbers by 24, the West
Bengal Government will be saddled
with a cost of at least Rs. 1
lakh i## not more. 1 appeal to
hon. Minister to realise whether the
West Bengal Government has any
capacity now to bear the burden.
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Bengal's sufferings are full to the
brim. Not only there is the food
quesation as 18 prevalent in most of the
Btates, but there are other acute
qQuestions which are not prevalent in
other States. I submit there is one
peculiar problem which is sapping the
vitality of the West Bengal State and
that is the refugee problem. That
cannot be tackled and 1 request the
hon. Minister to look into the Bengali
newspaper-——Jugantar.—In one of its
yesterday’ issues, it has been said that
starvation death in West Bengal
today has risen from 10 to 15 daily.
It is a newspaper with which a8 West
Bengal Minister is connected. After
this sort of difficulty, can the West
Benga! State bear the burden of this
wasteful expenditure? In West Ben-
gal, a pic saved means a life saved.
Minister knows more than myself as
to what the conditions are in West
Bengal regarding the refugees,

Now, the present 51 members in
the West Bengal Legislative Council
are manuging the business. Why the
necessity hag been felt just at this
moment for increasing it to 757 One
thing that agitates my mind and which
I beg of the hon Member to know
is, what loss did West Bengal suffer
so long from the non-inclusion of
this increase in rumber, and what
profit the West Bengal State will
derive by increasmng the present num-
ber. That is the question which is
agitating my mind and 1 humbly beg
of the hon. Minister to answer it mn
a convincing, cogent and clear manner
and not beat about the bush.

Mr. Deputy-Speaker: Let us have
the answer then. Then we will judge
whether it is cogent and convincing

Shri B. Ghose: I am submitting to
the House .through you that if the
answer is not cogent or clear or con-
vincing, there is one conclusion that
is left to us, pamely, that there is
some ulterior mptive behind it. That
wmotive is, t¢ repair the damages of
the party in power, to halt the pro-
gress of cracks in the party or the
defectiorrs in the party, and for this
purpose, this RAill bas been sponsor-
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ed. That will be the conclusion lef.
to us. After all, no convincing and
ciear proof has been given to sup-
port this measure. 1 submit to the
Law Minister, that he owes more than
anybody else .0 West Bengal, to prove
as to why tais increase in nwmber
has been brought in, when there is
austerity drive, when there is taxa-
tion on the poor. Did the 51 members
who constitute the present Legisla-
tive Council fail to discharge their
duties entrusted to them?

Lastely, I beg of the hon. Law
Minister to consider this. If I had
the power, I would have thrown out
this clause root and branch, since as
I lack that power, the only thing that
is left in me is to appeal to him, in
the name of the untold sufferings of
the sons and daughters of Bengal, in
the name of all that is sacred in West
Bengal, to retrace his step. Govern-
ment has travelled too far. If the
sign of the time 1s not taken note of,
and if the Government runs after
gains, then I must say that those
gains will be of an ephemeral charac-
ter. It is no threat it is my humble
submission, the truth of which the
future will unmistakeably teil.

Shri A. K. Sen: Before I reply to
the points raised by Mr. Gbose. 1
would like to answer the objections
raised by the hon. Member, Mr. Biren
Roy, a very old friend of mune.

Mr. Deputy-Speaker: No concession
from that point of view.

Shri A. K. Sen: No extra conces-
sion for that. I am very sorry I have
to oppose his amendments, which seek
to very the representation of Calcutta
and 24-Parganas from where he hails,
at the cost of North Bengal. North
Bengal is, unfortunately, a compara-
tively backward area and the consti-
tuencies and the numbers have been
fixed by the Election Commissioner
for very good reasons; I would be the
last person to very that recommenda-
tion excepting for very good reasons.
I do not think the reasons advanced
by the hon. Member are so weighty
as to overcome the recommendations
of the Chiet Election Commissioner.
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[Shri A. K. Sen]

With regard to the objections raised
by Mr. Ghose, he has sounded a very
soft chord within all of us. We are
a sentimental people and even while
dealing with hard measures like the
present one, we tend to indulge in
emotional outburst touching on the
poverty, sufferings and various other
evils from which, unforiunately, we
have not been able to rid our people,
though we hope to do so as early as
possible. Whoever doubts the suffer-
ings of West Bengal, or for that
matter, the rest of the country as a
whole? It may be that we are suffer-
ing more and others are suffering less.
We have the refugees numbering
over 4 millions to take care of; others
do not have that problem. But by
and large, the country as a whole is
still poor. That is why we are urged
to uplift the standards of hving, to
make this country rich industrially,
agriculturally and in every other way.
We have no doubt that we shall
succead in this very hard task and in
order to succeed, we have et before
ourselves the standards and ideals of
an austere life, shed of all luxuries
and we are trying to economise every
penny that we can save. There is no
doubt about that.

But we shall certainly not try to
save by hitting at the root of our
representative Government. One can
say tomorrow that, instead of having
one representative for every 400,000
people in the Parliament, let us have
one representative for every 800,000;
we shall reduce the number of the
House and we shall reduce the expen-
ses. But we will be striking a very
hard blow at the basic character of
this great democratic institution.
Economy certainly is praiseworthy;
austere life is an ideal to be aimed
at. I certzinly accept the impelling
necessity of cutting our life to as
much rigorous a frame as possible,
but that does not mean that we shall
do it at the cost of the representative
institutions which the Constitution
has vouchsafed to us. I it is g fact
that the second chambers are as much
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an integral part of our constitutional
structure as the State Legislatures, #f
it is a fact that the Rajya Sabha is
as much an integra] and important
part of the Parliament as the Lok
Sabha, let us not talk about driving
away our members or cutting their
numbers ruthlessly to achieve econo-
my of a few thounsands here and
there.

This country will always be ready
to pay the price for democratic insti-
tutions; and, the money necessary for
keeping up a free Parlinment or sus-
taining free democratic institutions
will be ungrudgingly paid by the tax-
payer. It will be a very bad day for
all of us when we shall try to think in
terms of economy by cutting down the
size or vigour of our democratic in-
stitutions The bhon. Member has
appealed t0 me as ome coming from
West Bengal to remember particular-
ly the fate and the miseries of West
Bengal. 1 hope that 1 shall mever
cease to forget it and at the same
time, I shall never cesse to forget the
migeries of other parts of India. After
all, if India prospers, West Benga?
and other States shall prosper. And,
if India does not do 80, every limb.
will wither away.

So, when we think of West Bengal,
we think fit in the context of the
larger economy of the mation as =
whole, excepting a few speeial pro—
blems from which our onfertunate
State suffers. 1 have no doubt that:
the solution to the whole problem ls.
one and one only: Make this country’
technically advanced, raise production:
per head and thereby muine the-
standard of life of every common
man. That is a different® problem.
altogether. That is not at all incon--
siste;i with the expenses we have tor
bay 5t keeping up the frec dermo-
cratic institutions which we have
inherited ourselves from the great
constitution-makers, who have grant-
ed this noble Constitution to us. We
may be poor or rich; it may be that
we may have to ask the members to
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forego their allowances—it may not
be necessary, I hope—but neverthe-
less, they must function. Whether
they should cut down their emolu-
ments or not is a different matter,
but we should allow them to function.
We cannot think of reducing them.

These are the only observations I
want to make on a point which
appears to me strictly irrelevant, but
which nevertheless is highly neces-
sary to discuss in view of the very
great miseries from which the State
of West Bengal is suffering. I hope
that all of us, whether from West
Bengal or outside, will put all our
heads together, so that we can rid
that State of its gigantic refugee pro-
blem and connected with it the gigan-
tic unemployment problem, which at
the moment seem to overwhelm us
completely; and, I hope—I have not
the slightest doubt about it, if I may
say so—that we shall succeed in doing
it. It may take us five years or ten
years, but succeed we must. That
really answers the very sentimental
approach which has Ybeen made by
my hon. friend coming from Bur-
awan.

With these observations, I agaln
submit that this clause may be
paszed.

Mr. Peputy-Speaker: Amendments
4, 3 and 6 relate to the Fifth Sche-
dule; if necessary, I will put them
there.

The question 1s:

“That clause 11 stand part of
the Bill”™.

''he motion wu. adopied.

Clause 11 was edded to the Bill

Mr. Speaker: We have to finish this
Bill by 8 o’clock. Then we shall take
up non-afficial business. 1 request
hon. Members to take cognizance of
that fact.
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Clause 12~- (Amendment of Act 43 of
1850)

Shri A. K. S8en: There are Govern-
ment amendinents to this clause.

Shri Nathwami: Clause 5 has to be
put to the House; it was postponed,

Mr. Deputy-Speaker: Clause 5 I will
put before we take up non-official
business,

S8hri A. K. Sen: There is a corrigen-
dum about clause 5. I think I have
handed it over to the Secretary.

Mr. Deputy-Speaker: I am taking up
clause 12 now.

Shri A. K. Sen: I am moving Gov-
ernment amendments Nos. 134, 138
and 70.

I beg to move:
(1) Page 10,—

Jor lines 24 to 30, substitute—

“(a) 1n section 10, sub-section
(3) shall be omitted;”

{2) Page 11, in line 15,
for the figure “39” in column 3,

substitute “36" and for the Bgure
“39” I column 8, substitute “42".

(3) Page 12—
(i) after line 2, insert—
‘“(ii) under the heading ‘Bom-

bay' the following entrieg shall be
added at the end, namely:—

‘4. District Boards.
5. District Panchuyats.
8. Town Committees.

7. Janpada Sabhas (Rural Cir-
cle)'.”;

(ii) Line 3,—

for '(ii)' substitute ‘(iii)';—
(iii) line 11—

for ‘(iii)’ Subetitute ‘(iv)’.
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Shri Nagl Reddy: I beg to move:
(1) Page 11, line 26,—
add at the end—

“all elected members."

(2) Page 11, line 27—
add at the end—

“all elected members.”
(3) Page 11, line 30,—

before “Class” insert “all elected
members of’”’.

Mr. Deputy-Speaker: I hope
Mr. Nagi Reddy has spoken enough
about this.

Shri Nagi Reddy: No; I have some
observations to make on this parti-
cular clause.

Mr. Deputy-Speaker: 1 think he has
made all the points.

Shri Nagli Reddy: Not exactly, for
the simple reason that it is a problem
which has not been properly under-
stood, because, probably, this peculiar
feature does not appear in any other
clause That 1s exactly my fear. In
this huge House, the other members
of the Lok Sabha, who are coming
from different States, do not know the
actual realities that exist 1n my State
My amendment is very simple. I am
sure, the hon. Minister will consider
them very sympathetically. Now,
there are electoral colleges in the
district boards, municipalities and
panchayats and those electoral colleges
elect members to the Council,

My simple amendment says that all
those who are elected to the munici-
pplities, all those who are elected to
the district boards and all those who
are elected tc the panchayat boards
should be made members of the elec-
toral college so that thus indirect elec-
tion may not become a farce. In the
panchayats in Telegana, which is a
part of Andhra Pradesh, we have got
2, 3 or 4 nominated members, accord-
ing to the necessity of the ruling party,
which wants to overthrow the majo-
rity, that is in existence there. In
order to overthrow the majority, they
nominate certain members to these
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panchayats. Therefore, the actual
position is that these nominated mem-
bers can nullify the principle of in-
direct election even in this sphere.
Therefore, I say that we must have at
least a saving clause. The framers of
the Constitution, I am sure, never
expected that such an incongruous
reality would exist 1n any part of our
State. But it is in existence. So, my
humble request to the hon. Minister
is that this state of affairs can, to &
certain extent, be checked by that
simple amendment, which I have sug-
gested.

My second point is that we cannot
say because there is a State Govern-
ment, which can look after its affairs,
why should we look into it. It is not
so. You must know that in 1953, when
we were a part of Madras, the Chief
Minister of Madras had promised
district board elections by March 1954.
Today we are in 1957 and that is also
coming to a close. Nevertheless, up
to this day, we had no elections to
the district boards. Instead of having
elected district boards, only a few
months ago, we were having nomi-
nated district boards, consisting of
mainly ML As or ex-Presidents, as I
have explained Therefore, I want
that there should be a saving clause
that elected members of the district
boards should be in the electoral
colleges to elect members to the Coun-
cil, and not nominated members,
whether 1t be a district board, munici-
pality or panchayat That saving
clause is necessary for the real func-
tioning of the Constitution.

Only yesterday, while reply to the
debate, the hon Minister was saying:
don’t think in terms of political con-
siderations Nevertheless, I am just
saying 1n the interest of the Constitu-
tion, in the interest of the very
measure which we ere bringing for-
ward, please see that these political
considerations are not taken advantage
of by the ruling party, which is today
taking advantage of that, That {s my
only feamr.

Today, two of the major municipali-
ties of the Andhra area are not func-
tioning. There are no elected repre-
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sentatives there. And I can give a
guarantee to this House—] take res-
ponsibility to give that guarantee—
that this Government, which i8 now
functioning, is not going to have elec-
tions there for some more years to
come. Therefore, the indirect elec-
tion that is going to be held for the
State Council is going to be a farce,
That is all. So, I say: please relieve
us of the great trouble jin which we
are, I want proper representation.

Mr, Deputy-Speaker: 1 told the hon.
Member that he has already referred
to most of the points. He said: No.
But he has already covered all these
pointas.

Shri Nagi Reddy: But I had said
that in a different atmosphere when I
was not heard properly. When I am
pressing my amendment, I should make
it very clear to the hon. Minister that
I am not taking advantage of the
political considerations.

Now that my opposition to having a
Council itself has been overthrown, I
would like to see that a proper Coun-
cil 1s elected, a Council which repre-
sents the people. The hon. Minister,
in his peroration on democracy, said:
here is proportional representation;
each group will get its own represen-
tativesq inside the Council because
there is proportional representation
here. My humble submission to the
hon. Minister 1s: here is a State where
proportional representation is going to
be nullified because of nomination.

Shri Ranga: No, no.

Shri Nagi Reddy: I want that those
who are nominated either to the pan-
chayats or district boards or munici-
palities not allowed to be members of
the electoral college. 1 hope the hon.
Minister will certainly agree with me
and st least accept this very simple,
moderate and democratic amendment
that I have suggested and make room
for safe and proper functioning of
democracy.

Mr, Deputy-Speaker: 1 don’t know
whether the Minister has to reply. I
think all those points have been
covered.
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Shri A. K, Sen: 1 have answered
most of the points. The hon. Member
said that he was not heard correct or
exactly. It is impossible not to hear
him exactly because he makes his
points very clear. But I have equally
made our stand clear on the last
occasion when 1 pointed out the
various difficulties in the way of
accepting the hon. Member’s amend-
ment. There is one further difficulty
against the amendment suggested by
the hon. Member, which is created by
the Constitution itself. Article 171,
clause 3(a) says “..one-third shall be
elected by electorates consisting of...”
It does mot say “elected members”.
If the hon. Member puts “elected mem-
ber” it will amount to amending the
Constitution,

Shri Nagl Reddy: I never knew that
it is against our Constitution. I am
SOrTY.

Shri A. K. Sen: 1 hope he wiH
believe in the democracy of the Con-
stitution and he won’t cegse to believe
in it. 1 have already covered all the
other points,

A J

Shrl Ranga: 1 thought this was a
very innocent amendment. But, in the
light of the statement made by the
hon. Minister, I don’t think it would
be within the four c¢orners of the
Constitution.

Apart from that, I would like to
remove one or two wrong impressions
which, I am afraid, Mr. Nagi Reddy’s
speech, has created. It will be
remembered that the former Madras
State and also the present
Andhra Pradesh had taken the lead in
forming these village panchayats.

Shri Nagi Reddy: I talked about the
district boards. I never said anything
about village panchayats.

Shri Ranga: In fact, long before the
nomination principle was removed in
other States, Madras and Andhra re-
moved it.

Shri Nagi Reddy: I am talking of
Telengana.

Shri Ranga: The nomination princi-
ple had been done away with in al
the States. It is only in Telengana, it
seems, there is some element of nomi-
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[Shri Rangal

nation. The State and the leadership
of that State, which has been responsi-
ble for taking the lead in Indis in
introducing this electoral principle in
the village panchayats as well as
municipal council and local bodies,
long before any other State had
thought about it, can be trusted to
remove this element of nomination
also.

Shrl Nagli Reddy: I do not believe
in it because in 1853...

Mr. Deputy-Speaker: There should
be no interruption.

Shri Nagi Reddy:
quiet.

Mr. Deputy-Speaker: The hon,
Member has been going on speaking.
He was not interrupted by others,
while he was speaking. He has to
hear patiently.

Shri Ranga: For no fault of their
own, because in the previous adminis-
tration there appears to bhe this ele-
ment of nomination, it cannot be said
that in future also the same thing will
happen. In.regard to the other com-
plaint made about the municipality of
Bezwada. ..

13 hrs.

Mr. Deputy-Speaker: There is no
opportunity for all points to be
answered.

Shri Ranga: I am finishing within a
minute.

First of all, today there are no
district boards; there were some time
ago and they are not going to be there.
In fact, the State Government is seized
of the question whether there should
be district boards or not. My hon.
friend and his friends were glso party
to the decision st that time that the
district board elections should not be
held. (Interruption).

Mr. Deputy-Speaker: Order, order.
He would not allow even me to speak
here in the House. Is it necessary
that every word that iz uttered there
wust be answered by the Member

I cannot keep
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there and then, at the very same time.
He ought to have psatience, I have
allowed him time, and when he has
finished I have gone on to the other
Member. Now he iz not allowing the
other Member to speak even.

Shri Nagi Reddy: I am sorry I inter-
vened, but I rise on a point of order.
A decision of an Assembly is being
misrepresented by a Member here.
A decision of the Assembly cannot be
misrepresented either by him or by
any hon. Member. The decision of the
Assembly in 1853 was that the elec-
tions to the district boards must be
held in 1954 by April. That was the
resolution which was passed, which
was brought forward by Shri C. Raja-
gopalachari and it was about to be
implemented, but has not been imple-
mented by the present Government.
That was the answer that I gave, and
no one can say that I was responsible
for a resolution which abolished the
district boards.

Mr. Depaty-Speaker: What is the
point of order?

Shri Nagi Reddi: The point of order
is that the hon. Member said that I
was responsible in the Madras Legis-
lative Assembly for the abolition of
district boards. It was wrong, and no
wrong representation of an Assembly
proceeding should be allowed here.

Mr. Deputy-Speaker: There is some
misconception about what a point of
order can be about. This is no point
of order. There is a difference of
opinion about a certain fact and there
can be. I cannot decide because for
me both are equally honourable Mem-
bers. One might have one impression,
the other might have a difference im-
pression. How can I distinguish bet-
ween one Member and the other? We
have to listen to the facts though they
may be different from what the hon.
Member gave.

The hon. Member may conclude
now.

Shri Ranga: I am sorry I am the
cause of this waste of time. Since my
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hon. friend happened to be a Member
and I was not at that time, I am pre-
pared to defer to his interpretation.
Therefore, I make umends so far as
that particular point is concerned.

But one thing is clear. I do not
want the impression to go abroad that
the Andhra Government is really
interested in upsetting the fate of these
local boards by nominating one or two
people here and there. They have in-
herited a kind of tyadition and I am
sure they would take the earliest
opportunity to get rid of this tradition
of nomination and introduce, as in the
case of the Andhra area, in Telengana
also the element of election.

Mr. Deputy-Speaker: Amendments
63 to 65. May I put them together?

Shri Nagi Reddy: Yes, Sir.

Shri A. K. Sen: If they are pressing
for a division I am raising this point
of order that this amendment is un-
constitutional because it seeks to
amend the Constitution itself.

Mr. Deputy-Speaker: I am doubtful
if this would be the stage to raise it
when I am putting it to the vote of
the House. The hon. Minister should
have taken it up earlier.

Shri A. K. Sen: Very well, Sir.

Shri Raghunath Singh (Varanasi):
It is Private Members’ Bills Day.

Division No. 36]

AYES

Banerjee, Shri Pramsthanath
Barua, Sbhr1 Hem
Bhsrucha, Shr: Naustur

Jadhav, Shri
Ketti, Shra D. A,
Kodyysn, Shri

Chaekravertty, Shrimati Reny Kunhgn, Shri
Chaven, Shn D R. Majhi, Shri R. C.
Dasaratha Deb, Shr Manay, Shri
Dige, Shny Magters, Shri
Elias, Shri M. Mastin, Shri

Gaikwad, Shn B. K
Ghodgssr, Shri Fatchsinh
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Menon, Dr, K, B,
Menon, Shra Natayansnkutty
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Mr. Deputy-Speaker: That will be
pushed ten minutes later.

Shri Raghunath Singh: We should
be allowed full time.
Mr. Depnty-Speaker: Yes. I hope

the House has no objection to the non-
official business being taken up 10 or
15 minutes later.

Hon. Members: No objection.
15.05 hrs.
[Mn. SPEAKER in the Chair.]

Mr. Spesker: Now 1 put amend-
ments 63, 64 and 63.

The question is:
(63) Page 11, line 26,—
add at the end—
“all elected members”
(64) Page 11, line 27,—

add at the end—

“all elected members”
(65) Page 11, line 30,—

before *“Class” insert “all elected
members of”

Lok Sabha °*divided. Ayes: 486,
Noes: 131

[15'09 hrs.

Parvathl Krishnan, Shrimati
Pstel, Shn P. R.

Pat{l, Shri Nans

Pillai, Shri Anthony

Rai, Shn Khushwagqt

Rso, Shn D. V.,

Reddy, Shri Nagi

Shsrma, Shri H. C,

Siva Raj, Shri

Ghosal, Shri Mote, Shri Sugandhi, Shri
Ghose, Shnt S. Mukecriee, Shri H, N. T.ng‘.muﬂ_ Shri
Goray, Shri Nayar, Shri V. P, Valvi, Shri
Gupta, Shri Sadhan Panigrahi, Shri Warior, Shri
Imam, Shei Mobamed Parmar, ShriK. U. Yejoik, Shri

Iyer, Shri Baswara ParuleRat, Shri

*The result of this division applies to amendments Nos. 63, 64 and 65

separately.
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Abdul Lateef, Shei
Achar, Shri
Aramughsm, Shri R, S,
Arumughsm, Shri S. R.
Ashanna, Shri
Balakrishnan, Shei
Bangshy Thakur, Shei
Barupal, Sbrip. L.
Basappa, Shri
Basumatari, Shri
Bhakt Darshen, Shri
Bidsri, Shei
Bose, Shri P, C.
Brahm Perkash, Ch.
Chandry Shanker, Shri
Chaturvedi, Shri
Chuni Lal, Shri
Dasappa, Shri
Das, ShriK. K.
Das, Shri M. M.
Das, Shri Shree Narsyan
Deo, Shri Shanker
Desai, Shri Morarji
Dindod, Shri
Dube, Shri Mulchend
Dwivedi, Shri M. L.
Elayaperumasl, Shri
Ganapsthy, Shri
Gandhi, Shri M. M.
Ghosh, Shri M. K,
Gupts, Shri C. L.
Harvani, Shri Ansar
Hasda, Shti $ubodh
Hem Raj, Shri
Hukqem Singh, Sardar
Jain, Shti M. C.
Jena, Shri K. C.
Joshi, Shri A, C.
Jyoushi, Pandit J. P.
Kanakasgbai, Shri
Kanungo, Shri
Kastiwal, Shri
Kayal, Shri p. N.
Kedana, Shii C M.,

Mr. Speaker: Now 1

The question is:

Page 10,—

for lines 24 to 30,

“(a) in section 10, sub-section

(3) shall be omitted;"

The motion was adopted.
Mr. Speaker: The guestion is:
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NOES

Kesar Kumari, Shrimati
Keshavy, Shri

Khan, Shri Shghoawax
Lachhi Ram, Shri
Lahiri, Shri

Mafida Ahmed, Shrimati
Maitl, Shei N. B.
Mallsih Shri V. S,
Maslaviya, Pandit Govind
Mandal, Dr. Pethupsti
Maniyangadsn, Shri
Melkote, Dr.

Mishra, Shra Bibhuti
Mishra, Shri R. D.
Mars, StnR. R,
Munisamy, Shri N. R,
Murmu, Shri Paiks
Nsidu, Shri Govindaralals
Nauwr, Shri C. K.
Narasimhan, Shri
Nathawani, Shri

Nayar, Dr. Sushila
Nehru, Shri Jawaharlal
Nchru, Shrimsti Uma
Nek Ram, Shri

Oza, Shn

Padalu, Shri K. V.
Pahadie, Shr1

Parmar, Shri Deen Bandhu
Parmsr, ShnY. S

Patel, Shrimeti Maniben
Pills1, Shri Thenu
Prabhakar ghrn, Naval
Redhamohan, Singh Shri
Radha Ramasn, Shri
Raghunath Singh, Sbx:
Rajuah, Shrr

Rakhmap, Shn

Raman, 5hri C. R, Pattgb
Rgymananda T'irthe,S #4aml
Ramaswymy, Shri K. §
Ram Knshan, Shri
Rampure, Shri M

Rane, Shn

The motion wag negatived,

put amend-
ments Nos 134, 135 and 70
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Ranga, Shri

Rangargo, Shri

Rqo, Shri Jaganatha
Reddy, Shri Bali

Reddy, Shri Narappa
Reddy, Shri Rymi

Roy, Shri Bishwanath
Rungsung Sulse, Shri
Sadhu Rym, Shri
Sahodrabai Shrimati
Sabu, Shri Remeshwar
Ssigal, Sardar A. S,
Samgnta, Shei §. C.
Ssmentanha, Dr.
Sanganna, Shri

Sarhadi, Shn Ajit Singh
Satish Chandrs, Shri
Satyanarayans, Shrl
Selku, Shri

Sen, Shri A K.

Sen, Shri P. G.
Shankaraiha, Shr i
Sharma, Shr D. C.
Singh, Shri Babunath
Singh, Shra M. N.

Sinha, Shri Gayendra Prasad
Sinha, Shri Satyendrs Narsyan
Sinhe, Shri Satya Nazaysn
Snatak, Shr: Nardeo
Subbarayan, Dr. P,
Subramanyam, Sha T.
Tahir, Shri Mohammed
Tewan, Shri Dwankanath
Thirumala Rao, Shn
Tiwan, Sha1 R. S,

Tula Rem, Shn

Tyabp, Shn

Uike, Shn

Umrao Singh, Shn

Upadhyays, Shri Shiva Dutt
Venkatasubbaiah, Shn
yishwanath Prasad, Shn

Page 11, in line 15,

for the figure “30” in column 3,
substitute “36” and for the figure
“39” in column 6, substitute “42".

The motion was adopted.
Mr. Speaker: The question is:

substitute—

Page 12,—
(i) after line 2, ingert—

“(if)
‘Bombay' the following entries

under the heading
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shall be added at the end, name-
ty:—

‘4. District Boards.
B. District Panchayats.
6. Town Committees.

7. Janpada Sabhas (Rural
Circle)'.”;

(i) line 8,—

for ‘(ii)’ substitute ‘(iii)’;

(iif) line 11—

for ‘(iii)’ substitute *‘(iv)’.
The motion was adopted.

Mr. Speaker: The question is:

“That clause 12, as amended,
stand part of the Bill.”

The motion was adopted.

Claugse 12, as amended, was added to
the Bill.

Mr. Speaker: Clause 5 together
with the amendments moved has been
held over. I shall now take up clause &
and the amendments thereto. I shall
put Government amencment first,

Shri Nathwani: There are three
amendments moved by me to Govern-
ment amendment No. 132, Nos. 156,
157 and 158.

Mr, Speaker: They are Nos. 156,
157 and 158 which have been accepted
by Government. He has also moved
amendment No. 154 which has not
been accepted by Government.

I shall now put amendments Nos.
158, 157 and 158 to amendment No.
132 moved by Government, to vote.

The question is:

That in the amendment proposed
by Shri Asoke K. Sen, printed as No.
132 in List No. 22 of amendments,—

in the proposed sub-clause (38) (a),
after “column 2 of the said Table”
insert,—

“if immediately before such
commencement, he is an elector
for an essembly constituency in
the State of Bombay".

The motion was adopted.
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Mr. Speaker: The question is:
That in the amendment proposed

by Shri Asocke K. Sen, printed as No.

182 in List No. 22 of amendments,—
in the proposed sub-clause (3)
(b), add at the end—

“if immediately before such
commencement he is an elector
for an assembly constituency in
the State of Bombay".

The motion was adopted.
Mr. Speaker: The question is:

That in the amendment proposed by

Shri Asoke K. Sen, printed as No. 132

in List No. 22 of amendments—

after the proposed sub-clause (3)
insert—

“(3A) Every sitting elected
member of the said Council who
18 not deemed to have been elect-
ed thereto by virtue of clause (a)
or clause (b) of sub-section (3)
shall, as from the commencement
of this Act cease to be a member
of the said Council.”

The motion wus adopted.

Mr. Nathwani: 1 am not pressing
amendment No. 154

The amendment was, by leave,
withdrawn.

Shri A, K. Sen: There is a print-
ing error to be corrected in amend-
ment No. 132. I beg to move:

‘That in the amendment proposed
by me printed as No. 132 in List No
22 of amendments,—

in the gsecond column of the Table
annexed to sub-clause 3 (a), for
“Maharashtra West (Local Authori-
ties)” substitute “Maharashtra North
(Local Authorities)”.’

Mr. Speaker: I shall now put am-
endment No. 181 to amendment No.
132 to the vote of the House.

The question is:
“That in the amendment proposed

by me printed as No. 132 in List No.
22 of amendments,—
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in the second column of the Table
annexed to sub-clause 3$(a), for
*“Maharashtra West (L.ocal Authori-
ties)" substitute “Maharashtra North
(Locdl Authorities)”.’

The motion was acdopted.

Mr. Speaker: I shall now put am-
endment No 1382, as amended by am-
endments Nos 1568, 157, 158 and 161
ito the vote of the House.

The question is:
Page 3,—
for clause 5, substitute—

“5. Increase in the strength of
the Bombay Legislatwve Council—
(1) The total number of seats in
the Legislative Council of Bom-
bay shall be ncreased to 108 and
of those seats—

(a) the number to be filled
by persons elected by the elec~
dorates referred to in sub-clauses
(a8), (b) and (c) of clause (3)
of article 171 shall be 36, 9 and 9
respectively;

(b) the number to be filled by
persons elected by the members
of the Legislative Assembly of
Bombay 1n accordance with the
jprovisions of sub-clause (d) of
the said clause shall be 42; ard
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{(c) the number to be filled by
persons nominated by the Go-
vernor of Bombay in accordance
with the provisions of sub-clause
(e) of that clause shall be 12.

(2) As from the commencement
of this Act, the Delimitation of Coun-
cil Constituencies (Bombay)} Order,
1851, shall, until other provision is
made by law, have effect subject to
the modifications directed by the
Becond Schedule, and in the saig
Order as so modified, any reference
to the State of Bombay shall be con-
strued as a reference to that State as
formed by section 8 of the BStates
Reorganisation Act, 1956.

(3) As from the commencement of
this Act—

(a) every sithng member of the
said Council representing immediately
before such commencement any coun-
cul constituency specified in column 1
of the Table below shall be deemed
to have been elected to the said
Council by the council constituency
specified against that constituency in
column 2 of the said 'Table; if imme-~
diately before such commencement he
18 an elector for assembly constitu-
ency in the State of Bombay.

TABLE

2

Bombay City (Gradustes)

Ahmedabad City (Graduates)
Northern Division (Graduates)
Poona City (Graduates)
Southern Divisien (Graduates)
Bombay City (Teachers)
Poona Cuty (Teachers)
Central Division (Teachers)
Southern Division (Teachers)
Ahmedabad Crity (Teachers)
Northern Davision (Teachers)

Bombay City (Local Authorities)

Ahmedabad City (Local Authorities)
Ahmedabad Dastrict (Local Authorities)

Mehsana-cum-Banas Kantha (Local Authorties)

; Greater
J {Teachers)

Greater Bombay (Graduates)

} Gujarat (Graduates)
} Masharashtra (Graduates)

Bombay-cum- Maharashtra

} Gujarat (Teachers)

Greater Bombay-cum-Maharashtra

West
{Local Authorities)

} Gujarat North (Local Authonues)
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I

2

Baroda-cum-Amreli {Local Authorities)
Broach-csen-Panch Mahals (Local Authorities)
Kaira (Local Authorities)

Surat (Local Authorities)

East Khandesh (Local Authorities)
Nasik (Local Authorities)
Ahmednaguar-cum-West Khandesh (Local

Authorities)

Poona City (Local Authorities)

Poona (Local Authorities)

Sholspur {Local Authorities)

North Satara (Local Authorities)

Kolaba-cum-Thana (Local Authorities)
Ratnagiri-cum-Kanara (L.ocal Authorities)

Kolhapur-cum-South Satara (Local Authorities) f

} Gujarat Scuth (Local Authorities)

} Maharashtra North (LLocal Authorities)
J

’],» Maharashtra South (Local Authorities)

l Maharashtra North (Local Authoritics)

(b) every sitting member of the
said Council elected by the members
of the Legislative Assembly of the
former State of Bombay and every
sitting member of the said Council
chosen in pursuance of clause (b) of
sub-section (2) of section 34 of the
States Reorganisation Act, 1956, shall
be deemed to have been duly elected
by the members of the Legislative
Assembly of the present State of
Bombay, if immediately before such
commencement he is an elector for an
assembly constituency in the State
of Bombay. !

(4) Every sitting elected member of
the said Council who is not deemed
to have been elected thereto by virtue
of clause (a) or clause (b) of sub-
section (3) shall, as from the com-
mencement of this Act cease to be a
member of the said Council.

(5) As soon as may after such
commencement, elections shall be held
to fill such of the seats allotted to the
several Council constituencies by the
Delimitation of Council Constituencies
(Bambay) Order, 1851, as modified by
this Act and such of the seats to be
filled by persons referred to 1n clause
(b) of sub-section (1) as are then
vacant, as if those seats had then
become vacant.

(8) The said Council shall be deem-
ed to have been first constitued on the
date on which the Legislative Council

of the former State of Bombay was
first constituted.

(7) In order that, as nearly as may
be, one-third of the members of the
said Council may retire on the 24th
April, 1958, and on the expiration of
every second year thereafter, the
Governor of Bombay shall, after con-
sultation with the Election Commis-
sion, make by order such provisions
as he thinks fit in regard to the terms
of office of the sitting members cho-
sen in pursuance of clause (b) of sub-
section (2) of section 34 of the States
Reorganisation Act, 1856, and of the
members to be elected under sub-
section (4) of this section.

(8) Section 34 of the States Reorga-
nisation Act, 1856, shall be amended,
and shall be deemed always to have
been amended, as follows:—

(a) in sub-section (2), for the
words, brackets and figures ‘Until the
said Council has been reconstituted
in accordance with the provisions of
sub-section (4) and (5) of this section
and summoned to meet for the first
time', the words ‘Until otherwise
provided by law’ shall be substituted;

(b) sub-section (3), (4) and (5)
shall be omitted.

(9) In this section, the expression
‘the former State of Bombay’' means
the State of Bombay as it existed im-
mediately before the 1st day of
November, 1858.”

The motion was adopted.
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Mr, Speaker: The question is:
“That clause 5, as amended,
stand part of the Bill”.
An Hon Member: We want division.
Mr. Speaker: All hon. Members are
here, Lobbies need not be cleared,
Let the doors be closed.

Shri V. P. Nayar: In the morning,
for division on two amendments to the

same section the Lobbjes were cleared. .

Mr. Speaker: 1 have no objection.
But does the hon. Member expect any

more?

Shri V. P. Nayar: We should have a
uniform procedure.

Mr. Speaker: We can always waive
procedure.

The question is:

“That clause 5, as amended,

stand part of the Bill”.

The Lok Sabha divided

Shrimati Parvati Krishnan (Coim-
batcre): There is something wrong

with the board. 1 pressed t.he. red
switch, but on the board there is no
red Light; there are two ambers

instead.
Division No. 37
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nlr.. Speaker: Did she press it?

Shrimati Parvati Krishnan: I pres-
sed it correctly.

Mr. Speaker: Then it is incorrectly
recorded.

Shrimati Parvati Krishnan: Yes.

Mr. Spesker: She wants one more
to be added to the vote of the Noes.
That will be done; 1 will be added to.
51,

8hri V. P. Nayar: It must be added.

Pandit J. P. Jyotishi (Sagar): My
switch is not working properly
(Interruptions).

Mr. Speaker: What is the hurry?

Shri Rameshwar Sahu (Darbhanga-
Reserved-Sch.-Castes): One vote haa
been wrongly recorded on the ‘Ayes’
side, It is not showing green light, but
amber. )

Mr. SBpeaker: All right. One more
will be added to the Ayes total, Let
us not get excited over this matter.
51 will become 52 and 142 will become
143,

The result of the division is as
tollows:

Ayes 143, Noes 52.

[15-16 hrs,

Abdul Lateef, Shri
Achar, Shr2

Achint Ram Lala
Arumugham, Shrt R. S.
Arumughsm Shrs S.R
Aghanna, Shri
Balakrishnan, Shri
Bangshi Thakur, Shri
Barupal, Shn P. L
Bassppa, Shrt
Basumatari, Shry
Bhakt Darshan Shn
Bidari, Shn

Bose, Shn P. C,
Brahm Perkash, Ch.
Chandra Shanker, Shee
Chaturvedi, Shn
Chuni Lal, Shri

Das, Sri K K

Das, Shri M. M.

Das, Stiri Shree Narayan
Deb Shri N.M.

Deo, Shri Shanker
Desal, Shri Morsjarii

AYES

Dindod, Shr
Dube, Shri Mulchand
Dwived:, Shei M. L.
Elaysperumal, Shri
Ganapathy, Shri
Gandhi, Shri M. M.
Geanga Devi, Shrirmaeti
Ganpati Ram, Shri
Ghosh, Shri M. K
Gupta, Shri C. L
Harvani, Shri Ansar
Hasda, Shri Subodh
Hukam Singh, Sardsr
Jain, Shri M. C,

Jena, Shrt K C.

Joshs, Shri A. C.
Ksnakasabs:, Shn
Kanungo Shri
Kasliwal, Shr i

Ksayal, Shn P. N
Kedsris, Shri C. M.
Kesar Kumari Shrimati
aieshava, Shri

Khan, Shrd Shshnawar

Luachht Ram Shn
Lahirf, Shri

Mafida, Ahmed, Shrimsti
Maiti, Shri N, B.
Malhah, Shri U. S.
Malaviya, Pandit Govind
Manaen, Shri

Mandal, Dr. Psatwapati
antyangaden, Shri
Mathur, Shri Harish Char
Melkote, Dr.

Mishre, Shr: Bibhuta
Mashrs, Shri L. N,
Misra, Shnn R. D

Misrs ShriR R
Munmsamy, Shri N. R.
orarka, Shri

Murmu, Shrl a ks
Naidu, Shri Govindrsialu
Naig, Shn C, K.
Nalsdurgker, Shri
Narasimhan, Shri
Nathawani, Shri

Nrvar, Dr. Sushila
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Nehru, Shri Jawahalafziaf
"Nehru Shrimati Uma

Nek Ram, Shri

Osma, Shri

Padatu, Shri K. V.
Pahadia, Shri

Parmaz, Shri Deen Bandhu
Parmar, Shri Y. S.
“Putel,Shrimati Manmben
'Patel, Shri Rajeshwar
"Pillal, Shri Thanu
Prabhakar, Shri Naval
Radbamohan Singh, Shri
Radhe Raman, Shr
Raghunath Siagh, Shri
Rajiah, Shri

Rakhmaji, Shri

Raman, Shri C. R. Pattabhi
Ramanands Tirths, Swami
Ramaswamy, Shri K. S.
Ramaswamy, Shri P,

Ram Krishan, Shri
Rampure, Shn M,

Resm Subhag Singh, Dr.

"Baneriec, Shri Pramathanath
Banerjec, Shri S. M.

Barua, Shr1 Hem

Bharucha, Shri Nsushir
Chakravartty, Shriman Renu
Chavan, Shri D R.
Dasaraths Deb, Shn
Dasgupta, Shny

Dige, Shrt

Blias, Shr1 M.

Gaekwad, Shri Patchsinghrso
Gaskwad, Shr1 B. K.

+Ghosal, Shn

Ghose, Shr1 §

Goray, Shn

~Gupta, Shr1 Sadhan

Jmam, Shn Mohamed
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Raanbir Singh, Ch.
Rane, Shri

Rso, Shri Jaganatha
Reddy, Shr Batl
Reddy, Shri Narapa
Reddy, Shri Rami
Roy, Shri Bishwansth
Rungsung Suisa, Shri
Sadhy Ram, Shri
Sshodrs 1 Shrt

Sahu, Shri Ramecshwar
Ssigsl, Sardar, A. S.
Samants, Shri S. C.
Samentsinhar, Dr.
Sanganns, Shri
Sarhadi, Shri Ajit Singh
Satish Chandra, Shri
Satyansrayans, Shei
Selku, Shri

Sen, Shri A. K,

Sen, Shnn P G.
Shenkaraiys, Shri}

NOES

I yer, Shr1 Easwara
Jadhav, Shri

Kale, Shnmat A.
Katti, Shn D . A,
Khedkar, Dr. G. B.
Kodiyan, Shn
Kunhan, Shn
Mahanty, Shn
Mats, Shn R. C.
Mannay, Shn

Maun, Shn

Menon, Dr K. B.
Menon, Shri Narsyanankutty
More, Shn
Mukerjee, Shn H. N,
Mullick, Shn B, C.
Nayar, Shn V. P,
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Sharms, Shri D.C.

Singh, Shri Babunath
Singh, Shed D.N.

Singh Shrl M.N.

Sinha, Shri Gajendra Prasad
Sinha, Shri Satyendra Nereayan
Sinhs, Sstys Narsysn
Snatak, Shri Nardeo
Sonawane, Shri

Subbarsyan, Dr. P.
Subramean 3 m, Shri T.
Surysparsyanamurthy, She:
Tehir, Shri Moharamed
Tewstl, Shri Dwarikansth
“Thrimais Reo, Shri

Tiwari, ShriR. S.

‘Tuls Ram, Shri

Tyabji, Shri

Uike, Shn

Umreo Singh, Shn
Upadhysys, Shri Shiva Dutt
Venkatasubbaish, Shri
Visbwanath rased, Shei

Panigrahy, Shri
Parmar, Shn K. U.
Parulekar, Shri
Parvathy Krishnan, Shrunal
Patel, Shn N. N.
Patcl, ShnP R.
Pilla;, Shr Anthony
Prodhan, ShriB. C.
Rai, Shin Khushwaqt
Rao, Shm D V.
Sharma, Shri kL. C
Siva Raj, Shnt
Sugandh;, Shrni
Tangamasu, Shn
Valvi, Shn

Wanor, Shn

Yanik, Shn

The motion was

«Clause 5 as amended was added to the
Bill

Clause 13.—( Amendment of Act 43
of 1951).

Mr. Speaker: If we can get through
quickly, we shall proceed now I do
not want to apply guillotine.

As regards clause 18,
Government gmendments.

there are

adopted.

Amendments made :

(1) Page 12, in lines 20 and 21, omit

“and reconstituting

the Legislative

Councils of the States of Bombay and

Mysore".

(2) Page 12,—omit lines 35 to 38.

[Shri A. K. Sen.]

Shrl A. K. Sen: These are conse-

quential amendments by

amendments made to

reason of
sections 5 and 8,

relating to Mysore and Bombay.
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Mr, Speaker: The question is: ‘“THE SECOND SCHEDULRE
“That clause 13, as amended,
stand part of the Bill.” [See gection § (2)]

The motion was adopted.
Clause 13, as amended., was added to Modifications in the Delimitation of

the Bill Council Cormstituencies (Bombay)
The First Schedule was added to the Order, 1831.
BiL

The Schedule For the Table appended to the said

Amendment made: Order, the following Table shall be
Page 13,—after line 14, insert— substituted, namely:—
TABLE
Name ot constituency Extent of constituency No. of
seats

Graduates’ Constituencies

Greater Bombay (Graduates) .  Greater Bombay . . . . . 2
Gujarat (Graduates) - . Kutch, Halar, Sorath, Gohilwad, Madhya
Saurashtra, Zalawad, Amreli, Ahmedabad,
Mechsana, Banaskantha, Sabarkantha,
Kaira, Panchmahals, Baroda, Broach and
and Surat districts . . . . . 2
Masharashtra (Graduates) . Thana, Kolaba, Ratnagiri, Kolhapur, South

Satara, North Satara, Shoiapur, Poona,
Ahmednagar, Nasik, Dangs, West Khandesh,
East Khandesh, Aunngabnd Parbhani, Bhll’,

Osmanabad and Nanded districts . 3
Vidarbha (Gradustes) . . Buldana, Akola, Amravati, Yeotmal, Wardha,
. Nagpur, Bhandara and Chands districts . 3

Teachers’ Constituencies

Guijarat (Teachers) . . Xutch, Halar, Sorath, Gohulwad, Madhya
Saurashta, Zalawad, Amreli, Ahmedabad,
Mchsana, Banaskantha, Sabarkantha, Kairs,
Panch Mahals, Barodl Broach md Sum
districts . . F 3

Greater Bombay-cum- Greater Bombay, Thana, Kolabs, Ratnagiri,
Maharsshtra (Teachers) Kothapur, South Satara, North Satars, Shola-
ur, Poona, Ahmednagar, Nasik, Dangs, West

handesh, and East Khandesh dmncts . P3

Vidarbha (Teachers) . . Buldm Akola, Amravati, Yeotmal, Wardha,
, Bhandara, Chanda, Nanded, Osmana-
bn?pm Bhir, Parbhani, and Aurangabad districts 3

Local Authorities’ constituencies
Smurashtra (local Authorities) Halar, Sorath, Gohilwad, Madhya Sauruhtn,

Znhwud and Amreli dmncts 5
Gujsrat North (Local Autho- Ahmedabad, Mechsana, Bmuknnthn, Subu-
rities). kantha and Kutch distnicts 4
Guj:nt South (Local Autho- Surat, Broach, Baroda, Kaira And Pam:h Mahah
ties), districts . s
Gmter Bombay-cum-West ot Gfentcr Bombay, Thmn, Kohba, Rmnc!ri
(Local Authorities), and Kolhapur districts 4

Maharashtrs South (Local Poonl,NotthSmSothmand Shohpus
Authoritics). districts .
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Name ot coastituency Extent of Constituency No. of scats.
Maharashtra  North (Local Ahmednagar, Nasik, Dangs, West I(hnndelh
Authoritics) and East Khandesh districts . . 5
Vidarbha (Local Authorities) . Buldana, Akola, Amravati, Ycotmal, Watdha,
Nagpur, Bhandaras and Chands districts . 5
Marathwada (Local Authorities) Aurangabad, Bhir, Parbhani, Nandea  and
Osmanabad districts . . . . 3

Shri A. K. 8en: This is also conse-
quential as a result of amendments
already accepted by the House.

There Is a slight printing mistake in
amendment No. 138. In the local
authorities constituency, instead of the
entry ‘Greater Bombay-cum-West
(Local authorities), it should be,
‘Greater Bombay-cum-Maharashtra
(Local Authorities)’.

Mr. Speaker: I will put this amend-
ment to vote,

Amendment made :

That in the amendment proposed
by me printed as No. 138 in List No. 22
of amendments,—

under the heading ‘Local Au-
thorities’ constituencies’, in column
1 for “Greater Bombay-cum-
West (Local Authorities)” substi-

—({Shri A" K. Sen]

tute “Greater Bombay-cum
Maharashtra West (Local Autho-

rities).
—[Shri A. K. Sen}'

Mr. Speaker: I will now put amend-
ment No. 138 as amended above, to
the House.

The question is:
Page 18,—
after line 14, insert—
“THE SECOND SCHEDULE
[See section 5(2)]
Modifications in the: Delimitation of

Council! Constituencies (Bombay)
QOrder, 1951.
For the Thlle appended to the

said Order, the following Table shal}:
be substituted, mamely:.—

TABLR
Name ot constituency Extent ot Constituency N o. ot sests
Graduates® Cons it fes
Grester Bombay (Graduates) . Greater Bombay . . . . . . 2.
Gujarat (Graduates) Kutch, Halar, Sorath, Gohilwad, Mndhye:
Saurashtra, Zalewad, Amreli, Ahmedabad,
Mchsana, Banaskantha, Saberkanths, Kau-t,
Barods, Broach snd Swse
districts . . . . . . 3:
Mpuharashtra (Graduates) Thana, Kolsba, Ratnagiri, Kolhapur, Somth
Satare, North  Satra, Sholapur, Poonst,
Ahmednagar, Nasik, Dangs, West Khandesh,
East Khandesh, Aurangabad, Parbhani, Bhu-,
Osmanabad, and Nanded districts . 2

Nidarbha (Graduates)

Buldana, Akols, Amravati, Yeormal, Wardhs,

Nagpur, Bhandara and Chanda districts . 3
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Name of constituency Extent of Constituency No. of seats
T ’- 3" Consril tes
Gujarat (Teachers) Kutch, Holar, Sorath, Gohilwad, Madhya
Saurashtra, Z&lawad, Amreli, Ahmcdnbad,
Mchsana, Banaskantha, Sabarkantha, Kaira,
Panch Mahals, Bnroda, Broach and Sunt
districts 2
Greater Bombay-cum-Msha- Greater Bombay, Thana, Kolaba, thnagm,
rashtra (Teachers) Kolhapur, South Satara, North Satara,
Sholapur, Poona, Ahmednagar, Nasik, Dangs,
West Khandesh, and East andesh districts 4
YVidarbha (Teachers) Buldana, Akols, Amravati, Yeotmal, Wardha,
Nagpur, Bhandara, Chanda, Nanded Osman-
bad, Bhir, Parbhani, and Aurangnbed distnicts 3
Local Authorities’ Constituencies
‘Saurashtra (Locaf Authorities) Halar, Sorath, Gohilwad, Madhya Saurashtu,
Zalawad and Amreli dlsmgts S
+Gujarat North (Local Autho- Ahmedabad, Mchsana, Banns.:amha, Sablrkn.mha
rities). and Kurch districts . 4

“Gujarat South (Local Authori-

Surat, Broach, Barodn, Katra and Panch Mahals

ties). districts . . . . . 5
+Greater Bombay-cum- Greater Bombay, Thana, Kolaba, Ratnagm und
Maharashtra West (local Kolhapur districts 4
Authorities).
dMaharashtra South (Local Poona, North Satara, South Samra and Sholapur
Authorities). districts . . s
Maharashtra North (Local Ahmednagar, Nauk, Dangs, West Khandesh and
Authorities). East Khandesh districts 5
Nidarbha (Local Authonues) . Buldana, Akola, Amravati, Ycotmal, Wardha,
Nagpur, Bhandara and Chanda distiicts . s
Marathwada (Local Authorities) Aurangabad, Bhir, Parbhani, Nandcd and Osma-
nabad districts’ 3”

‘The new Second Schedule was added
to the Bill

Shri A. K. Sen: Sir, amendment No.
139 is a consequential amendment.

Mr. Speaker: It i1s only a conse-
squential amendment and will put it
20 the House.

Amendment made:

Page 13, line 15,

for “SECOND” substitute “THIRD".
[Shri A. K. Sen.]

The Second Schedule as ameneded
.awas added to the Bill

Shri A. K. Sen: 1 move amendment
No. 140, Sir. It is consequential
because we have already made an am-
endment to clause 8 deahkng with
Mysore and this schedule 1s consequent
on that. It is very simple.

Mr, Speaker: There are 5 Schedules
now. So far as the second Schedule is
concerned, a new Schedule has been
jinserted and the present Second Sche-
dule is made the Third Schedule. That
is amendment No. 139. Amendment
No. 140 also seems to be a new
Schedule.

Shri A. K. Sen: Amendment No. 14Q
is the Fourth Schedule,
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Mr. Speaker: Is it the old Schedule?
It is a new Schedule.

Shri A, K. Sen: This is consequent
©on the amendment regarding Mysore.

Shrl Achar: With regard to this
8Schedule, with respect to the Loeal
Authorities Constituencies, yesterday
I pointed out to the hon. Law Minister
that with regard to Mysore North-
East the number of seats should be 3
instead of 2.

Shri A, K. Sen:

That is a printing
mistake.

That may be amended Sir.

Mr. Speaker:
amendment first.

I will now put this

Amendment made:

“That in the amendment pro-
posed by Shri Asoke K. Sen
printed as No. 140 in List No. 22
of amendments,—
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in the third column relating to
the Mpysore North-East (Local
Authorities) constituency for “2”
substitute “3".”

—({Shri T. Subrahmanyam]

Mr. Speaker: I will now put amend-
ment No. 140 as amended above to the
House.

Amendment made:
Page 13,—
after line 24, insert: —
“THE FOURTH SCHEDULE
[See section 8(2)]

Modifications in the Delimifation of
Council Constituencies (Mysore)
Order, 1951,

For the Table appended to the said
Order, the following Table shall be
substituted, namely;:—

Name of Constituency

Extent of Constituency No. of seats

Graduates® Constituencies

Mysore North (Graduates)

Bidar, Gulbarga, Raichur, Dharwar, Bijapur,

Belgaum, North Kanara and Bellary districts 2
Mysore South (Graduates) Chitaldrug, Tumkur, Mandya, Mysore, Hassan,
Chikmagalur, Shimoga, Bangalore, Kolar,

South Kanara and Coorg districts . . 4

Teachers’ Constituencies

Mysore North (Teachers)

Bider, Gulbarga, Raichur, Dharwar, Bijapur,

Belgaum, North Kanara, Bellary districts . 2

Mysore South (Teachers)

Chitaldrug, Tumkur. Mandya, Mysore, Hassan,

Chikmagalur, Shimoga, Bangaiore, Kolar,
South Kanara and Coorg districts . . 4
Local Authorities’ constituencies
Mysore North-West (Local Belgaum, North Kanara, Dharwar, and Buapur
Authoritics) 1stricts .
Mysore YNorth-East (Local Bidar, Gulbarga, Raichur, and Bcllary districts
Authoritics).
Mysore South W st (Local Chitaldrug, South Kanara, Shimoga and Chima-
Authorities). galur . . . . . . 4
Mysore South (Lo al Autho- Hassan, Mandya, Coorg and Mysore districts . 4
rities).
Mysore South Bast (Local Tumkur, Bangalore and Kolar districts . . 4"
Avthorities;).

~—[Shri A. K. Sen.]
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The new Fourth Schedule was added
to the Bill.

Shri A. K. Sen: Sir, I move amend-
ments 141, 142 and 143, and also 71
and 155. They are all consequen-
tial changes.

Shri Naushir Bharucha: All these
amendments are not on the Order
Paper; they have not been circulated.

Mr. Speaker: 141 is on the Order
Paper; 71 is on the Order Paper.
All these are there. I will now put
them to the vote.

Amendments made:
Page 13, line 25,—
for “THIRD” substitute “FIFTH”.
Page 14,—

(i) in line 7, omit “Fategarh Sahib
Barnala”;

(i1) in line 9, omit “Kohistan”.
Page 14, line 12,—
for “FOURTH"” substitute “SIXTH".
Page 14,
(i) line 34,—for “7" substitute “6”;
(ii) line 38,—jor “7" substitute “8".
Page 15, line 1,—

for “FIFTH” substitute “SEVEN-
TH".

—[Shri A. K. Sen.]

Mr. Speaker: The question is:

“That the Fifth, Swrth and Seventh
Schedules stand part of the Bill.”

The motion was adopted.

The Fifth, Sixth and Seventh Sche-
dules were added to the Bill.

Mr. Speaker: I shall now put clause
1 to the vote of the House.

The gquestion is:
#Clause 1 stand part of the Bill.”
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The motion was adopted.
Clause 1 was added ta the Bill

The Enacting Formula and the title
were added to the Bill.

Shri A, K. SBen: 1 beg to move:
“That the Bill, as amended, be
passed.”
Mr. Speaker: The question is:
“That the Bill, as amended, be
passed”
The motion was adopted.

Mr. Speaker: The House will now
take up private Members' business.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL,* 1857

Shrl S. Ghose (Burdwan): Sir, I
beg to move for leave to introduce
a Bill further to amend the Colde of
Civil Procedure, 1908.

Mr. Speaker: The guestion is;

“That leave be granted to
introduce a Bill further to amend
Code of Civil Procedure, 1908.”

The motion was adopted.

Shri S. Ghose: Sir, I beg to intro-
duce the Bill

INDIAN PENAL CODE (AMEND-
MENT) BILL,* 1957

Shri S. Ghose: Sir, 1 beg to more for
leave to introduce a Bill further to.
amend the Indian Penal Code, 1860.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860".

The motion was adopted.

Shri S. Ghose: Sir, I beg to intro-
duce the Bill

6-9-57 pp 469-470, 471-472,

*Published in the Gazette of India Ex traordlnary Part II-Section 2, dated
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CHILD SANYAS DIKSHA BREST-
RAINT BILL*, 1857

Shrl D, C. Sharma: Sir, T beg to
move for leave to, introduce a Bill to
provide for the restraint on sanyas
diksha of a child.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to-provide for the rest-
raint on sanyas diksha of a child.”

The motion was edopted.

Shri D. C. Sharma:
duce the Bill.

I beg to intro-

DELHI UNION TERRITORY PUBLIC
TRUSTS BILL*, 1957

Shri Radha Raman {Chandni
Chowk): Sir, I beg to move for leave
to introduce a Bill to regulate and to
make better provision for the adminis-
tration of public, religious and charit=
able trusts in the Union Territory of
Delhi.

Mr. Speaker: The guestion is:

“That leave be grgnted to intro-
duce a Bill to regulate and to
make better provision for the
administration of public, religious
and charitable trusts in the Union
Territory of Delhi”.

The motion was adopted.

Shri Radha Raman: I beg to intro-
duce the Bill,

CODE OF CRIMINAL PROCEDURE
(AMENDMENTS) BILL®*, 1957

Shri S. Ghose: Sir, 1 beg to move
for leave to introduce a Bill further
to amend the Code of Criminal Pro~
cedure, 1898.
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Mr. Speaker: The guestion is:

‘“That leave be granted to intro-
duce a Bill further to amend the
Code of Criminal Procedure,
1898.”

The motion was adopted.

Shri S. Ghose: Sir, I introduce the
Bill.

DRAMATIC PERFORMANCES
(AMENDMENT) BILL?*, 1957.

Shri V. P. Nayar (Quilon): Sir, 1
beg to move for leave to introduce =
Bill further to amend the Dramatic
Performances Act, 1876.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Dramatic Performances Act, 1876%.

The motion was adopted.

Shri V. P. Nayar: Sir, I beg to in-
troduce the Bill.

CONSTITUTION (AMENDMENT)
BILL®, 1957

&t o @ fpAQ (ghiTgI)
IRaT & ff @ :
ST & G TF @ITF Te77 A BT
AT ¥ JLA § WEACE !

Mr. Speaker: The question is:

‘““That leave be granted to in-
troduce a Bill further to amend
the Constitution of Indija.”

The motion was adopted.
s &Ko 1o fgagt : ¥ fadas FY
SEQT w g

*Published ¥n the Gazetee of India Extraordlnary, Part II-Section 2 dated
8-9-57 pp. 473-475, 476, 504, 505-506, 507, 509, 510-511.
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COMPANIES (AMENDMENT)
BILL®, 1957

Shri Naushir Bharucha: Sir, I beg
to move for leave to introduce a Bill

further to amend the Companies Act,
1958.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Companies Act, 1956”.

The motion was adopted.

Shri Naushir Bharucha: I beg to in-
troduce the Bill.

CONSTITUTION (AMENDMENT)
BILL—contd.

Mr. Speaker: The House will now
resume further consideration of the
following motion moved by Shn
Raghunath Singh on 23rd August
1957:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

Out of two hours allotted for the
discussion of the Bill, ten minutes
have been taken on the 23rd and one
hour and fifty minutes still remain. We
started at 3.30

Shri Raghunath Singh
3.35.

Mr. Speaker: The hon. Member does
not consider that the prior motions
for the introduction of RBills are not
private Members’ business We go till
6.

Shri V. P. Nayar (Quilcn): There
is half an hour discussion.

Mr. Speaker: I am not going to
curtail the private Members* time, If
the hon. Members are willing to sit
after 6, we will have the half an hour
discussion; otherwise it will go.

Shri V. P. Nayar: We have been
given notices from the very beginning.

(Varanasi):
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Mr Speaker: I have eight or nine
no-day-yet-named-motions. There are
other motions also. But, I am not able
to find time. The hon. Members are
not willing to sit. They get tired after
5-30 or 6. Now, I'will allow half an
hour so that hon. Members can go and
have snacks and other refreshment
and then again they can sit till 8 and
put through all such business.

Shri V. P. Nayar: That is not the
point. When we give notices for half
an hour discussion under the rules,
such discussions had to be fixed for
either Wednesday or Friday in the
week. Now, half an hour discussions
are fixed one month or five weeks
after we give notices and the excuse
we get from the section is that the
Ministries have not replied. @ When
we take sufficient care to give notices
in the beginning of the session, we get
discussion fixed only for the end of
the session. Some arrangements
should be made so that we can raise
more half an hour discussions,

Mr. Speaker: I agree. But, it is not
so much the Ministry’s fault as want
of time. We are not able to find time.
It is not as if we are fixing only
Wednesdays or Fridays. The hon.
Member wants that as early as possi-
ble, immediately affer the question was
asked and answered, when 1t is still
fresh in the minds of the hon. Mem-
bers, there should be discussion ‘That
1s what the hon. Member wants and
I shall try to do so. But, the only
difficulty is that after 5.30 we are not
willing to sit. When early or late, if
hon. Members are willing to sit, I have
no objection. This half an hour dis-
cussion may be had on some other day.
Let us now carry on till 6

Shri V. P. Nayar: It is very hard,
Sir, there is no other day. R

Mr. Speaker: If hon. Members are
willing to sit more hours, I have no
objection.

*Published in the Gazette of India Extraordinary Part II-Section 2, dated

6-8-57 pp. 512—514.
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&t i fag: wamw  wEww,
Fed T wa & & g fadas sufer
feay @ ax & } won W wfrer W
IAEI NN Rt a1 wr & 3y
T wrgaT g ofe feframge & o
98 & sifezgay & v o ¥ o ag
fafewrs foar mar § s sisfiee @7 =
Qo Y s A e ) A Y
¥ wwrR ¢ o

“No person shall serve as Presi-
dent for more than eight consecu-
tive years. The period of such
service shall be counted from the
date he shall have commenced as
President.”

The term is only four years. There

is one country in Asia—Syria.

15.38 hrs.

{Mgr. DEPUYH-SPEAKER in the Chair.]

@fear & f wq WX f5 agr S
faer ¥ 39 ¥ wER FA0EE w9 W
gwfre @ T gFa1, wuig & w6-

T & ford ¥ odwe A @
gear | @ e T A F 0w A7 Te3
g arfed 1| T s ofiT & o
¥y § T & i, arfee, fefaama
wfor sifz 29T & rgafa &1 Y g9
3 9g FEAw QT W A W g
ofear & fasd fggeam R eam &
ST § g FEE A T ¥ sy
w1 wfawre G s g

Y §F WIg & g HEAET &7
IWETT [T FQT § | AT HHAW
W HTRET AROET FT | I wH 4w F
I{o@ol’{otﬁtw Qﬁi‘fm
T & ) 9ud wrler § g eue |
queT qo IR & I g fawry Ty
war § fr Tafa & TR & sy w
DR MA@y H et

Q,Wﬁs‘rmtﬁh‘:

“President may never be elected
again.”

L G gl o TH THEE §
T A g 3w W ¥ A
AT 1 FSTOT F WY vy @
e & Iy adr fawrw §

“He may never be elected again.”

FER St afawr wwdwr & ey
® fod weiewr & g w1 fag
&R g 8 & SfEr faw A awie
fewdes Trafg owd®1 &, T IAY
RO f1 g &fwel wwdwr @,
TSETAT T gre ¥ [N w7 oF
fas St = & fod 3 1
Shri V. P. Nayar: Why is that the
hon. Member wants two terms where-

as in all the instances that bhe has
quoted there is only one term?

Shri Braj Raj Singh (Ferozabad):
He should desire only one.

An Hon. Member: He is only sug-
gesting a via media.

Shri Raghunath Singh: Sir, I may
be allowed to speak as my time is
running fast.

q W7 & rav QO FT ILET
TEAT 9TEaT § ) 909 | Wi, wWiaTHs,
o WX W gy W
oy g fmr & Sode & = qr e
Yiaaiqeia A fads Y T, e
# fad & zaf, o § fod QO ==
W1 St & @ fod @ ft =4
1 fod 1ol o o @ O 3 et
a7 ST %1 wiE awg A TR
g

gt &t w3 xaq w7 waewr 0
Wt & 02 o5 § oW 8 T
F oy dwmy 3 9@ W
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=t ™wa1 7 fag]
o OTE ARz ¥ w3 dww @
fox & wraf. s ot O THEHE £
W@ ¥ a1y & "9 9g I fe g &
¥ gAY & IW & € ¢ G §, w4l
¥§, g DT § FOEQH H HE
TRz ¢ 1 waty gfar & o & same
T FABTH B HTF TAAHE & qRT
omfaq &

et &% RAEl &1 gred , g
g fad oq@e Aoy g A w
wraf # w7 feeew & 1 w9 98W
f& Sofide ¥ =9 & gaww ¥ gfn |
war fras & 1§ &7 wmRaT QY
$¥ Ag=y & fAR W ST FT WY I
FyFTAR o AFE 1. Wecan
take the average g7y Wy O
WHF A1 w09 T 3 a9 GaRw oW
wE , S fR ETIR ereRgee § W
war g

O 99 w3 o9 @ fF dsheme
T HIE TA4AAE § T (oFE Y
A E N e FmaT M A3 )
RYT IMEWE (FHFEA AT § IT R w
v ot g for # dige el
TR FA ¢ | uY T due ot
R 7 Trnie shemm W 2 )
TR BF HTH TqAAE & W A
to qudez B ¥ @ avfeeegmm & o
[N &F g § anfaw v &5 gfoy oy
TR FAAT 7 AwnfEr W & fage
W HAT 7 g fe St A
Hxf dmafm s et &
#F? Fagrmaear g fs 3¢ Am
ghry A O & o oo wifieey-
aq8 | og Wraree 5 § 5 Seide w1
v N T § WrE A QA afgd

urx gfmr 7 ¥o fiaferww § 0
Yo foafeowe & ¥y ol dvr @
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o Foafemg & f Sofie & ot
ax fafadem ey mar & 1 ghrar & o
FEH W wTE wdz ¥ ¥g
™ o HEH S O wadd & )
#F g qudm @A aw A
wiR g ded¥z & = g Wewmw
TR, wafy @ R W e
#T oF ST T MG AR &7 W
t

=TT 987 {5 wrfasr § A oo fad-
% ® T g9 ) Ifeqd  fwar
RN TT AT H T qAR A ] F
oF mieHe faar § o & e WY
ST FeTE § 9w 9T &9 wifesd &1
oF ALY ¥ ) gg wfewd d97 @
s sifewa wwlE & wifezgaa &
AT TGV 9T AT IR W G QeUl #
gHEAZ T 47, WA e WArET 9%
T &1 1S TWTF FE TN | I WHTAT
39 S ¢

“Provided that this article shaill
not apply to any person holding
the office of the President at the
commencement of this Act”

o7 F f wrfEeE T T e
N gt fegema § a9
¥ Fgm 9 g & of 7% e 9
wqr 93 fearaft @7 greer gar 30
W I ¥ wANT F A Jsrr WfEd o
W, Tw, THOET A 4| ad § AR
w1 wwAET 7 fewrRsY *1 TEA
280 AY & SUTRT g1 8, 9 ¥ A
& 3t gw ®Y Ay g AfEd | P F ofr
ST & surr fowrdy ot o+t ag
ooy &7 R am wel S e
ag Wt oo awf & sgrar A ==
N T T gh 9% § u wve g
fod o &t o Qur SarEr § i WX
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¥zl aw fafireresdas adqz
wrw o) | et woo ywd #F wx
v gy fafexwr ot orw wadie
X @R g% @ W vw @l
SHFT TET, TH F A WA e 4R
I¥ T T gh v afaw 7 o
HET Toeq A g ¢ arfr gw A
fegeam & N Frafsren w18 e ns vz
FTTH H § Ig AT @ 4 TG G T
{1 Fg awg a7z 99 ST HI IR |

T TETEO SO BT, I X
(%o TG aF FFAT T TFEAGHT
forr & 1 el g we oW 8
foq § ot aw aF JAFATA FT AP
fear 3 0

o & qATST 6 A F ) At
MEa AT gEr @ i § foaferae
o} e wEwaT At G gt fo
I A & 7T A1 FTIET GAT AT R,
o & g ¥ fad #1E fafure @
AT AT | R AT g9 A7 TG AT g
fipg udae g1 aFa § | Tl 7 1 FEE
A7 1w a1 1 o faww w o =
FT A @R F #sre faar ) atE
dw & qfa # A i ane &
ST A A A FA Dz @ § W
fordl % g P o @ STl FTEAE
g7 fomm qat &1 ag 7ot #z w1 e
a wgE @ ww @ feRefam
veaw g& Wt A & ooy fadr ez
o & Y FT F KT & WA

¥ quT 3T @ o g 7 Ay
T FTT A A s
ag &ifer o & &7 F w1 DE
* Ty o (4 IR & B o A
q¥y ¢ § 7 qF oA T &Y S
ey ag &1 AN Lo AW F FHTA
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& T ) g gwr oft foafers &
wafad gw w1 e o & owaddae
& wHRT FETN W

fiw & 73 a¥ feamase d=1 go,
a¥ a¥ dwifas dar gu afeT agi a%
fomfy ¥ Twilde w1 wew &
I F § 01 mEET qrfad g g w5
oy 3 91 5 SN S ¥ aT
a9q T o & 1 #18 F fafiwg
) Frrr, S o 2 Frfeaes Y P
M oY mrEdy qraR § v 9w 7 9%
fe7 & ag feedfag wawie F1Ow #%
T

& W & qT O F IR 2
ATEATE 19y 3 @Yo Hro R UM FT  TqTAAT
gé 1 0%t ¥ 2o o o aw
mm@lﬂ%mﬁf!°eﬁ°iﬁ°
# s vt oe TETRE Q€
gt o1 fF 3o dro Wo aw FTaw @Y
sqfg Yoo ¥ g% @ fFeafer &%
T 6 TAART FTAT | g AT
g 5 A&7 woo aq aw frafersa
FT HIF TIAHE T TET § & 097
¥ % §T | IW FT FO 4% 91 ©%
IZ =l &1 Freed fawn g
o, wafq Q@ wrdTew &1 faeew | A
9 dF 3T & Jg &1 FTIA 7 fawT
T WR 94 7F 3T 7 faqr weEg
W Jg aF A FT G AGT AT |
agr o N FTIIA A A G T 7@ B}
avg 78 §R 9, 4T 9T SrE e g
@mq—;,mgﬁmﬁw'ﬁm
T W @ 1 AR AT T g 4
M 3 D FHTW F LA T | Afww
fer agr ug fewew = @ oo,
mq‘(v\ooﬁmmmm
TAAHT FT AT FGT GHT, T $9 Wr
w3, ag faarcoia & | A ag gk fe
g% dro o & T FIIHew ¥ fawey
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[sfri'wfﬂﬂ

%Y Z2T F GoAT @I | 99 gAG FAL A
g &5 Jm o v @ wi @ s
¥ fewes 99 & & 1 wooy 7% foa &%
& ar faee @ AfFrsw &Y ax &
I 7 G AE 1w g g aR
do dte @ afy W | AT & FIAH
& T 9 OF @ FTIaS {77 W )
T W& & AT g1 NN g 9
@ OF T 9C F @A 41, TF §EL
& fad & & &1 &9 &ear a1 | afwq o=
QY wrE A HHE 7 O HEET I F
a7 ¥ T TAA F | §H FT KAGA qF
gs1 6 oF sl & gra ® ard ot
o T O WEE 3T W 8 8
T )

Jareqw WEAT © TF AT 9T Y
£ fa o17 R0 e @™

o v fex 0 R o few

FaTEaN AT - H HAAT T D
Afew & ag arw a7y e g v R
g €2 § AT A% ag i1 a1 ga W
QT &7 W ITELT $T T WL T Y
WT AT F GEA |

=t vqam fag : & fadas e fr
TNEfawe &7 w1 AR 9T wE-
Toe wasAet § femewe gunn o @fa-
o F X TH & EedT W T 1 I9e
o 5 ¥ <y of ¥ sarey A
T | o Wi Fo Wo i AW
aTd § WX ag mEAE far fedt agw
¥ &y & W@ fad ag g
waeR & A fis R ¥ oof ¢ www
o & R N 7™ o oah
o !

€ SEPTEMBER 1057

(Amendment) Bill 12438

INSTW WERY : AT e qg
A T g fad &t w2 w
IR W oW §

wi g for : sarew wEm,
% Tl wgw waar ¥ xw o fae
N %2 3w TH M Y e §
g9 faq @t=T a1

Iarvaw W : ugi  foed #
L L = A

st g fag - Afew AT @ Y
eNF ol JaE N fad e @ 2
1 will finish soon.

T WE Uz W W e ve
o HWo ¥ AT wWR

Mr. Deputy-Speaker: That iz the
difficulty with  the hon. Member,
When he goes to those prehistoric
times, how will he be able to trave}
all through the rest of the years and
come to A.D.

........

Shri Raghunath Singh: I am coming:

to AD very soon. Please have some
patience.

ar ¥g @Yo Hro & AT W 1

INERINAT . § AEAY gL
R feftaaa co S sATFAT IIEA )

Shri Raghunath Singh: The Roman

Republic i1s going to be finished with-
in one minute,

X% @10 o F WIATHYT o % & FR
FIIES IAAT 4 99 § 7EY 1oy oy
TAET B 48 guT R SR ag qa}
w gra F @ 5w T W) Ay w3
%Y faaQr & wifaw €1 it o= 3 wifaw
Y 9 IGFT & T T gor w< foy-
afere ¥ sz el ot ST O Y Y
@ I TS fewriait § o wre o
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wfeww woh wifgy fe fafeass wnt
o AR AW Q) e 2 F S
ST U & I T ST ST e

K dYo dYo ® Giear g ¥ o o
Qo T ITZLT STY* qTHA T&@aT § |
wrdwr § 57 qRddEE (s ad W
B 9% ¥ 1 A qgeT wmdaw Ry wk
zwcmﬁWGﬁﬁmmﬁ%@
T T o1 WX ag TRy T Ay v on
= ¥ vureT AEEE ad v wifw s
dar €t Y Sed fewea g o Sfee
oy &t & ax (¢ it @ oF
wudy w1aw gk foras oo srediegere
) {5 ¥ T FR & 0 a7 | 9
wadt & fod ag a9 fear fe S
w7 A & X EFm | AfFT Agt xS
sAdTT  orer Frfmiew, SRR wfX
¥ v ag 3z 91 v & % ¥ sam
wfrdz A @ 1 A T 2GR
teco § WALH W€ IH FAAWA ¥
drewe @i oF & arey @@ g e
g I A ARy e WX
=R wT fam 1 R & fEee
wxace a9 o o & foq & g
IEX 4 @ ITET a4 It fewe
W ¥ T v faar Wik o 5w
qrEf e A Y g F @ AT |
1823 & wwdrer ¥ fasie & ag arw faar
6 Sefide &1 o fas ¢ a9 1 @ g
TEY FYIET T @7 AT | ATHT IEH O
te¥o # TAACE GIET A 99 $AAVA FY
AR AN A F fag @I a1 24w
¥ ARQ%  qg wHTAL ¥ay 1@y fE
Sdfi¥z wr T8 ) o ¥ SUTRT A 7 1 MY
Peyt ¥ 97 FTT TV 4 FHEA 3
wel a1 6 W U @ Wil & g A
fiedlt semr 1wl G & & o de
Y N2 g T W AT A R
W W ¥ 79a § are frgma oed @
fie o utt ® g & agy KA %
R 4 @ |
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WX X FE AT JEEIN AT A

BTETW A 1 W RTAA W
a9 qew A frard &t ?

= oy feg - o 2§ i wiw
% e froafos afeqs & wdY | agely
&Wﬁ’ﬁ;ﬁ‘ffﬁ qugﬁmwﬁ
a7 ¥ T T ag A B Ao wY
T a9 & qET T oRip
afie o a2 I9F AT AD Fren
& ag g % Ffra qrre g
Ik A% 99 gadr Frafeers gf at s
W ANfEEA qF *Y @ W F A
Srefriz ST WY o ag gt fiv Atfa
&€ UNTTE T4 | (sel § DEd
Y wFT T8 $T 9% 9 A9 fis dfww
e AT T it Ay Ay Forafie
w1 F7 dfaury 91 SwR gHEe o
T Yy Y

W'WWQ‘, Qwﬁqm
g s i & Feafers wat S gk ?
Au & wdi e g ? AR v o o B
5% 3% & 3Tl 7T gF AT faaT woar
wfgd W 99 & w9 Iz A0
afr T &9 ¢, wwfed § Wit &
TS T 9 A w7 TG §
# ferrmr MY @Y S g 1 et s e
®1 g &, g #r wiedeymT
AT F HEACaRT AR d ) 99
FiEE N D o ¥ Surr W
faa war g1 W wrd Ay ¥y @y
f& g & wra@s ¥ siEdsqEw 9T
o $fi¥z ) AT i A a T
afeqr & ug frdaT o A §
fF g7 & T8 a1 R frame ) fem 2
o ) WG ¥ gl 7 SaRT 999 9%
qraT R ¥ war gufors & swy § 4
& T ¥ wifesgme ¥ e
T W T A ¥ gEe F @
WIzHe X§ & &7 ¥ ¥4 sifeqaT §
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st vg7Ta faE]
wfrm  afed ag aga wed R f
¥ AT ¥ wiferw & A7 fE wqw aw Ay
q¥, 6 & "reHr & gay F sy fA
% 9 4 @ |

7@ fawg & ag W @1 9T AT @
fis wrew fafreee w1 20 W &1 A Fafwe
% faqy orw 1 9 a8 fAds & wEAS
g 5 Sofree AT wrew fafeeel & o
21 ¥ 0F @AW I FEAT IEH Z )
THT § QoIR F eye TF NIZH
afee< %1 AT T T AT T vy
& fas ve wrEw fafeex @ T
Afer wrgw fefame #1 @lE =9
qT |7 A FATAT AGY T & | A A g
& zfagm 7 aw fafaex w1 Wi
zﬁmw&tgr%u 1 can cha[l.nseﬁ;
Iz I A% &

Mr Deputy-Speaker We are con-

cerned with debates and not with
challenges

s g fag  Sumaaw wEEm,
Juagg ag 2 i % 9 gEAE wr
g fagadr s wg wfh v =g
W g |

For3z Wk grew fafaeex @ =g
% & fe s fafaeet waaw fem s
AT ®, a7 S Y gifee @Y, 39 4,
FfeEg M AA-FIRET F T F7
® FAT &, ®OE I w1 wfearie gy
g afem Sz &1 I HEmER
grar —a fegeama & &hr 3% #) g9
&1 ag v faegs et @ B g
SN¥T &= ALY HCT & | g e SEr g
fir

The American President rules, the
Enghish Crown reigns, the French
President neither rules nor reigns but
1 say, Sir, the Indian President rules
as well as reigns.

¥Fa area g & fr fgema & e
' T TR qrAaskt qr=r

1692 hrs

(SHRIMATI RENU CHAKRAVARTTY 1n
the Charr]

¥R ¥ 99 &9 a7, A ® aQrar
f& 3o fraf sy arad sy g€
¢ 1 wR g wifeesqma & mfewe
we () WYX () 3, I T F R
grm f Trew fafaeex & ford o v
g fr ag ST N a8 THWUA 2,
St fif Sefrie wTR S AT Y dende
Y o a7 w7 wiaw ¥ 5 oqw dfee
F e fFfl 7 ama Y & aE &
fog w2, faa *7 a8 wTaTE §9H |
OOIET # §9ge #1 #fadw § W
THEHTA A &1 B¢ wfawre 7 & o
gifesa v (f) F g9 AT
Sefrge ow fHfaea §eirsz § iR ag
TIHT fFT F1 TAT F FFAT & | gEfoF

q a7 FEav g = the Indian
President rules as well as FELBNS

3T § DT FT FrRAET & TS
¥ oftee & famgeama & Seiree %7 WfRT
et & 1 wafed AR W ary BOAA
Sfedt o qra< fft 7 e F SR H
T o, oY f& 993 guw g6 TOE
T@ FT W 99 giwwry #71 FeqgT T
2w ¥ fewdeche wmaw % 2 )

* sifeRE we(3) F I g A €

W @A @61 & Wi wdifad | w0
Z fr fegmm & Fofide &1 s st @
37 9% fegear & adue Gefide W
T §, a7 qga weg ¢ W @fha
¥ 3 ag =yrear MY § fr Ser aw adwTA
gy &7 =y §, 987 T% @ VA
w1 fawrr Y €
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w7 2 fgeme F fRofere
TN WTE T WY AT ], A gw A
€9 15 WY ¥ e fe gar g1 Seirde
&1 2 fafafer @Y, 8 O oY gy mrfreary
# @ d, fegam & W 99 W -
fav & Twar § 1 yufy wfvar §F
stfersga & spn ¢ S Ez & afesx
fergrarT ¥ shidz & wfas adf 2, Afeq
] T %Y 9T 79 3 @ 2 e arfear
w1 ¥z 3 & wew fafAesx X
TR | R | A5 § 99 siedsgEa
&% gaT, a1 ST FY @ ) aw @i
w§, afwea w3zl WX 3 fafreas
& & 7t fe 7% sufeg @ ae & samer
ST A &Y WA, qt qat 97 fewdeefoy
FIUY 3 g 964 ) 39 959y 7 § fgeat
FTTIATGS Y 2 TRt g ) w9 frafes
* v ¥ foq 98 vy wEams @ fx
guTE X F I3 ¥ 28 D3 =fqa 7
g memrmsfmdd  ag a3
stefaat & =iw faar s, wrfadt §
qfta 7 ) SR s afaaY §  aficads
&4, & Tere WX dyza § o af@sw
g AT d v &F
Y gl Fv &t @A g 1fute, 34y,
& O ofF=w, q9 1 F1 &0 @A R
form qwg ¥ W / foafersa wny o
na'«rﬁ‘z!i;t-r,@ T, 39 TIE W 3T
&7 A DA Afgd IR FA W EA
TEY ENY, o ST X O F g §
B UF AT FT &I TGT ATIM, g7 avg
F ATIHY IW 9% 9 WG | 4 6 wEr Av
Frn @A FAG T AgET R
W g § 9§ ag wgan =g g
e (g feers § awT R o & 9IeHt
& grq § o), zafad agr o IWrRfew
naaiz it & of@afdver £
R FWPRAY JIRA, A sfEAET " )
g9 ¥ ax feweday @l Wk fiT
FANT AR | g d T E fegem Ay
e g us fagra s R R 0
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fil Per cent, population of the world
is in favour of two terms for the
President.

My, Chairman: There are two
amendments which have been tabled
to the consideration motion., 1 would
like to know if the hon. Members are
desirous of moving them.

Shri N. B. Maiti (Ghatal): I am
moving my amendment.

Pandit K. C. Sharma (Hapur): I am
also moving my amendment.

Shri N. B. Maliti: 1 beg to move:

“That the Bill be circulated for
the purpose of eliciting public
opinion thereon by the 31st March,
1958".

The Bill that has been proposed by
my hon. friend, Skr1 Raghunath Singh,
1S a momentous one and it raises many
implications, He has ransacked the
old history and the present one and
has put before us a very vivid picture
of the constitutions of the world to-
day. But one thing I would suggest
is whether a person holding the office
of the President or who 1s a monarch,
really reigns or rules. That is the
question, namely, whether he has the
absolute power over the people or
somebody else rules for him.

In India we find that the Cabinet
system of Government is prevailing
and that Cabinet functions as a ruling
authority on behalt of and in the
name of the President. There-
fore, the President here does
not rule as the President of the USA
rules. The President’s power in the
U.S.A. is very great and it has histori-
cal reasons behind it. Why the Presi-
dent of France has very limited
power has aiso historical reasons be-
hind it. Constitutions were not framed
on a piece of paper only. They have
roots far behind in the history of the
country, and also in the struggles and
aspirations of the people as such.
Therefore, we cannot imitate any and
every Constitution that we find in the
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world over., We have to evolve our
Constitution from our heritage, from
our struggles, from the difficulties that
we have faced and from the difficul-
ties that we have surpassed and over-
come and the difficulties that we shall
have to face and we are facing today.
Therefore, what the President’s term
of office should be is a thing which
has to be considered very seriously
and not in an academic manner.

In the person of the President we
have got a person who is not only the
first gentleman in India theoretically
and legally, but also practically. It 1s a
well-known fact that when the Swa-
rajya party was formed in India, in
every State leaders cime forward to
stand and seek elections to the
Councils, but in Bihar, under the
leadership of Babu Rajendra Prasad,
people came forward for Congress
tickets but not Babu Rajendra Prasad
himself, What does it signify? peo-
ple who were with him, who were
behind him, and who were along with
him, came forward and not he himself.
It is perhaps because of this that he
has been elevated to the highest post
that India could give to her son,

The question, as the mover rightly
says, does not affect the present in-
cumbent to the post and the mover
has only taken a view of the future,
Therefore, he suggests that the term
of the President should not be more
than twice, except in times of war.

We find that in the U.S.A. the Pre-
sident has the greatest power possible.
There the President who does not seek
election twice is supposed to be a
weak person, is supposed to be an
inefficient person, is supposed to be a
good-for-nothing person. But here we
find that the present incumbent is
saddled for the second time in that
post under compulsion. Therefore, no
blame attaches to the present holder
of the office.

But, what should we do in the
future? Of course, an exception has
been made by the mover of the Bill
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that in times of emergency, in times
of war, the incumbent might have
another chance, or even a fourth
chance. Perhaps, he does not deny
him that epportunity. But, in normal
times, the President should not be in
office more than twice.

If we can take an objective view,
as it is today in India, the Prime-
Minister is much more powerful than
the President himself. It is not a
reflection on the President, or the
Prime Minister or anybody else. But
the fact is this. Therefore, if we have
to curb anybody's power, then we
have to curb the power of the Prime
Minister and not of the President
But the country, as it is situated today,
needs the leadership, the guidance and’
advice of the hon. Prime Minister, the
present holder of the post, Shri
Jawaharlal Nehru There is no doubt
about it. The question of personality
comes in, because we find in the nei-
ghbouring countries constitutions are
crumbling down. We want to proceed
in progressive lines.

It I say that we are living in times
of emergency, I think I shall not be
wrong, because after not only 200 years
of dependence, but more than thou-
sand years of dependence, not only
physical, but mental and moral as wel],
we have got freedom today and that
freedom has got to be mnourished and
brought to its proper development.
Therefore, we require the guidance—
wise, tolerant and democratic. So,
though the Prime Minister today is
much more powerful than the Presi-
dent himself, we require his guidance.

So, the question whether the Presi-
dent should have only two terms of
office or more has got to be discussed:
very dispassionately, taking a his-
torical, objective and prospective view
of the things. Therefore, 1 suggest
that this Bill, which is a very mo-
mentous one, unless it is opposed by
the Government, should go for circu-
lation upto 381st March 1858. That
iz mv amendment.
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Pandit K. C. Sharma

(Hapur): I
beg to move:

‘“That the Bill be referred to a
Joint Committee consisting of 33
members; 22 from this House,
namely Pandiv. Govind Ballabh
Pant, Shri Ascke K. Sen, Shri
Satya Narayan Sinha, Shrimati
Uma Nehru, Shrimati Renu
‘Chakravartty, Pandit Thakur Das
Bhargava, Shri H. C. Dasappa,
Shri Raghunath Singh, Shri
Harish Chandra Heda, Sardar
Hukum Singh, Shrimati Sucheta
Kripalani, Shri Nath Pai, Shri
Nemi Chand Kasliwal, Shri Harish
-Chandra Mathur, H. H. Maharaja
Shri Karni Singhji, Shri Hirendra
Nath Mukerjee, Shri Mahavir
Tyagi, , Dr. Syed Mahmud, Dr.
Ram Subhag Singh, Shri Indulal
Kanhaiyalal Yajnik, Shri Narain
Ganesh Goray and the Mover, and
11 members from Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Commitee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and moditications as the Speaker
mey make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of members to be appoint-
ed by Rajya Sabha to the Joint
Committee.”

Mr. Chalrman: Has the hon. Mem-
ber got the permission of the Mern-
bers whose names he is suggesting?
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Pandit K. C. Sharma: No. 1
presume they will have no objection.
It is such an innccent affair, they
need not have any objection.

Mr. Chairman: I presume &all of
them are willing to serve on the
Committee.

Pandit K. C. Sharma: | presume so

I moved an amendment to the ori~
ginal draft of the particular articl
in the Constitution and I said that the
words “once but only once” should be
deleted from it. It was on that
amendment that the present article
was framed as it is.

While moving that amendment 1
said that if a capable and efficient
genticman is available, I see no reason
why he should not be allowed to
render his service to the nation, so
long as he remains efficient and capa-
ble. Dr. Ambedkar was kind enough
to accept my amendment. So, the
present position arose.

I have not changed my opinion that
it would be advisable to place the
restriction which my friend Shri
Raghunath Singh wants to. Experi-
ence has shown that during the long
period of presidentships all over the
world all sorts of people have occu-
pied the office. As a matter of fact,
King Log and King Stork have both
had their turn. The general concen-
sus of opinion is that the great and
striking men are ignored in favour of
mediocrities. So, the contention of
my friend that very powerful man
will come into office does not hold
good in the light of the history of the
presidentships all  over the world
during the democratic days. As a
matter of fact, the first class man
becomes the Prime Minister and
never the President.

There was only one instance in
France when a powerful man became
the President, and about which a
General De Galle said that the office
of president should be abolished or
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that it should be made an office of
authority and the President may rule.

16.25 hrs.

[SErr C. R PATTABHI RAMAN 1n the
Charr.]

That happened once in France, but
generally only in the US.A. the
President 1s more powerful. He 1s
the President equated to the Prime
Minister plus the King of England.
He has got greater power than any
sovereign in the world Leaving that
aside, ;n every other country the
President has been more or less a
mediocrity, a symbol of the honour
and the grandcur of the people of the
country rather than having any effec-
tive control over the administration.

Yet, I move this motion because it
is man’s lot and for the matter of that
intelligent man’s lot, that he has an
obsession to get to know the probable
truth about man and things concern-
ing man What 1s the probable truth?
It changes from day to day, certainly
from year to year and you can mea-
sure the change from decade to
decade. 1t is, thercfore, right that
the significance of changes be mea-
sured by the wisdom and experience
of intelligent men Therefore I move
this motion for reference to Select
Committee

Shrimati Renu Chakravartty (Basir
hat) I am intervening to say a few
words, because this particular Bill
which the hon Member has moved,
imtiating the discussion with a learn-
ed speech, has got a cerfain inferest
because of certain events of the recent
past, and that 1s why we have thought
it fit that we should clarify our posi-
tion and our attitude towards this Bill.

Whether or not this should be
actually made as an amendment 1n
the Constitution stating categorically
that there should be no President for
more than two terms, this much we
have felt that in our country there
is too much of a tendency to cling to
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positions of power, and that is why
it is good that this weakness in our
national character should not be
pampered, and that those in the
highest offices should not remain in
office for too long a period.

This has been mostly so becalise
our country is a vast coun®ry. It has
thrown up leaders of standing, each
with his own special background,
training and usefulness.

There 1s one very important thing
in the big canvas which Shri Raghu-
nath Singh chose. One point struck
me when he said that we have to-
consider that our country is very vast,
that we have to cater to various needs
and the various demands that are
made at particular moments of time.
There 1s the North, the West, the
North and the South. At various
moments 1n our history, various needs
become paramount and in that situa-
tion it may be necessary that certain
people, even the highest in our State,
should give place to newer people,
others whose counsels are necessary
at that moment of time.

Theretfore, I do feel that it is neces-
sary that we reahlise that the highest
positions should not remain occupied
by one person for too long a period
and the various needs of our nation
should find reflection through the
persons who adorn the seats of these
pre-eminently high offices in the
State.

That 13 why I feel that though T
cannot say whether there 1s need for
a particular amendment spectifically in
the Constitution, this much is true
that it is necessary to see that this
office of the President, which unlike
that of the Prime Minister does not
depend on a particular majority in
the House, because the President does
not have the amount of executive
powers that the President of the
USA enjoys or as certain other
highly placed persons in other States
enjoy, should rotate But this much
is true that we should change the-
President from time to time and there
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should be no clinging to office. And
becaugse this has been a controversy
in the recent past, I just asked for
permission to say these few words.
We feel that there is necessity that
the office of President should rotate,
and that there should be proper
reflection of the national needs at
particular moments.

Shri Feroze Gandhi (Rai Bareli):
May 1 point out that 281 votes would
be required to pass this Bill, whereas
there is hot even quorum in the
House?

Mr. Chalrman: I myself was won-
dering whether it was proper for me
to point it out. 1 have got it in front
of me. There must be a majority of
the total membership of the House to
pass the Bill. But the time is only
18:30 hours now. ‘The Speaker has
given time. We cannot predicate
what the situation will be at the end
when the motion is taken up for
voting.

Shri Feroze Gandhi: But there is not
even quorum in the House.

Mr. Chairman: The bell may be
run—Now there is quorum.

W Wo wWlo fpAfY (THRI)
awmfa wgea, % fux A fag |
N fadow T=ufs ¥ FHwE
wafy fFafra s@ & 9 s e
2, Jo% fagrma =Y o1 T g a%
HAT o7 FFaT &, ¥fe agt a% A@feum
# gEeA I §T T § A IAY
FguT FE g | wrawt ;@ @ fe g
Teafa #1 gy wfewra & fawifa
fradi & SR g Ay & AT & S
wf A Y foed gl aeeafs
@Y & | 3 T F AR OF gEEw
¥ IJAO AHL FIATHT ATEAT E 4 S
qEE % AT % (Political Science and
Government by Garner) qrefifese are
e qaade ot e fafem wEd
foar & —
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“The system of the United
States, therefore, on its executive
side, is in a large measure cons-
titutionally autocratic and un-
controllable by Congress.”

(i § ugafa # sfws
wfey, agas aft @ o, dfaara:
% aft & W1 P Y WUy g9
deg ¥ frwwm A W ¥
o faada wa & wsgafa &1 W@ 91
g TR F T HFIZ FIAA L)
U Az {) AT a9y WrE gAY
fag ] Tomn & g 3w ow T
a7 M & AR AR U & R A QY
gafyal a1 S99 wfus @77 & fag
T & 9% 9 AT fEar wa & wfeag
Grgrit | Sfev g g anr g fw
AT § TAT N qHAATHT FT QT &
IEF I TF TgI TT TR W @
2, ux sfamsw g ag ww fawrer
ey 9T WfE  I9E, afEw, 9F Ay
gfeam aw @ wF dem e wr afew
Y ¥ TR A G AT 9T, 99 W
qTEHA FIAT T &, IR Ff5AE AGY
ORY 1 I K9 FTE &Y ARGA [G4H
far 2 1 IE 9T ¥ 9% &' aTRA

T weaT q 4G9 |

ZaR ¥ § eewiy ¥ AT F A
av zwa wEe & oW §
¥ aveR SfauTT | g S wraRa s
™ aw gafed Sof adf @ FEi
somaifes orew g & feaa
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® WY T a9y W 1 WX LY, Ro
T Yo q srd Y T Y WK oF &
wfi #1 7qaT 7% are gad a=ufy
& 9% QXTI F7A £ Fifera Y e
W a1 =mfm g om gar e
T o W At day @y v ge
& ™ FEEA & g sraTEdr
s FRt Y | o A 3% Tt
arEd &1 oW fEg Fwa g 9w
& gu & oR wewfy w7 @0
& T fear &) zm gwy FeAETE A
TR Wt FEra Ay fear &
88 7y ¥ R T feafa § ww dvew
® FEGT FN AY AN § gEHES
& qfeag 37 a8 2

Shri Braj Raj Singh: He was talk-

ing of principle.

M Wo WMo AN : fagw N
T A qTA F, R OIIFT FATAT ¥
f& fagraesy it 7z amq Fa1 =T
2 fr ox =afm sitfs oeafa e
2, 92 TEA 9T T T AT ATHA
FE A ova T D gwaT 21 U &
=feq F aTT T UF & 97 9T WIS
FIA T AR M § HEEEAT W
wet 31 Sfaa & a7 =wmar g fFaF
wqrd eqrfa ST Afgg WfE
A & @97 &9z 70 T8 IA, T
g 17 7 | Ay fawvg gumd A9
A &\ Ay feafy Y gaaw Y aEdy
¢ & =it 7 g = F fod #78 g
AT Fpfaa guaeT 7 & W A9 29
gHT =fed &7 weafd a9 7 &
wTafa 3 i aifza | 79 afza B
T fry ata ®) TATy 7 aTE a6
IR 3w § @ | gwrw qfaare @y
TG Y ) T ATEY § 7w AY AR
@l F arIy wgA1 e g 8K
Ay & wwer S @gl < Sufead
F9Y w1 &< § f5 § w9 97 fa=e
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w1fiE T e @ ww T wn-
QAT § q7 TEY 1 R oY KHEY qrAeTwar
v A& &t 3 1 g wiea fe gw
AR ey a3 e femaw &
g ®faee o stiEre gt & Wi
afe swmamsar g9 g§ @ gAY
TIF T N e agr g I9feqer
At AT I W AW W X A
& 87 dae @t 3fFT tw oa
s ¥ & I99 & go & Aar
frat 9ama & fad gaa fpedy s safer
Y @er & T4 reaT 8 W T X9 A
*r mraggsar & it wyaw g & o
F & ¥ mwyaa 97 g R, ¥ AEIL
FT FANA AT 98 TR § F@ gray
g =i 9 uF faege faady & ama
FE T 1 ag wr T fFoAR
sh osafa § 99 Y sgg 7@ wfaw
R HTIRY AFATT AR § OF A
¥ g A wfaw @ 1 Usefd 7 &,
TR &Y% 4TT F AT AN TwA gHIT
& Tz ifa § gg 4 faw wqw &, W
T WY 2 98 AT diAsee § & wwda
#r a<g & war AT ¥ ara ¥ T
2\ mEr o7 SATAINE SmAT AT
2 FYE Y vty A9, IART A& F
w7 T3 | fm avg ¥ T @ AT
T F7AT & I A 7 gy A Trzafa
TR ®ATE | A2T 9% AF FITH AFAAT-
e 9 @ E A A A8 ana qdY
AT f® zaTe ggr v g qowAl
FIFATT F FT | AT A€ gH AR
qEFAT °Y faAr & axy fegfr 7 ®
gaaar g o 7z S "o fagae
wegA fwm T &, @3 wAfEs #o
g T waed eqifaw w34 AnfEd
32T 7T T AAT HAT H EAN % TAC
earfay ®1 & qar faas @arg 1 afeq
F gq W dfagm W Aff § 1IN
aga AT ardl Wt @R wAT FX E )
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firdt o<y ¥ wxedt WY wrATOr WO
wIfEd, v arCg T sART< wor wifed,
fer for Xl & w97 Ao F afy
w2 Aed, & e T @ E TG
¥ a7 Fraw § o arfedt &
A ¥ A FAEANT earfad w § 0
€T 84 9T A TR £ § 1 T
7 @qr wf {82 29 § agq & aF
FqrHl 9% wrafE € Wi 9% a7 W
gar g |

TA T ¥ WX BW 9TEY §
fm figay oY safdr &Y T & gfyw ar
Tegafy F 9z 9 I A1 w wwlgd
F ¥ TR T 4T IAT AWA #F A94%
JAF FAATT KA FT JFT & AT T
g § adr @ gEy a|t & fan
gfaqm § avgT w9 WY 5 Aww
® qPIT  4HT qAZ FET IfFT
] grar ;T qATlAT u’gmfurgqrq
frrgs 1 Y wfow =7 0 gmy
fafa 541 wgrex 37 97 Y wE T
0T I[R™E WERT A9 TEH TE Y
Fifig T4 )

FHE AET 4 I aUT W A AT
oF gHTY qI5q WETTY A g% 919 ®@)
f& =7 fqow #r#nﬁfrtnr"m#
& fag S sz 0 & e £ T
THT HIA 1 F15 HTI3q8d7 Wi‘ﬁ%l
% IHY A7Y 7 39 faer & A7 A
AT #7 ga< afafa & qud FF 7
garg fqm, gy W 4 qegwg A
wiife qg godr @ &t @ fe gl
FORTT Y97 ¥ AT THHT FT AT § WK
T IFRY 417 oW & | STy wfawre
v 97 20 w7 gfafafuer v & 7%
o WeE ¢ F gar fed st e
YT WHAT 7 A7 | G HAedT 7 W
fauns w1 @ g% § A9 ¥ w0
aragqear agi ¥ Wi waw afew &
fermr arar wifgg 1 AT
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st woraw fax : wamfe g,
st Tqarq fag o frdaw €7 F19W &
amd @T §, & Ivwr fabrg A
* AT @EATIE FQTE LAY T A 7g
NSBT gl o S g ATe fog faw A
qg aeaT #3F fh w ad & Aemar
NdTE2 FT T FET g} T[T AT
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Shri Mahanty (Dhenkanal): Mr.
Chairman, Sir. I rise to support the
principle underlying this Bill, not
because there is a national weakness

to cling to power for too long but for
completely different reasons.

1 am sorry that it should hive been
stated in this House that we are
suffering from a national weakness of
clinging to power for too long. This
characteristic is evident in the Peo-
ples Democracies of Asia or of Eura-
sia; but that cannot be said in regard
to India. As you know Stalin had
ruled lifelong as the sole President
of the Soviet Republic and we know
that in spite of . . . .

Shri A. K. Sen: 1 think he was
Secretary of the Communist Party.
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Shri Mahanty: That is what I am
stating. We find in China in spite of
100 Flowers blooming Mau Tse Tung
is holding sway. Therefore, I was
really hurt when it was said that in
India it is a national weakness from
which people suffer, the weakness
being the craving to cling to power
too long. Subjective considerations
of such kind should not be imported
into an objective consideration of the
measure before us. The hon. Mover,
while moving the Bill, performzd an
admirable academic feat; beginning
from pre-historic days of Athens and
Spaarta he came to the days of Presi-
dent Eisenhower. But, he has mis-
sed a material fact. The tyrants of
Spaarta or the patriarchs of Rome or
even the President of the United
States of America completely differ
from the President of India, as chalk
differs from cheese. The U.S. Presi-
dent is next to God alone in his
power. He reigns supreme over the
air force, the navy and the army and
Parliament and everything. But our
President is more ornamental than
anything. If we look at the Consti-
tution, we find that he is elected to
that post through the pleasure of the
party in majority. Even though he
is the repository of the sovereign
power of this country, he lLas to act
on the advice of the Cabinet, So, our
President and Vice President are
more ornamental than real.

In the circumstances, the Party-in-
power should build up @ convention.
It is not for the Parliament to lay
down that. 8o, the argument advunc-
ed by the previous speaker that this
Bill should not be considered here
and that there should be a convention
by which the President does not
occupy this office for more than two
terms, could well have been address-
ed to the All India Congress Com-
mittee. It has no validity here
because we are not competent to lay
down a norm or convention accept-
able ,to the Congress Party.

Our President is the shadow and
the substance is the Prime Minister.
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We have seen so many heads of States
visiting this country, But, it is not
our President who reciprocates and
returns those visits; it is the Prime
Minister of India. On all matters
concerning the external affairs, it is
the Prime Minister who acts, he can
be equated to the grand Moghuls in
Indian history or the great patriarchs
mentioned by him. So, in the cir-
cumstances, if the Congress Party is
so charitable about an  individual
as to perpetuate him in a political
office, it is for that party to consider
the desirability or otherwise of that
proposition.

Since it has not considered it, such
a measure as this has been introduced
in this House. If the President of
the Indian Republic had wielded any
recal power, certainly I would have
opposed 1:t. Because, by supporting
this Bill, I would have sought to put
a premium on political inefficiency.
{f the President would have really
wiclded any political power, certainly
I would have opposed this measure.
If a man is competent enough, if &
man is capable enough, if & man is so
popular that he can be returned for
an infinite number of times to the
high office that he holds, then cer-
tainly this Parliament has no rights
to put a premium on inefficiency by
bringing in such a kind of legislation.
But, because of the fact that the
President does not hold any real office,
because he is only ornamental, I sup-
port this Bill

There may be other persons too who
may be in need of this kind of charity
from the party. The hott. Mover also
can very legitimately look forward to
retire as the President of India. Bul,
it a particular person continues to
enjoy that charity for too Jong a
period then, certainiy, there is a bottle-
neck in the queue. Certainly, the
reaction of frustration has to be taken
into account by that party.

Therefore, under the circumstances,
1 support the Bill, not because the
President of India can be equated
with the President of the United
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States of America, not because the
President holds any real power and,
therefore, perpetuity in one office
spells ruin and disaster to Indian
democracy, but because the Indian
President holds no power, he is a
mere shadow the substance being the
Prime Minister, and the political
party should give scope to the other
deserving persons who look forward
to retire as the President of Indla.

With these words, Sir, I support the
measure.

The Minister of Law (S{lﬂ A. K.
Sen): Mr Chairman, Sir, I nise to
oppose the motion for consideration
ot this Bill, the motion for circulation
and the motion for reference to a
Select Committee But, while doing
so, I must thank the Mover of the
Bill for the excecllent feast he has
held out to us inrancient history and
comparative government. He  has
taken us rapidly across the pages of
history from old Greek cities and
republics to modern times It has
becn a pleasant experience and, 1
think an intellectual excicise worth
indulging in occasionally.

But, coming to the menits of the
Bill, one cannot but oppose if. A
democracy functions as much with
the aid of conventions as with 1its
written letters. Something must be
left for every vital and lively demo-
cracy to dcal in the way of conven-
tions These things, while they might
express the strong feelings some may
possess about particular matters,
undoubtedly, at the same time, put
fetters which mav  become 1rksome
on occasions. To the extent it imposes
fetters it destroys flexibility which
every democratic constitution must
possess.

Normally, it may be plausibly
argued that there is no utility in
having a person for the third term as
President, in a Constitution like ours
where he really does not discharge
any important executive functions as
the hon. Member from Orissa, Shri
Mahanty had stated. I seem to agree
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with many of the views expressed by
Shri Mahanty, but it may be that in
extraordinary times, which he miy
not fully visualise now, or under cer-
tain circumstances which he may not
apprehend now, a third term for a
particular person may become neces-
sary. Why take away the power to
meet a particular situation, when
really you can achieve the very same
purpose by building convenfiofi®
suited to the needs which you may
feel from time to time, and Shri
Mahanty rightly pointed out that it is
for the party in power to show the
way towards the creation of healthy
conventions. If it is felt by th& party
In power or even by the House thaf a
convention of this sort should be built
up, I have no doubt that it will be
buwit up. It is very difficult to mix
up personalities in these matters,
because 1t 1s always odious to deal
with a particular problem  with
reference to particular individuals.
And the present occasion is such that
1t does make a dcbate on this subject
rather irksome and odious, because
we know the context in which this
debate has been started and this Bill
has been mitiated It would certain-
ly not be wvery respectful for us or
very decorous for us to bring in per-
sonalities 1 question cither by way
of showing his mernts or by way of
showing his demerits, his qualflca-
tions or hs disqualifications, his "age
or his past or future Therefore, it is
rather difficult especially for me,
speaking for the Government, to
answer many of the arguments which
have been put forward in support of
the Bill with reference to personali-
ties mmvolved in the matter.

Suffice it is to say that it has not
been proved very dangerous up till
now, nor is it possible, that an elec-
tion for a third term, apart from the
fact of lending colour to the charge
ot favouring some at the expense of
others, would really seriously under-
mine the fabric of our Constitution.
Far from it. The President’s funce
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tions are really the functions of the
Cabinet. Let there be no doubt about
that. The President act only on the
advice of the Cabinet; to put it more
specifically, on the advice of the
Prime Minister; and the constitutional
functions which are prescribed for
him under the Constitution are the
functions to be actually discharged
by the Cabinet 1n the name of the
President.

I was very surprised when my
learned colleague, Shr1 Raghunath
Singh, referred to the President's
powers prescribed in the Constitution
in support of his argument that the
President is really a leviathan under
the Constitution, forgetting for the
moment that he really is a constitu-
tional mouthpiece, the constitutional
fountain-head whom represents in his
own name, the functions of tne Cabi-
net, which Cabinet is responsible to
the elected Pariliament. Therefore, 1
wholeheartedly discharge with ¢the
apprehensions expressed by the mover
that this leviathan will cue day shake
the entire fabric of our Constitution
and turn our democracy into some-
thing akin to dictatorship. Nor can 1
agree with the argument advanced by
Shrimati Renu Chakravartty from the
Opposition in support of the Bill
According to her, the sole justifica-
tion for imitiating such a Bill 18 tc
destroy the uncanny love for power
which we as a race are alleged to
possess. I am very obhged to Shri
Mahanty for pointing out certain
other instances in certain other coun-
tries where people have been cling-
ing to office for a much longer time
than in our own country. It is
unnecessary to recount those countries,
some of them are very friendly to us.
But it only shows that this alleged
love for power or the alleged ten-
dency to cling to power or office is
not unique in our country but is also
known in countries outside ours from
where many of us seem to draw our
inspiration.

Now. I do not think that we should
have brought in—! am very sorry the
hon. Member has done so on the
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opposite side—or we should have
really dragged in the Prime Minister
in this matter. It is wunnecessary
for me to acknowledge on this
occasion the deep gratitude which
the nation feels, and I have no
doubt this House feels and we,
as Members of the Government, feel
for the great leadership which we
have received from our Prime
Minister.

17 hrs.

ot vpry fag : ox @@ § wew
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Shri A K. Sen: I was referring to
the Prime Minister.

Mr. Chairman: The hon. Minister
was referring to the Prime Minister.

Shri A. K Sen: We all sincerely
pray to God that this country may be
granted the robust leadership which
we have been used to receive from
our great Prime Minister I hope
when we refer to him in future, we
shall be more guarded in our expres-
sions and more frank in our expres-
sions of the deep gratitude which, I
have not the least doubt, even Mem-
bers of the Opposition feel for the
great leadership which has been given
to this country all these years when
our existence hag been critical and
we needed the robust leadership to
lead us from darkness to light, from
poverty to prosperity, from disease to
health, from 1lliteracy to Iiteracy.

This once again proves beyond doubt
that to our country, a great leader may
be necessary, whom the nation will
compel to serve for more than 3, 4 or
5 terms; and, let not the door of the
Constitution be closed against such
contigencies. Therefore, with these
few observations, I shall ask the
House to vote against this motion for
consideration.
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Mr. Chairman: There are two
amendments to the consideration
motion.

Shri N. B. Maiti:
amendment.

I withdraw my

Pandit K. C. Sharma: 1 also with-
draw my amendment.

Mr. Chairman: So, the hon. Mem-
bers have the leave of the House to
withdraw the amendments.

The amendments, were, by leave, with-
drawn.

Mr. Chairman: Now, has the spon-
sor of the Bill leave to withdraw it?

Hon. Member: Yes.

The Bill was, by leave, withdrawn.

Mr. Chairman: Now that the Bill
and the amendments have been with-
drawn, we shall go to the next item.
I am just looking for Mr. Dwivedy.
He is not here.

Shri A. K. Sen: I suggest that Mr.
Dwivedy may be sent for. He will
be in the lobbies.

Mr. Chairman: I think an announce-
ment was made that the House will
sit till 8 o’clock.

Shri A. K. Sen: Mr. Dwivedy
thought that this Bill will go on till
8 o’clock. He may be sent for.

dure (Amendment) Bill

Shri Mahaaty: On a point of order
1 oppose the suggestion which has
ween made by the hon. Law Minister.
It is not the business of the -House to
send word to Members. Now that he
is himself coming, there is no objec-
tion.

Shri Braj Raj Singh: The other
person should have been given the
chance to move hig Bill.

Mr. Chairman: The previous Bill
has been withdrawn and we are now
taking up Mr. Dwivedy’s Bill. Mr.
Dwivedy is here.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

i o wo fgAN (gWwregr) -
Tarafa w1, § wyar 7z tggaw, fafas
SHSET K1 IR fam AWMF ¥
€7 H AT ST E |

sft affem (zEan) - tew G
¥ g faa &1 = ome fag O 7
* * amd
& foar, w& <67 awg ¥ ag fa= @ av
arfrT A8y 7 AT FTAT 0

Shri V. P. Nayar: 1 want to make a
request to the hon. Member, through
you, to kindly speak in English so that
some of us here may have the benefit
of understanding it in order to regis-
ter our emphatic support.

Mr. Chairman: You can only appeal,
but cannot compel him.

Shri V. P, Nayar: We appeal to him,

Shri M. L. Dwivedi: 1 have no ob-
jection to speaking in English. But
we have adopted Hindi as the na-
national language and the hon.

*¢ Expunged, as, ordered by the Chair.
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Members have to pick up Hindi. If
we do not speak in Hindi, how will
they pick up? Therefore, if we speak
in Hindi, they will be able to pick up
a little. If you want, I will give a
summary of what I speak in Hindi.

8hri V. P. Nayar (Quilon): Since the
Bill is in English, the speech shouild
also be in English.

Mr, Chairman: He has a right to
speak in Hindi.

Shri M. L. Dwivedi: If it is the wish
of the House, 1 will speak in English.

An Hon. Member: It is not the wish
©of the House.

sl qo 1o fgAN . mrwia A,
AIGHT HTIH § {F WA & Ft @/ O
HETTS § IFRT T 7% Fg e
ST 9 97§ gfem o 9 fa faed
et AT F AT A9 9T &%
wTeard AgY g1 gEAT O e 3 o
Sec - S o s B
ITFT QX I wfawiT g @ W@ F
afyafa g fow sw17 fd game e
g ar g &7 7T § 1 39 fam oeaE
fe=rds az wTAA ART TEY AT o4r
oE AT 7 WAL & WA § fawm gy
T £ @@ g a€1 wfzwigar gafem g
& g 1 v 39 wfEe Sy garr ST
®T owa g7 @I E 9€ a8 € & uF
qETAS /% FE [AAC =47 nad § A
qAY & A |
17.9 hrs.
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I ®Y ATE AT ATH | W AT IF
i a1l FY WG 9o I, S s o
3 gE® aa %1 9Y, 3 YR T savay mafe
g fs 37 & @ afqgwr g ke
WX 997 @, dfex aew gg & fd oo &
TETERl ¥ O 4 § W1 % mfusw
TAT AETTETY |/ ame & fao § si)
F£ 1Al § 49 g2 7§ | IIFT & fog
AR 3§ TANHH # T4T A4 ) EH 7
gz @ f&u ar s TS FEraST w9e
TG F, A A O 9 § firar fag
MY, 3T F TANHA E1 ) T8 HAFTCET
FIT e frar o s g | H A
T AN T § | FEW IEET T
& fo B TN WRIATHT & FIT IR
FH A @ AL @, dfwT vy 7T
faw w4t & 0§ weara O fag §—w

6 SEFTEMBER 1957

Civil Procedure 12472
(Amendment) Bill

& qrfa 3 1 o §—Fe fam & wqeTt
TAT AFITATHT 9T FE THRX & X
T gHA |

™ T | § WI9T ST T WX
oY feamaT wTRaT § fF g S | §OnIT
q FE 5T & w7 TvoA fpr § W=
99 aqfq AATE 99TE 1 R} qEAT AR
% i fgad @@ sy wegroom § el
3y q, AR 9% 9 F w1 F5 oA
I K NIAT g9 WA § | BETY
Oeq q9d ToAT § fEad € 817 g
T SRt g9 AEr FATE & AT AT
o4 KX T UF €997 € & 99 J|4iq
QST F AT agE @ T e wE &
AT BTN |, THTA FATT &Y qEIEAT
HT ggant § gardr 99 avfg e
OW F3dT W TE & 1 T dATl 8
ZAT 3 FT ATAF A&FAT AT QTG )
a qg faamea &4 TN FC @R ) W
ga-adiy ATl §7 @ $A9 T o
& JET AR §3 § IAT FF &, #wog
fazsit & forae oY a8 a2 sl gk 2w
AHC-NZIGE@® &, Waf=mu s &
IFTF ANarefaw -3 o A W
W R AR R E I T A §fE
WTT % Tfagfas ¥ae & @ & uiK
WRATE FT 59 T Gy 7+ 7%, aF
g & Ifaer § OF AT weATd FT
A gm—uF T Fm G @
Frgey WX AT § 99T & {9 wee
#Y TqIYAT &1 JTET 1 T/ W AT
& qxerr T uq § f& w= 7E
gU§ YOS A A% AR gev &
1 T 4 ¥ wearaaT 2 e wfa-
frqradY Afar =@ W W99
JrE ST AT HT AT GGA F G
ot feafq & & =ean g fy oW
Anrfew w1 g @reT & ar 737 &,
220 & £ AT T FTH A AT * AT
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& a1 af @ 1 ferlt & i gt
qa T St ], TR gt St R/
frerelt & 1+ & wax fafw i s &,
gfacer 7 St & Tar go-fasr =
ot & oY fF geT ax &2 gU &, THAT
f& & wiwd 5y v W w99 5
99 A qATHY 9T qErET
] & fFae & s fae =g & § svEw
#® faT wrar &3 I faor g arfs =
I % | § JAT A g {56 97 awig
FIEAT Y FFA I9H & fqu qa71 Iwfy
% WEAET ST HH F 90 W aay
frar & 1 &% 7 w3 f5 3 9w ¥R
TR fTEA AR LT TR A
sgeedT 9T & 6 g9 99, JaR T
Y 2 g% § T 39 F1 @ &T Q7 F9qT
aifee W1 faer At a9 I w9 § A1
| HTEN I AT AYAT IS,
A FT FTH IO

A W § fieare &7 "Ww 39
@ WO AT A AT | RO A
AT ATTteE #F ¥ 3frEar F71 At
qqT A& € | KT S 9T WS A, BT
qT I FL T AFKT FE & IGT AT
AW A AL { IS § WA FHIT
g F g arg i adr g
oo g9 faesdl & o= a8 T® g a1
g q@T §, € T FTF A I4F
g aur T FY smaear gL WA & | AT
T TN F gH FE FE IETA!
FY W @A § 1 AfFF |1+ @
grar & % weeY o9 adia AT §
g A AT WY WT AT 9 &
T |9 F57 qra1 § % T F "E
& gy feas aea Fard § T feae
gfauwd ggifeat *v w217 AT § 1 A
T BT 9AT AR qAATR gAY S w
a2 @ gwar g = X SZE@ A A Y

4 SEPTEMBER 1957

Civil Procedure 12474
(Amendment) Bill 7

O 1 querm @ g § &y
ASE

Shri Mohiuddin (Secunderabad)

May I know whether the hon Mem-
ber 15 relevant

= Qo &ro fAAN  § wot e
! 79 $ B A0 3 9 a7F w7 @
VAT ST § fr

IusTw AT WNR wgT &
HTTAT AT T AT IS & Iw
Fg WAz @ far WA I W,
A JF WA AT &Y

’Jﬁ’ﬂomorﬂ'i’ﬁ ¥ ame
IFaT G R IAFT AL FFA
W g AT & I 939 F qaA .

Shri Braj Raj Singh (Ferozabad)

How could he understand Yyour
speech?

1 AP ¥ TEr g, ™
qIET THE § AF O7 WY

=5t gray faz =9 g5 guA
TIE, FAT AT T AHE B

st wmHr (FFTOE)  wEC W
qTIF |

I (TR AT UL A FHAF AT
g &3 ]!

At qo 7o fFAC Fa@FF WM
fFawizmaIsfassaafT T @
§ 159 %1 Few AT § fF gw anfa
o F TIOAT AN FIAT W | 7 97
Y A8 T @ &, ¥ o1 w1 4g & fe
9 ¥ T aafra A Rt oy
gu g fomw qm awfe &, 9 wod o
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| g& ® F0 I W gl v @&,
{7 ¥ Iwfa & ary dar Fx QR &, A
o w1 AL 99 O @

I AT SR e
vafeg fisar w1 f% wor 7g s &%
gy A E

Y wo Mo G : F a7 A ww
@ g f5 o foew o wfe s
g9 & ST FawY IAE #T faar smg o
wga & sfaw i s fag o
# ITHT AT § | § @ FAw o6 e
|1 wfaw Y T@ guy awr o g,
B 9 F 9w # § o 38 73 wfwwd
N qH ST WY AT g € ow™
afgst & 7 aw ¥ frat gfaad
uafaal &1 AT gRIT TEFY FEA FT
WTASYHA ALY & | GF G TAHT THRAS
€ | afay 3 faags &1 gega £ go
# T 5 8 WIS FAT § q9T H
F > afte &3 g & 7w aE § fada=w
gra fog gt & N /) oy @
@ & 9% @HR FT faur wm
afs o &R FF T @I HY
% safe & O & avem g fF o 9w
w1 AT A & 91 g8 aqend
fF ag &7 & mafa § 1 § a1 guwar
f 5 oan o o fedly gwe Y A
vt ¥R & AEr g1 wifze
O gUR Q¥ &) W wfwwre g
T & | 9T T Y W@T & 1 e
aqr Wl ® gAA 3y fadw
st 87 frg gu & 1 s gw ww
s ®) ¥ wiywre & dfam fag gg
T TR LSS oI
wF ¥ & I e &Y, WO SqT H7
arfeg &7 WTEd & W § ST gAY
Ffqw 7 & & N 3N o B ey W
AgY Faet wwan § 1 ¥W gwy g afefenfa
2 ®% ga #® fAu & | oF grr A
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fodas agi 9 sweqm femr g foes
IR ] 7 T A1 FY w0 % g 5 e
A & & w7 o () ®Y frwrer fear
ATT | THT fAeTeaw & @ g En i
g9 aw F1 auTy wfewsre e o

g WA | a7 e ga) durea
§ 9 v afax g a1 s 39 fower |
q4r ¢ @ Gy wr ] samer wrfas §
ay smEr fIART €, A 1w Ay STt
g | % qwmar g f gare Sy Amari &
F gwTe "t &, gwk aaefat |/
T &2 gre swfusriat § surar 9y g,
saret At &, SarET forRar g R
sTeaT § i ag ot wfawie &, o e
& g & g FT qrarAi ® gra F 2
faar o | afe s gwEen o owr
FG VAT § dF 98 IEHRT G T T
512 gfz gugen f& armar Tera &, 9 ag
IEET @IS FT T | 9% Uw g g
an7faq wm & W1 F |rgaT g i g
TF W AT A | 7F HE A g 6 arasny
fad g7 nfasw farr smedt & g8
FIAT AT &, AR | GCEC 9T 6%
smafa 7&Y @ Arfay | & A Fwar g
fo foram oY sTaeTT oevg qRi A gU §
g 7Y 3w o § fagns w1 avegw v
arfe FYHTT B ATAA &1 5, f & AT
# g Fa9 7O & sy g §, afew
9= 3 FY ATET 2

THAT Fg FL T WYAT WTEF GFT

FIAT § T9T AF TEA FT IAL TN A4
fez gad fawa ard #gam o

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Code of Civil Procedure 1908,
be taken into consideration.”

ofr ew ow fox : SuTSAw WET,
A Ay frr s 7o &e fAYY |
N faagw g femr 3, & ST A
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¥ g W wwwar g fs gz A
gEE Y W 7 I§%T §RYw  fen
JTOT

7z frdms afasm € 39 W
% oeq § foasd g9 3w & 7aT auv
IO A W@ #FF g WK IW
AAT F [T q@H ¥ gy favaw
ggas fag & @ 1 fegE™
% Afay & @ @9 # 91’ TR
fody a9 & TH A@ 47 A ]G
AqT FATL AT OF AT CE & A19 0% &
® WAEX @ AW T § Mg FHY
ACE 9, 98 A AN FE &N § qur 77
afaurT & sy & o fazgamar €14

M A gy FaT g7 FRT AT &
& sraaT ST &7 9T so (&) I #
gaw! faae faar 0 = gTO ®
AT fEy qUa TS wwar wETas
& feaers fedt T 7 grar A fam
AT FHAT & A aF o6 TIHTC & 37 AT
w 5 & fou =iwfa afesr 7 3
AT | AF &2 WTSAY & I & fF ewTd
ot sarefaw afasfe =y o
for aam & & STy =refa fuer
g 1 Afam &1 o Tur sy ~grander
& STtz e 7 gaw 0§
gawdT g &% gz 9 fegwm & afaums
% faars § Tur 9% 9g I yEAT &,
Ia¥ faems & g9 ATEaT § WA Tuv
FOTO AT I N v950 5 g aAf*T
WHAA RN FERERFAS AT E 1 gaY
A M wawssme 77 A%
forarely oY T A< #Y A #, Sfe FRA-
ET ® WA & faers ey &
FHHY W AIfEd 6 7 T T e 3
T fot 9=t W W w0 w0
I & =gy grm | fegem & Afgur
® W &Y A1 & W4T 3% T A w1 I
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TUY g Y W ] WAy gar,a
WH qE «@ g gy

NEarTarme weafarw
AT WY J& ®T7A 7t & ag v wigd
g AfFT a2 TAHT AET 97 §F | IAE HA
Y qr @M § T AENT W
WEYEG #Y o AT g & 1 ) R ay
wraat aga frgg § W 7 99 faroarar

3 ireqm wEy fafi o ot o fas
& ATAT IET §, I8 AW I § T
w g &

ot oo o Vg @€t @aT gt @
f& & od a1 gETE weATA® WEEm T
H AT A EY AT

Iqreaw AfRw Wy A g fE
TE WA )

= am ow 17 . 9 Y 9 @
ALY qTAT £ | T qTET T HATHA &

% 5ot w4 ey g fF fow oo
N JrFQT AT 7 A e & g
g1z fegr man & afy g fas fear
AT G gW ANAT qE FTIY HT AR
FT T | GHAT TYT AAAE AH & TS
A oy of w19 gvdy § TET FTEAT
avqy & gFT A &Y wqar fest ST
aeqT & qvEeY H, I qH F1 X
frrer &9 o sifasr e Sifge
T Ay odY § 9 gAT afaurT & faeTe



13479 Eapansion of Ordnance 6 SEPTEMBER 1957 Expansion of Ordnance 12480

Factories
T e qaeIl Iy A5 fred &,
wa ¢ A BT AT Az @A
fr ag ot goar qar AT FA T
o on wF ) wr gfes &
-t § wifrs g s few,

Mr. Deputy-Speaker: I shall ascer-
tain the views of the House, now. We
have two options now. Either we
stop here so far as non-official busi-
ness is concerncd and take up the
half an hour discussion which was fix-
ed for 5-30 or we shall conitnue this
debate till 6 p.m. and then I shall
again ascertain the views of the House
whether the hon. Members are pre-
pared to sit longer.

Shri S. M. Bajnerjee (Kanpur): The
views may be different at that time.

Mr. Deputy-Speaker: Certainly.
So, now I want to know if the hon.
Members are willing to take up the
half an hour discussion.

Some Hon. Members: Yes.

Mr. DPeputy-Speaker: Then this
debate would continue on the next
day and the hon Member may resume
his seat Now, we shall take up half
and hour discu:sion. The hon. Mem-
ber will continue his speech the next
day.

ExXPANSION OF ORDNANCE FACTORIES

Shri §S. M. Banerjee (Kanpur): Mr.
Deputy-Speaker, Sir, the purpose of
this discussion regarding expansion of
Ordnance Factories under the Second
Five Year Plan was to focus the
attention of the hon. Members and
just to make an appeal to the hon.
Defence Minister about certain facts
and the views of the working people
employed under the Ministry of
Defence, especially in the Ordnance
Factories, as to how these Ordnance
Factories can be expanded.

The expansion of public sector is
securing the most important place in
our Second Five Year Plan. 1f this is
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correct, then the defence industry as
such is the second biggest industry in
the public sector, the first being the
Railways. There are 19 Ordnance
Factories. There were actually 20
Ordnance Factories. One Ordnance
Factory at Wadala was closed and
now there are only 19 Ordnance Fac-

.tories.

These Ordnance Factories can be
split up into four types of factories—
engineering, that of course includes
explosives etc.,, then leather, clothing
and optical. There are about 65,000
to 70,000 people employed in these
Ordnance Factories.

When I talk of expansion of Ordn-
ance Factories my intention is not
only to expand these Ordnance Facto-
ries for the manufacture of
civilian goods, because I realise
the importance and  significance
of these Ordnance Factories to meet
the requirements of our Armed
Forces, Navy and the Air Force. When
I talk of expansion, it is expansion
for both the purposes.

First of all, I demand expansion
because we think that with these
Ordnance Factories with mass pro-
duction machineries and cream of
technicians the need of the hour is
that, with all the Pacts hanging round
our neck and with the game of the
Imperiahsts, we should attain self-
sufficiency in the matter of our defence
requirements., I should mention here
that even the Estimates Committee in
its 68th Report has said this.

Whenever we demand that these
Ordnance Factories should be expan-
ded, immediately a question arises,
for what purpose? We are not short
of conventional weapons. It is an
atomic age and, naturally, a demand
for the conventional weapons is not so
great. But, I should just read for the
information of the hon. Minister &
passage from this Estimates Com-
mittee’s report. They say:

“However, during the last world
war, the number as well as the
scope of these factories was in-
creased considerably. But even
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then they were not fully equipped
to meet the requirements of the
Defence Services of an indepen-
dent country with vast responsibi-
lities. In addition, the needs of
the expanding Navy and Air
Force had also to be considered.
Although the nuclear weapons
have, to a certain extent over-
shadowed old military concepts,
they have not in any way super-
seded the need for such weapons,
even in countries possessing the
nuclear weapons, much less in a
country like India. It is, there-
fore, of importance to provide for
the development and production
of modern conventional weapons
so as to meet the entire require-
ments of the Defence Forces and
at the same time to reduce to the
extent possible, the dependence on
foreign countries in this vital
matter.”

So, hon. Members who were entrusted
with the work of the Estimates Com-
mittee have also realised that our
dependence on foreign countries, es-
cially those countries which are hatch-
g some war plan and are having
various Pacts which are not actually
good for the Asian people, should be
reduced. So, the time has come when
we should attain self-sufficiency in
the matter of our defence require-
ments. So, my submission is that
these ordnance factories must cater to
all sorts of defence needs. I shouid
mention for the information of the
House that what we are manufactur-
ing for the armed forces is 50 per cent
of the demands and for the navy
and air force, we meet 20 to 30 per
cent of the demands. It means actu-
ally for the army we have to depend
on foreign countries for 50 per cent
of the requirements and for the navy
and air force, we have to depend for
70 per cent of the requirements on
foreign countries. So, we have not
actually got into production to meet
our defence requirements as we should
have done after Independence. These
ordnance factories, I am sure, can
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produce all sorts of things for the
armed forces and for civilian consumpe
tion. So, my submission is that tirese
ordnance factories are also capable of
manufacturing heavy vehicles, fight-
ing vehicles, with the help of some
countries if necessary.

The Estimates Committee has right-
ly pointed out that Premier Automo-
biles, Mahindra and Mahindra, Hindu-
stan Motors, etc, could all be utilised.
If there is a plan to take the help
from them also, in consultation with
those concerns, we should manu-
facture the fighting vehicles and also
our Land Rovers and jeeps. So, this
job must be taken up immediately so
that the surplus manufacturing capa-
city of the ordnance factories should
be fully utilised.

The other point that I wish to make
is the civilian trade. 1 would mention
for the information of this House the
possibihties 1n this regard. 1  would
request the hon. Minister to kindly
throw some light on my remarks when
he replies to the debate. 1 say we
have got engineering factories. We
have got a factory at Ishapore, for the
manufacture of non-ferrous metal and
steel and we have another ordnance
factory—in Katni. We have got the
Optical Factory at Dehra Dun. We
have got a clothing factory in Shah-
jahanpur and in Kanpur we have got
a leather factory. When we talked of
civilian production the other day, our
Deputy Mimister of Defence replied
that “our policy not to compete with
the private sector”. He is corect, but
we should not—

The Deputy Minister of Defence
(Shri Raghuramaiah): What I actual-
ly said was that whenever there is
sufficient capacity on the civilian side,
it is not the policy to utilise our limit-
ed capacity for production of identd-
cal goods. Broadly speaking, that was
the policy.

S8hri S. M. Banerjee: Thank you; I
am actually speaking from my ex-
perience. I was in ordnance factories;
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I served there for 14 years, as a per-
manent employee. So, I am talking out
of experience. 1 know there is a
factory-in Kanpur for the manufacture
of leather goods. There is an ordnance
factory called the Hammess and
Saddlery Factory. We were told that
this factory will have a boot plant and
we were very happy to know it. But
unfortunately when the plan came,—1
do not know what happened to that
plan—I was told that it was submit-
ted to the authorities, which would
cost about Rs. 27 lakhs or about Rs. 20
lakhs. Naturally, the Government of
India could not possibly sanction that
plan. But, in the same place—Xanpur
—one of the small concerns, A K
Brothers, is manufacturing 600 to 800
pairs of army ammunition boots with
a capital of less than Rs. 2 lakhs. So,
I do not know why, after all, we could
not manufacture army boots because
it is being manufactured by Cowper
Allen. They are the sole agents for
these boots and now they have started
in a-different way. They get it manu-
factured in Agra and other places by
small people and put their stamp on
it and it becomes “ammunition boots”
manufactured by Cowper Allen. This
Harness Saddlery factory can manu-
facture all sorts of leather goods. I
can assure that the goods manufactur-
ed in Harness and Saddlery factory
are the cheapest and best. This has
been proved beyond doubt, because
the products of this factory and the
microscopes, binoculars, etec. manu~
factured in the optical factory at Dehra
Dun were placed in an industrial ex-
hibition in Bangalore in 1955 and [ am
glad to say that the civilian products
of these factories got the first prize
in that particular exhibition. There
were huge orders pouring in from
the various parts of the country Into
the ordnance factories, but we could
not meet those orders. We are un-
able to meet them. But when the
question of manufacturing these civi-
lian articles in bulk arises, immediate-
ly the problem of competition with
the private sector comes in.

That may not be the policy of the
Government of India, but it ao hap-
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pens, and I am constrained to believe,
that the Government knows all these
things. Knowing where there iz idle
time to the tune of lakhs, 6,000 people
were retrenched in the year 1956 on
15th September. We could not possi-
bly utilise the surplus manufacturing.
capacity in these ordnance factories
and so we could not complete our
orders even.

The total number of orders lying
outstanding in the ordnance factories
on 1-4-56 was 10,870. The outstand-
ing orders were in 19845-46—2; 8§ in
1946-47, 19 in 1947-48, 392 in 1948-49;
495 in 1949-50. Then it goes to 2095

. in 1954-55 and 1426 in 1955-58. Some

suggestions were made by the Esti-
mates Committee. I know that those
suggestions are being accepted partly
or completely by the Defence Minis-
try.

T would like to say that these ord-
nance factories can cater both for the
civilians and for the armed forces, if
there is a proper co-ordination bet-
ween the technical development es-
tablishments and also the army work-
shops. I can also say with confidence
that with the cream of technicians and
mass production machineries, we can
cater and there will be no competition.

Mr. Deputy-Speaker: The hon.
Member has taken about 15 minutes.

Shri S. M. Banerjee: It is a very
important matter.

Mr. Deputy-Speaker: I do not deny
that, but he would allow that much-
time for the Minister also to reply.

Shri S. M. Banerjee: The Minister
is more capable than me; he can
finish in 10 minutes. I want only 2°
more minutes.

Mr. Depnty-Speaker: If he does not
want the answer and wants to have
the full half an hour, I have no ob-
jection.

Shri 8. M. Banerjee: My submission:
is that the technical development
establishments and the army work—
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shops must be properly co-ordinated.
We have an efficient Director-General
of Ordnance Factories, who has done
his best to see that the surplus manu-
{facturing capsacity is utilised to the
fullest extent, and we have been able
to achieve something.

So, I would request the hon Mimn-
ister to kindly throw some light on
this matter as to why we are not
producing all these things

About overhead charges, we have a
hierarchy in these ordnance factories.
There s a superintendent, 2 works
managers, 5 assistant works managers,
foreman, assistant foreman, store-
holder, assistant store-holder, charge-
men grade I and chargemen grade II,
mistry and then comes the direct
labour. What is the proportion bet-
ween direct and indirect labour? How
can we possibly produce the goods at
cheaper and competitive rates unless
we see that this hierarchy 1s  done
away with” When we put forward an
argument, they say 1t cannot be done.
I will just now quote the figure for
the raillways. We have got 8 lakhs
employees and the number of officers
is 2,700 or something hke that In
Defence, the total number of civilian
emplovees 1s 2,60,000 and the number
of officers 1s 2,400 or something like
that So, for eight lakhs 1t is 2,700;
for two lakhs 1t s 2,400 I do not
suggest retrenchr.ent of our worthy
officers But cilner you should pro-
duce more so that the cost of produc-
tion may come down or there should
be some other remedy

So, my ultimate suggestion 1s: let
there be a non-official committee from
this hon. House so that they may go
and see the conditions there and
submit a report to the Planning Min-
ister and the Defence Minister. I
have made this suggestion to expand
our ordnance factories in the best in-
terests of our country.

The Minister of Defence (Shr!
Krishas Menon): Mr. Deputy-Speaker,
<he Government welcomes this discus-
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sion with regard to the production of
Defence equipments because it iz a
vital part of Defence. As Defence
Minister I regret that this debate has
to be in the form of a dialogue since
there are no other speakers and no
time.

The main points raised are that we
should expand our Ordnance facto-
ries and they should produce every-
thing for the army and the second
point of the hon. Member is that we
should produce everything for the
crvihans' I think it would be unfair
on my part to talk merely in answer
to the observations made by the hon.
Member, because the House would like
to know the position of the Ordnance
factories 1n relation to defence equip-
ment I am not going into the ideo-
logy of nationalised production These
ordnance factories are not there either
to compete or not to comete. They
must produce goods 1f there is a war
or other action During war-time,
thewr production is very considerably
higher than in peace-time—sometimes
hundreds of times higher than in
peace-time The equipment that is
now produced 1s consumed for peace-
time use 1 the army i1tself and the
quantity 1= small Now, therefore, 1t is
mevitable that an Ordnance factory
should have surplus capacity, m the
same way as parks mn a town The
present suggestion 1s just hike asking:
why don’t you build on all open land
in the town The land is vacant and
there 1s building capacity The result
if we buld on all our parks is that
there will be no fresh air in the city!
In the same way, in the ofdnance fac-
tory we must keep what appears un-
used capacity, which can be brought
info use only 1n an emergency. Other-
wise, the defence of the country is
weakened.

It is often asked: why don't you
produce in the ordnance factories a
large number of things of common use
for civilians, which can be produced
cheaper. Of course, we could pro-
duce them cheaper if we did nothing
else. That apart, f we drive the
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trade out of business we have to turn
our capacity to defence production
and cannot therefore produce the civi-
lian goods that are wanted for the
defence forces, they would not be
available anywhere. That is one of the
bases of ordnance production.

Now, as regards speeding up of pro-
duction—I do not mean speeding m
the way a trade unionist would ob-
ject—increasing the quantum of pro-
duction, but achieving self-sufficiency,
s0 that everything that can be made
in this country by way of equipment,
either in whole or in part, should be
made here. This has been Govern-
ment's policy. So far as we are con-
cerned, we require no prodding on this
question and efforis in this way are
really like pushing agamnst an open
door. We are however limited by
certain circumstances. We are limit-
ed by the fact of the quantum of
momey available for this purpose. We
have to fit in in the background of
the  backward economy and industrial
developthent of our people and the
comparative poverty of the country as
a whole in reélation to other coun-
trigs that are engaged in industrial
peoduetion in  the manufacture of

goeds.

Secondly, it will be easily esppre-
ciated that while jt is possible to
produce almost any article if we put
all our energies into it, we have got
also to count the relative cost and
whether we can consume the whole
of the production. Supposing, for
example, some particular piece of
equipment we require only 20 or 30
in a year and to he economical we
have to produce 2,000 or 3,000, then
it iz quite a hopeless question. Over
and above that, in most countries
where industry is advanced, it is
possible tqo obtain smaller parts and
components in the ordinary engineer-
ing market, the market of industry.
Yor all those reasons, it is not always
possidls 10 produce every plece of
otminmmt fally here. But the policy

of the Government is 1o uze the

capacity of these dfdnarice factories
to the fullest extent, to introduce into
it civilian production in as far as it
is not inimical to the interest of the
defence of the country. I think, it X
may say 50 with all respect, as I said
the other day, while we do not want
tc create war psychosis, cur people
are too prone to think that we are
living in conditions ¢f hundred per
cant security. That is not the case
as we should be well aware. Therefore
we should not put the ordnance fac.
tortes in any position where their
energies are! otherwise employed to
the extent that they cannot qQuickly
be geared to the imperative necessities
of defence in an emergency. It means
this, that when we divert from defence
production to civilian production, we
have te take care that no equipment
is conditioned in such a way that it
cannot be quickly reconditioned. That
is what happens. I wili give an
example.

In the last war I am told the refl-~
ways of India were asked by the
British Government of the day te
manufacture shells, and it took them
three years before they could produce
any shells. So, it is all very well to
say you can turn one machine into
another, but modern engineering is
such that some of our machinery is so
specialised that it is not possible to
turn them as we can turn a hammer
or a spanner to different uses. 8o, it
took three years for the railway
factories even at that time to recon-
dition themselves to the production of
shelis.

If we were to turn these things to
any uses that were totally divergent
fromi the uses of the Army, we may
find ourselves in a position that the
basic purposes for which we abe
maintaining ordnance factoties, n’t
great cost to the tax payer, will be
defeated. Subject to this, Govern-
ment is doing everything it can and
continues to do so, and as time goes
on, puis more and more energy into
doing so.
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Recently, I appointed not just an
ordinary ‘“committee”, but “an explor-
ing team” to find out how many of
the parts that we are now importing
can be manufactured here, and how
much we can take to the designing and
redesigning of equipment. Scientific
side has been very meagre, largely
due to the paucity of w}nen m:t the

ucity of resources. e cannot pro-
g.uce t:\vy;retmon-c:luignex-s out of the air.
We have got to gain experience, and
as you will realise, some of these
weapons, whether they be vehicles or
aeroplanes or guns or anything else,
are the rezult of an enormous amount
of research in other parts of the world
subsidised by governments. We can
only take them at the later stage and
adapt them if need be to our pur-
poses. It takes anything from one
year to three years before a prototype
is produced, and after the prototype is
produced, you have got to go into
mass production, so that while effort
cannot be slowed down, nor delayed,
results must take some time. We can
always lessen the quantum of time
taken, but time there must be.

In addition to this, ordnance
factories are Government establish-
ments. The hon. Member refers to
civilisn production. The essence of
civilian production in the free market
is competition, of the play of supply
and demand, of selling out stocks
which will make room for new stock,
taking risks and sc on. We in govern-
ment are, however, governed by
certain codes of procedure. I believe
4n the long run, whatever may be the
irksomeness of it, some of these
restrictions are necessary in the
interests of profita and security of
public resources, but they come in the
way of the kind of fluidity that is
possible in a one-man business or
private businesses where if there are
losses in one commodity it can be
made up in another.

You very well know, 8ir, that here
the Comptroller and Auditor-General
is not concerned that the manager or
the sstablishment have done some-
thing well and made money on it. He

does not look into that, he asimply
looks into the item on which there is
a loas. The manager cannot say that
he has made 30 much on something
else, and therefore his loss on
something else is of less consequence.
The Auditor-General is working
under regulations and he is doing his
duty, not only according to his
conscience, but also according to his
commission. He has to go into these
things in the way prescribed. There-
fore, there is bound to be a certain
amount of retardation of production
where production has to be suited to
civilian needs and the open free mar-
ket and not Government guaranteed
purchases as for defence material out
of our own ordnance factories.

I would like the House to feel that
a very special effort it now being
made in this direction. There is one
aspect of things to which the hon.
Member has not referred. It is not
only the resources, not only Govern-
ment policy, not only technique that
produce these things. It is the co-
operation of the people who manu-
facture. We have some of the best
workmen in the world. Man for man
they are good artisans, craftsmen and
engineers and I am glad to say that
the Defence Ministry has largely been
in the happy position of having the
co-~operation of those who work in
our esablishments for the community.

There are some, of course, whose
services, after an experience of 18 or
14 years, for which the ordnance
factories and the community have
contributed, . have to be terminated
because they are not available for the
purposes for which they are employ-
ed, and then they come to hon. Mem-
bers of Parliament!

Reference was made to various
kinds of equipment by the Hon.
Member who .spoke. Some of these
have nothing to do with mflitary
equipment at al). For example, 2 Land
Rover is an agrieultural vehicle: ft
has nothing to do with our defence
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production any more than a Cadillae
may have for similar purposes.

Shri 8. M. Banorjes: It has been
mentioned here.

Shri Krishna Menon: I know what
I am talking about.

Reference has been made to the
Harness and Saddlery factory at Kan-
pur making boots and so on. I feel
that the sort of thing that was said
by the hon. Member leave a bad taste
in the mouth if not contradicted.
Otherwise, I have no intention of
pursuing and chasing these stories. In
fact, no plan has ever been put
forward involving Rs. 27 lakhs or
anything of that kind as mentioned
by the hon. Member here or else-
where. I have asked for thorough
examination of this story and veri-
fied from the papers there are that
there has been no question of any
plan of this kind which one
Mr. Hepburn or somebody like that
had put forward! I cannot see any
evidence of it. We have no informa-
tion of Superintendent having put
forward a plan involving Rs. 268 lakhs
and that it was not sanctioned. There
is, 8o far as our information goes, no
foundation for it.

We do not make boets. I do not
know what source of information the
hon. Member says that we make the
cheapest boots in the world. Our
ordnance factories do not make boots.
We did go into the question of pro-
ducing what are called- Boot Ankles
and we found that there were a
large number of private factories that
were making them, and they were
making them cheaply and efficiently.
Therefore, it was better in the interest
of the country sad in the interest of
the equipment qf tig army to let that
industry go on. " v

8hri 8. N, Banerjee: May I oeck a
clafrification?

ister veech.

Factories

Shri Krishua Menon: Rederence
was made to a firm called Messrs.
Cooper and Allen Co. I made soma
investigation about them. They are
apparently a subsidiary of the British
India Corporation which was British-
owned in days goneby. But whether
British-owned or otherwise, it would
be certainly inequitous if public
interest were to be subordinated to
any private industrial gaine.

Now, the fact of the matter is that
this concern does make these boot
ankles, but so do many others! These
go on to public tender and the quan-
tity of orders that has gone to Cooper
and Allen seems to be appreciably
smaller in relation to the whole
quantity we take or even in regard to
what some others have supplied.
Therefore, any suggestion that is con-
veyed to this House that the Defence
Ministry slows down production in ita
own establishment in order to feed
some private stomach is I think, if I
may say so, 8 very regrettable sugges-
tion, and I hope the House will treat
it in the way it deserves.

Shri S. M. Banerjee:
that.

Shri Krishns Menon: The hon.
member has had the privilege of
seeing things from the bench and
from outside looking only for 6nd
possible or imagined faults I have
also had the advantage of seeing it
from all quarters. I would very much
doubt whether the Hon. Member's
Employees’ Federation would sustain
his argumbnts because these are
responsible people there; I have had
the advantage of meeting them, and
there will be no difficulty on that side
which we cannot with give and take
overcome.

Then there is the question of cost.
There are ordnance factories that
make sandals—chappals—and we
believe they make them well. There
is a certain amount of demand for
them. But they cost about Rs. & $0
Rs. § when we make them; elsewhere,
according to my information, they
cost Rs. 4 to Ra 3. It is quite txwe
el owrs Jast langer Dut e oW

I never said
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people who will pay more and buy
goods like that in quentity for their
lasting longer are the Government.
Private  individuals usually—not
everyone—look to what is cheaper
and what looks attractive and buy it,
80 we make them for the post office
and, I believe, for the police in some
cases. They are our only customers. We
meet all their needs. Even the prices
I have mentioned are without taking
intp account overhead costs, because
it is being supplied to government
departmments. But we could not
expand that trade without the Gov-
esnment incurring severe losses by
subsidising other people’s footwear,
gnd 1 am sure that is not a position
that a Minister can maintain before
Parliament or the Public Accounts

Committee.

Now, when we come to this Harness
and Saddlery factory it is quite true
that on account of the fact that the
Army has been mechanised, 1like
everywhere else—we have very few
animals in the Army—(Interruption),
horses in the Army. Horses are
counted as part of the Army. Pro-
bably, my hon. friend does not know
about it as much as he should.

Therefore, we have got the capacity
for making them. But these harness
and saddlery made in Kanpur are too
good for public coasumption, that is
to say, they are too expensive
are too well made for sale purposes.
1 cannot undertake to advibe ordnance
factories to produce stuff of second-
rate quality because that will affect
our defence production and will be
against public policy altogether. The
harness and saddlery we now produce
only in limuted quantities. Asthe
House knows normally, any QGov-
ernment establishment produces some-
thing only if there is a known demand.
They cannot speculate. Therefore,
turning from these harness and sad-
dlery, we had to keep the machines
engaged making suitcases and crate
cases and things of that character
whieh s the hon. Member has said
were ‘seen in varicus exhihitions. Well,

the stuff is good; but they are expen-
sive in comparison with what is com-
mercially produced. And, what s
more; our experience is ‘that any
expansion of that supply would leave
goods on our hands. We then would
have to face the Public Accounts
Committee for infructuous expendi-
ture! The House would not like to
have it both ways. We know we
have to sell everything we make, on
the one hand, and on the other hand,
the demand can only be assessed and
the assessment must remain the judg-
ment of the people.

it should not be that these Ordnance
Factories are some sort of a foster-
child left somewhere. The Defence
Ministry is very conscious of their
existence. A great deal of time of
senior officers is taken by these and
the Defence Ministers have not them-
selves regarded them as merely
appendages to Defence Organisation.
No one is more conscious for this
than Government at the present time.
Certain circumstances may  arise
where our dependence on external
sources may land us in difficulties.
That is, however a difficulty which in
part we have to face because what-
ever we did we could not produce
everything; we could not produce
some of the parts, we could not pro-
duce some of the equipment and we
could not afford to put in the capital
expenditure that is required for this
purpose Therefore, I hope the House
will agree that the path of prudence
is to strike a balance between these
and try to maximise production with
the possible resources and the poasible
estimates of what is practicable in the
circumstances. This is what is being
done.

Quite recently, we reviewed the
whole of this position. We have put
an officier on sapecial duty to assist
the Director General of Ordnance and
to assist the Ministry in processing
these matters and the whole ef
defence production is coptinually
under review, and for the purpose of
clearing bottlenecks of this kind.
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But, any suggestion that production is
slowed down in the interests of a
private party or private interests is
a suggestion that, [ hope, the House
will totally reject.

Any criticism .of Defence Organisa-
tign which is not substantiated,
which throws spme sort of obloquy on
the Defence Forces, whether armed
or otherwise, is not a contribution to
their unity and strength. We like to
feel as the outside world feels in the
mater and, therefore, we want to try
any conclusions, if 1 may say s0,if we
have to deal with Armed Forces in
the combatant and the non-combatant
ranks that are equipped for the pur-
pose. It is a great smistake to think
that this Ordnance Factory is only
known to the Defence Ministry. As 1
said there are a large number of peo-
ple employed in these places. The
hon. gentleman referred to super-
numararies, the large number of
employees we have in the Ordnance
Factories.

First of all, Mr. Deputy-Speaker, 1
think the labour organisations will be
the first to object if we start cutting
them out because it may be that they
would not mind if the white-collar
executive went out but if it comes to
the question of dismissal of workmen
and foremen, we would have avexed
question on our hands. We want them
to be absorbed in this way. But, they
are not retamed for any charitable
reasons. Most of this production,
apart from what you have heard
about clothing or some domestic
requirements which can be sold, all
that is required for the Army require.
ments require a great deal of pre-
gision and yequires an enormous
arsount of care because if defective
equipment is supplied to the Army,
we weaken the Farces and put them
in a difficult situation. Therefore,
supervisjon of this kind is necessary.

And, what is more, Government is
responsible to  this House and the
Houses of Parliament and any lack of
care in the administration would land
us in difficulties, and we would i®t

on of Ordnance 12406
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aiso be discharging our duty by the
tax-payers. 1 must with great respect
naturally, reject this suggestion that
the administration ijs top-heavy in
our establishments. These ordnance
factories are not meant to be mass
production factories; the goods that
are produced here require high level
inspection, engineering and designing
and work of that high character. We
need not feel that we are in any way
expensive in maintaining these estab-
lishments. Mr. Deputy-Speaker, as I
said, the subject is a large one and I
have already exceeded your time.

Shri 8. M. Banerjee: The heon. Min-
ister said that there was a plan. n
the last session of Parliament, this
was the reply that the matier was
under consideration. So, ] submit
that this was not a wrong statement.
May I know specifically from the
hon. Minister whether there was a
proposal or net?

Shri Krishna Menon: I could not
hear the question. What 1 zaid was
about the plant costing about Rs. 27
lakhs referred to and attributed to a
gentleman called Mr. Hepburn— I
could not find from the papers that
we had any other plan. There I did
not refer to the whole of boots but a
part of the boots which is produced in
this place. Boot ankles. We lookad
1t up and we thought that it was not
if our interest to sanction it. There is
already one of that kind, readily
available. There is no secyrity or
anything involved in it. ‘Therafore,
we go on with it and not spend oyr
money and energy and other
resources. .The same applies to other
things.

Mr. Deputy-Speaker: The House
stands adjourned till 11 A. tomor-
row.

18.603 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday the
Tth September, 1887.
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